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LOK SABHA DEBATES

LOK SABHA

Thursday, March 29, 1990/Chaitra 8, 1912
(Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
[English]
Sri Lankan Tamil Refugees in Orissa
+

*247. SHRI A.N. SINGH DEO:
SHRI CHITTA BASU:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Tamil refugees from Sri
Lanka have reached Orissa for settlement;

(b) if so, the details thereof including
their number and time since they landed
there;

(c) the circumstances in which they are
to be settled in Orissa and whether this has
approval of Union State Governments;

(d) whether they are to be settled in
Orissa permanently and if so, the scheme
drawn up in this regard; and

(e) any other State or States where

such refugees are 1o be settled?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI |.LK. GUJRAL): (a) Yes, Si.

(b} 1315 refugees reached by ship on
10.3.1990 and 277 by air on 11.3.1990.

(c) After consultations with the State
Governments concerned, it was decided that
these refugees should be temporarily lodged
in camps in Koraput District, Orissa.

(d) No, Sir.

(e) Government's attempt would be to
ensure that Sri Lanka refugees returnto their
country as soon as situation there normal-
ises.

8HRI A.N. SINGH DEOQ: Sir, the Minis-
ter in the last part of his reply has used the
words to this effect viz. “As soon as situation
there normalises.” As we understand, the
normal situation has already retumned be-
cause the Indian Peace Keeping Force has
already come back. We hear that this is a
fight between the Eelam Peoples’ Revolu-
tionary Liberation Front and LTTE. So, it
means that the situation there still continues
to be serious. So, under the circumstances,
| would like to know by which date the Minis-
ter expects normalcy to return, so that the
refugees can go back.

SHRI LK. GUJRAL: Sir, my hon. friend
would have known that the number of total
retugees in Orissa is about 1600-0dd.
Compared to that, in Tamil Nadu we have a
much larger number of refugees. And the
return of IPKF was not linked with the nor-

malisation of the situation. But we are haping
and wishing that the situation there will
become normal enough for the refugees o
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feel safe in going back to their homes. Inthe
meantime, our culture demandsthat we treat
them as our honoured guests.

SHRIA.N. SINGH DEO: We agree with
the Minister. Orissa is a very poor State and
the problem of these refugees is causing
tensionthere. The local people are resenting
this because the Government have accepted
them. But we would like to know whether the
whs 'a cost will be borne by the Central
Ge<amment.

Secondly, | would like to know from the
Hon. Minister the following. He said that
there are some refugees in Tamil Nadu.
Would it notbe better if allthese refugees are
shifted to Tamil Nadu, so that they will be
more at home where there are more refu-
gees? A poor State like Orissa will be re-
lieved from this burden. i it is done.

SHRI I.LK. GUJRAL: So far as the finan-
cial burden is concerned, it is not on the
Budget of the Orissa Governmemnt. The en-
tire financial burden will be bome by the
Centre. So, Orissa does not have to bear
this.

So far as putting them together in Tamil
Nadu is concerned, there are difficulties.

SHRI CHITTA BASU: The hon. Minis-
ter has been pleased to say that the Govern-
ment hopes that normalcy will return soon in
Sri Lanka and that that will create a condition
for the return of those refugees, who are now
at Koraput in Orissa to Sri Lanka.

As you know with the complete re-in-
duction of the IPKF only two days ago and
the collapse of the Government of Mr. Pe-
rumal, the LTTE militants as far as | know
have already moved into the key locations in
the North-Eastern Province. It seems that
the situation there presages areturnto apre-
1983 situation’ meaning thereby a face to
tace confrontation between the hostile Sin-
hala Army and the Sri Lankan Tamils which

create conditions for further exodus of
Sri\l.ankans Tamils for India.
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As far as | know, the Government of late
have conveyed its willingness tothe Govern-
mentof Sri Lankato sign a Friendship Treaty
with Sri Lanka in principle.

Now, my question is this: (1) Under the
new proposed Friendship Treaty with the Sri
Lankan Government, would there be any
obligation on the part of the Government of
India to provide safety and security forthe Sri
Lankan Tamils in Sri Lanka during condition
of abnormalcy there? (2) May |know whether
itis atact thatthe IPKF itself arranged forthe
transport of these refugees by two Ships of
the Indian Navy? My friend Mr. Unnikrishnan
will confirm it. The Ships are M.V. Harshav-
ardana and M.V. Tippu Sultan.

May | know whether the IPKF took
consent from the Government of India with
regard to these arrangements made by the
IPKF torthe transport of thase refugees from
Sri Lanka to India?

SHRI.K. GUJRAL: Sir, the IPKF acted
in consultation with the Government of India.
About 1600 refugees did come in the Indian
Ships. The reasons were very simple. We
apprehended that their lives were really in
danger. All these years, we have been feel-
ing concerned about the safety of Tamils and
wa felt that they were in danger, we helped
them out. It was only a humanitarian thing
that had been done.

Sotar as the Treaty is concerned, there
is no further move as yet. But | have only
seen inthe Press that the Government of Sri
Lanka is wanting to enter into a discussion
with us. When it comes to us, we will deal
with it.

DR. THAMBI DURAI; |am very thankful
to the Minister for giving his reply, regarding
these Sri Lankan Tamil refugees in Qrissa.
He said, in his reply, that in bringing the Sri
Lankan Tamil refugees to Tamil Nadu, there
is some problem—he mentioned this. There
is also a Press Note recently—I| have saeen
it—that there is a movement going on in
Orissa also, to see that the Sri Lankan Tamil
refugees are sent to some other place. That
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mavement is going on. | want to know from
the Minister what his stand is regarding this
situation, becausethe Chief Minister of Tamil
Nadu has said that by allowing these Sri
Lankan Tamil refugees in Tamil Nadu, Tamil
Nadu will become another battle-field. He
alsocommented on how IPKF had operated.
Yesterday, the Chief Minister also have the
reason why he did not participate in the
reception for IPKF; it was because IPKF had
killed 5,000 Tamil people in SriLanka. | want
to know the reaction from the National Front
Government, because DMK is a part of their
Ministry. Therefore, | want to know their
stand, on whether this Government is also ot
the same opinon as the Chief Minister of
Tamil Nadu regarding what he said yester-
day—that also, in the Tamil Nadu Assembly
he mentioned it, and not in some other place.

| also want to know whether this kind of
statements will create ill-feelings in India.
This is what | want to know from the hon.
Minister.

SHRI I.K. GUJRAL: | am not willing to
enter into any controversy with an hon. Chief
Minister of any State. It is for him to say
whatever he thinks proper. (Interruptions)

DR. THAMBI DURAI: | want to know
your stand—whether you are accepting what
he said regarding IPKF yesterday. You just
now commendedthe IPKF’s operations: how
very well they have done; but what did the
Chief Minister said yasterday? He said that
he did not participate in the reception be-
cause these IPKF jawans had killed 5,000
Tamil people—he said it. (Interruptions)

SHRI LK. GUJRAL: | categorically af-
firm that IPKF only discharged its duties. ltis
totally incorrect to say anything ®lsae, and
charge IPKF with anything which is wrong.

DR. THAMBI DURAI:
demning it?

Are you con-

SHRI BHAKTA CHARAN DAS: These
1611 Sri Lankan refugees have been settled
in the Malkangiri and Satiguda region of the
Koraput district. Is the Minister aware of the
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fact that this area is the most backward and
a tribal area in Orissa—or not? Is he also
aware of the fact that earlier, the East Paki-
stan refugees, about 20,000 of them, were
settled in the Malkangiri region—or not?
Because of this reason, i.e. because of the
East Pakistan refugees’ settlement in this
particular Malkangiri area, the tribal people
have suffered a lot, economically and so-
cially. Now, there is a lot of agitation in these
tribal areas, particularly where these Sri
Lankan refugees have settled.

| would request the hon. Minister to let
us know whether they are planning to shift
these refugees from this particular Malkangiri
and Satiguda areas, to other city areas.

SHRI I.K. GUJRAL: | assure my hon.
friend that there is no intention nor any
scheme to settle these people down there.
They are there only temporarily. They are in
no case a burden either on the Orissa Gov-
ernment or on the Orissa economy. There-
fore, the question of settlement, and all
apprehensions that have been roused, are
unfounded. (Interruptions)

SHRI YADVENDRA DATT: The Minis-
ter should get in touch with the Sri Lankan
Government as well as the youth organiza-
tions there, and try to convince them to take
back these refugees and settle them in their
own country, viz. Sri Lanka, or in their own
capital.

SHRI I.K. GUJRAL: My hon. friend
would knowthat the total number of refugees
in India is much larger. About 90,000 refu-
gees are still in Tamil Nadu itself; and these
1600 people are in Orissa.

Naturally, we are very keen—so are the
Sri Lankans so far as | know—that these
refugees go back; | am hoping and wishing
about it and we are doing our best to per-
suade the Sri Lankan Government to nor-
malise the situation as speedily as possible
so that these people can go back home in
safety and security.

SHRI YADVENDRA DATT: ttis appar-
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entbecauseout of fear they came away from

that place-LTTE.

SHRI 1.K. GUJRAL: Well, LTTE is an
organisation of the militants in Sri Lanka and
there is some understanding now | assume
between them and the Sri Lankan Govern-
ment so that they both seem to be working
towards restriction of peace.

SHRI ERA ANBARASU: Every Tamil-
ian should hang his head in shame 10 hear
that there is no place for the Tamil refugees
in Tamil Nadu which is ruled by Tamilian.
The reason being that LTTE is the adopted
son of Karunanidhi.

MR. SPEAKER: You put a question.
(Interruptions)

SHRI ERA ANBARASU: Both EPRLF
and TULF are peace loving people; they are
committed to democracy; they want to live
peacefully in Tamil Nadu; they will feel at
home If they are settled in Tamil Nadu.

MR. SPEAKER: You want to extract
some reply from the Minister.

SHRI ERA ANBARASU: | heard a
rumourthatonthe adviceofthe L’ TE Leader,
Mr. Karunanidhi, Chief Minister of Tamilnadu,
refused 1o give an asylum to Tamil refugees
in Tamilnadu. Is it afact? if it is not afact, are
you proposed to bring them back again from
Orissa to Tamilnadu so that they will feel at
home in Tamil Nadu?

SHRI 1.K. GUJRAL: My hon. friend
might keep one thing in ..ind that Tamil
Nadu and Tamil Nadu © . ‘«rnment are al-
ready bearing a big brunt of the situation.
About 91,000 refugees are already there.
Therefore, to accuse the Chief Minister of
not helping Tamilians is unfair.

Assistance to Farmers in Drought
Prone Areas

°248. SHRIBALGOPAL MISHRA: Will
the Minister of AGRICULTURE be pleased
1o stade:
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(a) whether Government have identi-
fied the drought prone areas in different
States;

(b) whether C .vernment have any
proposal to assist the farmers in those areas
to grow alternative crops; and

(c) if 50, the steps= taken by Government
in this regard?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEV!I
LAL): (a) to (c). A Statement is laid on the
Table of the House.

STATEMENT

(a) 615 blocks in 91 districts of 13
States have been identitied as drought prone
areas for the purpose of the Drought Prone
Areas Programme (DPAP).

(b) and (c). inthe drought prone areas,
the main crops grown are coarse cereals,
pulses, oilseeds and cotton in accordance
with agro-climatic conditions. However, crop
yields are low and production fluctuates from
year to year due to a number of constraints
such as inadequate and erratic rainfall,
undulating topography, poor sail fertility and
low level of investment in farming practices.
With a view to ensure ecological upgrada-
tion and achieve agricuitural stability. Cen-
tral Government have been implementing
the Drought Prone Areas Programme
(DPAP), National Watershed Development
Programme for Rainfed Agriculture
(NWDPRA) and the World Bank aided Rain-
fed Farming Project. These programmes
envisage adoption of an integrated area
development approach taking watershed/
micro-watershed as a unit of planning and
management wherein farmers are assisted
in developing their land, conserving mois-
ture, storing and harnessing rain water and
adopting more rational land use plans.

Help is also given to farmers under
various crop development programmes for
supply of improved seeds through mini kits,
plant protection measures on a subsidized
basis, besides crop demonstration being
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taken up on their lands. Technological sup-
port is extended to farmers for adopting
suitable cropping pattern and appropriatg
land use practices by the extension agen-
cies.

SHRI BALGOPAL MISHRA: Mr.
Speaker, Sir, the DPAP was started in 1980-
81 in the country and backward districts all
over the country have been included in this
programme. Till now a sum of Rs. 754 crore
83 lakh have been spent under this pro-
gramme but in spite of spending such a huge
amount on it, the condition of these districts
remains as it was. In Orissa, 14 blocks in
Kalahandi, 11 blocks in Bolangir, 8 blocks in
Phulbani and 6 blocks in Sambhalpur dis-
tricts have been included in this programme.
Since thecommencement of this programme
in 1981, the then Prime Minister Shri Rajiv
Gandhi paid several visits to Kalahandi but
til now no improvement has been made
there. Even today girls are sold in Kalahandi
area. Even today starvation deaths are tak-
ing place there as a result of which people
are migrating from the area in large num-
bers. Last year also, girls were sold in Bo-
langir district. Sir, through you | would like to
ask the hon. Minister whether some perma-
nentassets have been created there withthe
funds allocated by the centre under DPAP.
Tillnow Rs. 600-700 crores have been spent
there, so I would like to know as to how much
many acres of land have been brought under
irrigation and the value of permanent assets
that have been created there till now.

SHRI DEVI LAL: Mr. Speaker, Sir, in
reply to the question asked by the hon.
Member, Iwould like to say that identification
of drought prone areas is done on the basis
of average rainfall in the area. Accordingly
615 blocks in 91 districts spread over 13
states have been declared as drought-prone
areas and assistance under DPAP is being
provided to them. They are being provided
assistance since 1972-73.

SHRIBALGOPAL MISHRA: Sir, | have
not received any reply to my question.

MR. SPEAKER: It is alright, now you
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please ask the second supplementary.

SHRI BALGOPAL MISHRA: Sir, an
amount of Rs. 600 crores has been spent
under this programme. So | would like to
know from the hon. Minister whether the
Government will make any arrangement for
monitoring this fund. | would like 1o know
about Orissa in particular because | do not
know as to what is being done in other states.
The entire funds allocated for this purpose to
the state have been misappropriated.

[English]

Ninety-five per cent of the money has
been misappropriated by the Government
officers of Orissa. Some seasoned politi-
cians, bureaucrats and many others are
involved. Will the whole affair be investi-
gated by CBI?

Secondly, instead of spending money
on the so-called water harvesting structure
because water harvesting structure are very
old structures in our area, the money should
be better utilised. We havethree types there,
Bandha, Kattaand Munda. Bandhameans a
pond, Katta means structure and Munda is
also a small structure which is constructed
for irrigation purpesses. So, in these last 10
years the structures have been renovated
and this matter has been raised in the As-
sembly also. We have written to different
forums of the Government of India, without
any result. Will the Government take a deci-
sion to spend the entire amount on lift irriga-
tion as that would be better utilised. Or, will
the entire money be spent on recreation
ponds and diversion ponds on the perennial
and semi-perennial Naloas?

SHRI DEVI LAL: Mr. Speaker, Sir,
many questions have been asked particu-
larly about Orissa, so | would like to inform
that under the Seventh Five Year Plan Rs.
419 crores have been spent under DPAP till
December 1989. An amountof Rs. 7.2 crores
has been spent on maize and coarse grains.

SHRI BALGOPAL MISHRA: Sir, my
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question is quite different from the reply
being given.

SHRI DEVI LAL. | am giving reply to
your question. The Government is paying
full attention to the development of barren
land in Orissa, which is totally deperndent on
rain. The seeds of the crops best suited for
this land are provided to the farmers.

SHRI SATYNARAYAN JATIYA. M.
Speaker, Sir, due to naturai calamities, the
farmers in Madhya Pradesh have been fac-
ing difficulties for the last three yeai s ana on
this account the State Government has
demanded Rs. 320 crores from the Centra,
Government for waiving short terrm icans of
farmers. Now the Centrai Government has
also announced the waive' of farmer’s loan
as a result of which the recovery of Icans
have been stopped. Under these circum-
stances, the farmers are not in a posttion to
sow their crops till fresh loans are granted to
them. Therefore, through you, Sir. | would
like to know from the hon. Minister whether
the Government would make a provision to
grant loans to the farmers for sowing kharif
crops from NABARD and other Central
Government Financial institutions?

SHRI BHAJAMAN BEHERA: Mr.
Speaker, Sir, there are only two sources of
irrigation in drought prone areas in Orissa-
first the utilisation of rain water and second
the utilisation of underground water. There-
fore, | would like to know about the scheme
of the Governmentto provide irrigation facili-
ties there. What s the total drought prone
area in Orissa and what decision the Central
Government has taken for providing relief to
these areas?

SHRIDEVILAL: InOnssa, 14 blocks in
Phulbani district, 11 blocks in Kalahandi
district, 8 blocks in Bolangir district and 6
blocks in Sambhalpur district, which means
a total of 39 blocks have been declared as
drought prone areas and assistance is given
to each block taking into account average
rainiall 2nd quality ot \and in the respective

areas. Possibilities are also being explored

as 10 how the water can be provided 1o them
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from the catchment areas. Seeds are pro-
vided to them as per their requirement as-
sessed on availability of water and quality of
land so that they may increase their produc-
tion. Therefore, the Governmant is providing
ail possible help to the tarmers.

SHRI JANESHWAR MISHRA: Mr.
Soeaker, Sit, it is not a question of Orissa or
re question ot drought alone. The farmers
att over the country are suffering losses due
tc natural calamities like drought, flood and
nzilstorm. The loss suffered by the persons
srgaged in other vocations are compen-
sated by the Government through insurance
e:.c., 50 | would like to know whether the
Governmenl have any scheme to compen-
sate the farmers if 50 per cent or more crops
are damaged due to natural calamities?

SHRI DEVILAL: Mr. Speaker, Sir, the
Government is going to help such farmers
but at present criterion of 50 per cent cannot
be fixed but efforts are being made that the
Centre and State may bear the burden atthe
ratio of 2:1. The Government is ready to
assist the farmers as per the needs of their
land.

SHRI YAMUNA PRASAD SHASTRI:
Mr. Speaker, Sir, a scheme was formulated
forthe drought prone areas during the period
1971 to 1981 and some drought prone dis-
tricts were included in that scheme. Butthere
are certain districts which have not yet been
included in the Drought Relief Scheme. |
would like to know from the hon. Deputy
Prime Minister whether the Government has
any proposal under consideration to include
those droughtprone areas under DPAP which
have not yet been included in it? | would like
to inform that Rewa and Satna districts in
Madhya Pradesh have been experiencing
drought for the last six years. Similarly, 26
districts of Madhya Pradesh have been
experiencing drought situation for the last
five years. Therefore, | would like to know
whether the Government have any proposal

' bring hese distiicts under DPAP pro-
gramme?

SHRIDEVILAL: The hon. Member has



13 Oral Answers

asked a good question. The drought prone
areas, whether they are in Madhya Pradesh
or in Rajasthan or in Orissa, are being iden-
tified by the Inquiry Committee. The Govern-
ment is endeavouring to provide maximum
assistance in those areas which totally de-
pend on rain and efforts are being made to
provide irrigation facilities in such areas.

[English]

SHRI KOTLA VIJAYA BHASKARA
REDDY: Sir, Rayalaseema area in Andhra
Pradesh is known for drought for centuries.
The statement of the Minister is vague. The
relief which has been mentionedin the state-
ment will not give any benefit to the farmers.
In addition to this, for further development,
he should also industrialise this area. May |
know from the hon. Minister whether he is
thinking of having any plan of industrialising
the drought prone areas particularly Ray-
alseema area?

[ Translation]

SHR!I DEVI LAL: Mr. Speaker, Sir, it is
not a question of Rayalseema area only but
it itthe question related to entire country. The
Government has to see as to what sort of
assistance should be provided to the farm-
ers in different areas. For this purpose, the
Department of Agriculture nas appointed
committees to make on the spot study and
submit recommendationstothe Government.
The Government will act according to the
recommendations of these committees.

Electronic Telephone Exchange at
Aonla

*251. SHRIRAJVEER SINGH: Wilithe
Minister of COMMUNICATIONS be pleased
to state:

(a) whether the capactty of the existing
telephone exchange at Aonla in U.P. is In-
adequate 10 meet the demand of the tele-

phone subscribers;

(o) it s6, whether Government propose
1o set up an electronic telephone exchange
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at Aonla; and

(c) it so, when; and if not, the reasons
therefor?

{English]

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN}): (a)
No, Sir. The Exchange has a capacity of 100
lines Auto, with 89 connections working and
there is no waiting list.

(b) and (c). However, it is planned to
provide an electronic exchange when the
demand builds up.

[Translation]

SHRI RAJVEER SINGH: Mr. Speaker,
Sir. inthe reply it has been stated that there
was a capacity of 100 lines in the Exchange,
out of which 89 lines are working and there
is no waiting list but my question is as to how
many subscribers have disconnected their
telephones because of the poor service and
by which time the electronic telephone ex-
change would start functioning there? It has
been stated that ‘electronic exchange would
be set up’ whereas my question is by which
time it would be completed. | would like to
know from the hon. Minister as to how many
subscribers have surrendered theirtelephone
connections because of poor service?

[English]

SHRI K.P. UNNIKRISHNAN: | would
require notice on this particular aspect as to
how many have disconnected telephones
because of poor service. However, | shalltry
to find out and lay it on the Table. Ican assure
the hon. Member that according to the infor-
mation available, there is no waiting list and
that is the criterion which we have to apply.
As perthe norms. at the moment, there is no
justiticationfor an electronic exchange there.

But as hon. Members are aware, our plans
are to have electronic exchange everywhere
and we willcertainly consider the suggestion
given by the hon. Member.
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[ Translation)

SHRI RAJVEER SINGH: Mr. Speaker,
Sir, the hon. Minister has stated in his reply
that &t is planned to provide an electronic
exchange when the demand builds up. My
question is not that. By which time the plan
will be implemented? Will the exchange be
started this year or will it take five ten years
complete? Aonla is an important place.
IFFCO has set up a big factory there and
several new industries are also being set up
there. If proper communication facilities are
not provided there, the industries being set
up there will not be in a position to make any
progress. Therefore, electronic telephone
exchange should be set up there immedi-
ately. | would like to know whether the elec-
tronic exchange would be set up there in this
financial year or not?

[English]

SHRIK.P. UNNIKRISHNAN: lam aware
of what the hon. Member has said just now.
But as | said earlier, at the moment it does
not justify that. Anyhow, since the hon.
Member has said that it is a very important
place and Tehsil headquarter of U.P. Gov-
emment, we shall certainly try to see that a
524 ILT electronic exchange could be allot-
ted for 1990-91 itself.

WELCOME TO SPEAKER OF SRI
LANKAN PARLIAMENT

[English]

MR. SPEAKER: Before | ask hon.
Members to put turther supplementaries, on
behalf of this House and on my own behal.
| have great pleasure in welcoming Hon'ble
Mr. M.H. Mohammed, Speaker of Parlia-
ment of Sri Lanka, who is currently on a visit
10 our country. he arrived here on fuesday,
27th March, 1990.

Hon'ble Speaker is seated in the Spe-
cial Box.
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We wish him a fruitful stay and very
happy sojourn in our country. We would like
1o convey through him our best wishes to the
President of Sri Lanka, the Parliament and -
the people of Sri Lanka.

ORAL ANSWERS TO QUESTIONS—
CONTD.

[English)

Implementation of Integrated Rural
Development Programme

*252. SHRISANAT KUMAR MANDAL :
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether a Government appointed
Committee has revealed that anti-poverty
measures like the Integrated Rural Develop-
ment Programme (IRDP) suffered from vari-
ous deficiencies like leakage in the admini-
stration of subsidy funds;

(b) if so, the details of the deficiencies
pointed out by this Committee; and

{c) the steps taken or being taken to
remove these deficiencies and make the
scheme more effective and useful?

[ Transtation]

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) to (c). A Statement is laid on the
Table of the House.

STATEMENT

The Government is implementing a
number of programmes which together
constitute the total set up its anti-poverty
strategy. These include the integrated Rural
Development Programme (IRDP).

2. The programmes of the Government,
including IRDP, are monitored regularly and
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evaluated periodically. IRDP has also un-
der-gone scrutiny through anumberofevalu-
ation studies during the recent years. Such
evaluation studies have generally found merit
in the programme which is aimed at provid-
ing productive assets to the poorest of the
poor. Thegreatest strength of the programme
lies in the fact that over the years it has been
able to mobilise a massive element of credit
from financial institutions for the poor fami-
lies.

3. Some studies have also pointed out
some weaknesses and deficiencies in the
programme. These include an element of
wrong identification, leakages of funds to
some extent, non-availability of assets in
some cases etc. Since the programme is
administered through the State Govern-
ments, the deficiencies are brought to their
notice and they take the necessary correc-
tive measures atthe district and lower levels.

4. The central Government has taken
several steps to improve the implementation
of IRDP, including the following:—

1. A higher investment per family
including package of assistance to
enable them to have proper return
on investment for new beneficiar-
ies.

2. Supplemental dose of assistance
to those families assisted during
the Sixth Plan who have not been
able to cross the poverty line for no
fault of their own.

3. For increasing the coverage of
women beneficiaries a target of
30% has been set.

4. Limit for security free loans under
IRDP is agriculture and allied ac-
tivities has been raised from Rs.
5000 to Rs. 10,000. For industries,
service and business sectors it is
Rs. 25,000.

5. A uniform application-cum-ap-
praisal form for IRDP loans has
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been introduced with effect from
1.4.1987.

6. Diversification of activities under
IRDP, Coordination with other
schemes like Operation Flood and
Integrated Child Development
Services have also been empha-
sised.

7. For facilitating greater coverage of
women under IRDP the Govern-
ment, from 1.1.1990, has extended
a group approach to all districts
under which groups of women form-
ing thrift and credit societies would
be provided matching grant for a
revolving fund equal to the amount
of savings generated by the groups.
The matching grant would be sub-
ject to a ceiling of Rs. 15,000 per

group.

8. It has been decided recently that
from 1990-1991, 3% of IRDP bene-
fits should be earmarked for physi-
cally handicapped persons under
IRDP.

Management of aprogramme like IRDP
is a dynamic process. This calls for a con-
tinuous response to the emerging situations.
The IRD programme undergoes constant
review at the district/State and national lev-
els. There is also a process of Concurrent
Evaluation through research and academic
institutions to provide feedback on pro-
gramme performance. Based on these in-
puts the programme design undergoes regu-
lar review and, if the need arises, necessary
changes.

[English)

SHRI SANAT KUMAR MANDAL: Mr.
Speaker, Sir, | want to know from the hon.
Deputy Prime Minister what had been the
impact of the poverty alleviation programmes
in terms of rise in per capita income among
the poor households during the Sixth and
Seventh Five-Year Plans. Also, | would like
to know how many millions of tamilies were
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assisted during these plan periods.
[Translation)

MR. SPEAKER: A statement has been
attached with the Question No. 252. ltis a
written statement.

SHRI DEVI LAL: Mr. Speaker, Sir, the
Khusro Committee has been considered. |
may say something in that respect. Various
schemes to assist the poor were placed
before the Khusro Committee. Two-third and
one-third of the total provision of these
schemes is given as subsidy andthe interest
is charged at the rate of ten per cent only.
Various other measures have also been
proposed to assist the poor. Subsidies are
provided to the people for purchase of cows
and poultry farms. It is a very successful
scheme. This scheme has beenimplemented
in 12 villages of Lucdhiana district. One cow
and filty hens have been given to each of the
beneficiary and one can lead a respectable
life with that much.

[English]

SHRI SANAT KUMAR MANDAL: Sir, |
want to know how many million families were
assisted during these plan periods.

[ Transiation)

SHRI DEVILAL: Mr. Speaker, Sir, in
this regard, | would like to say that if the hon.
Member wants to know the number of bene-
ficiaries, he has to give a separate notice for
that. At present, | cantell him that assistance
has been provided to about 333 lakh people
underthis scheme. lfthe hon. Member wants
to know as to what sort of assistance was
given, he has to give separate notice for that
to enable me to collect and furnish all rele-
vant details.

[English]

SHRIMATI UMA GAJAPATHI RAJU:
Sir, | would like to bring to the notice of the
hon. Minister that under the RLEGP and the
NREP, the tribal areas used to get much
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more assistance, but now underthe JRY, the
tribal areas are getting much less assis-
tance. Wouldthe hon. Minister consider giving
them more assistance and correcting this
imbalance?

[ Translation]

SHRIDEVILAL: Mr. Speaker, Sir, under
the programme assistance is given specially
to Harijans and tribals. As | have mentioned
earlier that if the landless people intend to
start a poultry farm etc. the Gavernment
provides subsidy for that also. Besides,
assistance is also provided specially to the
women,

[English}

SHRIMATI UMA GAJAPATHI RAJU:
Sir, | need your protection. The Minister is
not answering my question. My question is
that under the RLEGP and the NREP, the
tribal areas used to get much more assis-
tance but now under the JRY, they are
getting much less assistance. | want an
answer from the hon. Minister whether he
will consider giving them more assistance.

[ Translation]

MR. SPEAKER: The hon. Member is
asking whether the assistance already being
given in tribal areas, has been reduced now.

SHRI DEVI LAL: We propose to give
them more assistance. Under this scheme,
we give priority, particularly, to Harijan and
tribals and women are placed at par with
them.... (Interruptions)....

[English)

MR. SPEAKER: You shouid be proud
of the reply given by the Minister.

[ Translation]

SHRIDEVILAL: | am mentioning here
women particularly because it is said that |
am against women. Earlier, coverage to
women beneficiaries was 30 per cent which
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has now been raised to 40 per cent under
this programme.

[English]

SHRI SRIKANTA JENA: Mr. Speaker,
Sir, the basic question is regarding the evalu-
ationofthe |.R.D.P. May |know from the hon.
Minister, taking the Sixth and Seventh Five
Year Plans, during which period the total
assistance hadbeen giventhroughthe IRDP,
whether the Government has any proposal
to evaluate the assistance given during the
past or whether any evaluation has been
done during the past and whether the Gov-
ernment is proposing to continue this pro-
gramme in the 8th Plan? If they are going to
continue this programme, | want to know
whether any evaluation is going to be done
and if any evaluation has been conducted,
please state the result of the evaluation.

[ Translation]

SHRIDEVILAL: As | have said earlier,
| am repeating it again that so far as the
scheduled castes and scheduled tribes are
concerned..... (Interruptions)....

MR. SPEAKER: The hon'ble Member
want’s to know if you are reviewing it.

SHRI DEVI LAL: What | am stating is
that we do review but is to see to how can we
assist them.

SHRI RAM KRISHAN YADAV: Mr.
Speaker, Sir,the Government certainly gives
assistance to the rural poor, farmers and
workers but that does notreachthem. There-
fore, | would like to ask the Government
whether it has started any special drive to
ensure that assistance sanctioned for the
poor reaches them? In the Congress re-
gime, 15 paise out of rupee one reached the
poor, so | would like to know whether the
Government would start a drive to ensure
that the entire amount sanctioned for them
reaches them.

SHRI DEVI LAL: In 1980-81, assis-
tance of Rs. 250 crores was given as loan
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which has now risen to Rs. 1250 crores in
1989-90.

MR. SPEAKER: Next question.
[English)

U.S. State Department Spokesman
Statement on Kashmir

*253. PROF. P.J. KURIEN: Will the
Ministerof EXTERNAL AFFAIRS be pleased
1o state:

(a) whether U.S. State Department
Spokesman has repoitedly made a state-
ment asking the Indian Government to re-
strain its security forces from using deadly
force against unarmed people in Kashmir;
and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) Yes, Sir.

(b) The Government has conveyed to
the US Ambassador in New Delhiits concern
about this obviously inaccurate statement.

PROF. P.J. KURIEN: Mr. Speaker, Sir,
since this Govarnment has taken charge, of
course due to mismanagement, they could
convince nobody of their actions in Kashmir.
The people in Kashmir whether they are
Hindus or Muslims or even civil servants, are
not convinced of their actions. Sir, nobody is
convinced of their actions in Kashmir, not
even the Minister-in-Charge of Jammu and
Kashmir, Shri George Fernandes. | think the
only person who is convinced is Mr. Mutti
Mohammad Sayeed, our Home Minister.
That is about Kashmir. But internationally in
world capitals we were told that a high profile
diplomatic initiative is being taken, our
Ambassadors were sent to various Capitals
and this Government is saying that our dip-
lomatic initiative was a success. But what is
the position? Look at the statement of the
U.S. State Department spokesman. That
Statement shows that the well-trained, high
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profile diplomatic initiative of this Govern-
ment was a failure. They could not convince
the U.S. State Department or even other
State capitals of our stand on Kashmir. |
would like to know whether this Government
thinks that it is a diplomatic failure. Is it a
diplomatic failure and if so, what action you
take in this regard?

SHRI I.LK GUJRAL: My hon. friend
need not do undue chest beating. The main
point is that India’'s case has been well
represented and well received and even
President Bush has appreciated in his letter
to the Prime Minister that we are on the right
track.

MR. SPEAKER: Prof. Kurien, your
second question.

PROF. P.J. KURIEN: What about the
Statement? (Interruptions)

MR. SPEAKER: You come to the sec-
ond question.

PROF. P.J. KURIEN: Then what about
the Statement of the State Department?
(Interruptions)

MR. SPEAKER: You put your second
question.

PROF. P.J. KURIEN: Mr. Speaker, Sir,
| seek your protection. This is the basic
question.

MR. SPEAKER: You put your second
question now.

(Interruptions)

MR. SPEAKER: He is clear in his reply
to your question.

(Interruptions)

PROF. P.J. KURIEN: This question is
about the Statement of the U.S. State De-
partment spokesman. Iif President Bush has
said like that, what about this statement,
what is the Congress’ reaction? He should
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say that. There is something wrong some-
where.

MR. SPEAKER: You come to the sec-
ond question.

(Interruptions)

PROF. P.J. KURIEN: He has not an-
swered it. It is not based on this statement, it
is based on something else. | have not asked
about Bush’s reaction, | have asked about
the statement of the U.S. State Department
spokesman. That statement has condemned
our action. My question is about that. So, he
should answer on that.

MR. SPEAKER: You put the second
question.

(Interruptions)

MR. SPEAKER: 1| am regulating the
procedure. Please come to the second
question.

(Interruptions)

PROF. P.J. KURIEN: | am sorry, he
answered something else.

SHRI MADHAVRAO SCINDIA: This is
how they are running the Government.

PROF. P.J. KURIEN: Yes. (Interrup-
tions)

Sir, the Kashmir Assembly was dis-
solved. The democratic process in the State
has been put a stop to and yesterday there
was a statement by the Minister that they are
going to revive the Kashmir Assembly and
they are going to allow to start the demo-
cratic process.

MR. SPEAKER:
Kurien, this is about....

It is enough. Prof.

PROF. P.J. KURIEN: Yes, Sir, about
Kashmir. You should know that this curtail-
ing or stopping of the democratic functioning
in Kashmir has given a wrong perception of
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our policy on Kashmir in world capitals. It is
a wrong perception. Therefore, since the
Govemment has said that they are going to
revive the Assembly and start the process, |
would like to know by what time the Govemn-
ment is going to correct this wrong and also
since the Government felt that dissolution of
the Assembly was a wrong step, what action
does it take against the Governor who has
taken the unconstitutional and illegal action?

MR. SPEAKER: It does not necessarily
follow from the main question.

PROF. P.J. KURIEN: Ithink by now the
hon. Member himself has realised that his
question is irrelevant.

MR. SPEAKER: Mr. HariKishore Singh.

PROF. P.J. KURIEN: Why it is irrele-
vant? Sir, | seek your protaction.

MR. SPEAKER: | called Mr. Hari Kis-
horeji.

(Interruptions)

PROF. P.J. KURIEN: How is my ques-
tion irrelevant? How can you say that my
question is irrelevant? (Interruptions)

PRQF. P.J. KURIEN: Sir, | seek your
protection. How can my question be irrele-
vant? (Interruptions) They have bungled in
Kashmir.... (Interruptions) How is it irrele-
vant? (Interruptions)

MR. SPEAKER: | have not permitted
you Mr. Kurien. | have called Mr. Hari Kis-
hore Singh.

(Interruptions)”

MR. SPEAKER: It does not necessarily
follow the main question. lfthe Ministerwants
to say something, | have no objection; but |
cannot compel the Minister.

ZHAITRA 8, 1912 (SAKA)

Oral Answers 26
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MR. SPEAKER: Pleasetake yourseats.
| want to hear Mr. Kurien.

PROF. P.u. KURIEN: Sir, my only
submission is that thd Minister can opt not to
answer my question. | have no objection;
that s his prerogative, but whether my ques-
tion is irrelevant or not, it is the Chair to
decide and not the Minister. (Interruptions)

MR. SPEAKER: My ruling is that the
second question which was put by Mr. Kurien
does not necessarily follow the main ques-
tion. | think the Minister wanted to say that,
as it does not follow the main question.

(Interruptions)

PROF. P.J. KURIEN: | am an elected
Member here. Let him withdraw that word.

(Interruptions)

SHRI LK. GUJRAL: Sir, what | had
submitted, | think, was right. (Interruptions)

MR. SPEAKER: | have already given
the ruling that it does not follow the main
question.

(Interruptions)

SHRI LK. GUJRAL: Sir, he can kindly
see that record. | again quote:

“The hon. Member himself has real-
ised that his question is not related to
the main question” (Interruptions)

SHRI HARI KISHORE SINGH: Sir, |
think, the Government should take notice of
thereactionofthe State Department, whether
it is from the spokesman or from the White
House and should make suitable protest to
them. The diplomatic initiative taken by the
Government in regard to Kashmir issue has
been a success and Pakistan stands iso-
lated in the comity of nations. We are not to

“Not recorded.
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seek certificate from any foreign Govern-
ment whether super-power or sub-super
powers on the Kashmir issue or any other
issue. The House may agree that we need
not be exercised over it

My submission is suitable reaction
shouldbe conveyed andf necessary, openly.
Will the Government convey tts definite and
firm reaction to the State Government of
U.S.A. so that other Governmeants may not
follow the same?

SHRI LK. GUJRAL: As I said inreply to
the main question. the Government has
conveyed to the U.S. Ambassador in New
Delhi, New Delhi's concern about the obvi-
ously inaccurate statement. After that. we
nctice that various State officers in various
committees havetried to correctthat impres-
sion.

SHRI MADHAVRAO SCINDIA: 1 fully
supportthe view of my colleague, Prof. Kurien
that the National Front Gevernmert has to-
tally falled in placing the Kashmir problem in
its true perspective befcre the U.S. Govern-
mentand U.S. opinion-makers Thisisclearly
evident from the fact, to which the Minister's
attention must have been drawn about the
strongly worded report of 22nd March from
Washington.

A very strongly wnriled resclition is
proposed 10 be tabled in the U.S Senate
mirroring Pakistan’s <tarct and supparting
plebiscite 'n Kashmir i siinpoace 2qam, the
Government would meraly dismise this as
they termed it earlier as nbviouslv Inaccu-
rate ppinion or Inaccurate <tatement It is
because. this Government tindar the guise
of consensus seems to be more of Govern-
ment of inaction than Government of action.

I would like to know categerically what
steps you propose to take 1o mee! this anti-
Indian move on the part of some of the U.S.
Senators involving the territorial intagrity of
the nation. Do you propos<e to latnch 3
diplomatic offensive to ensure th1t these
sort of resolutions are not tabled and place
the Kashmir problem in nroner perspactive
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betore U.S. public opinion and U.S. Govemn-
ment. In other words, would you make sure
that it is properly understood by them that
Kashmir is an integral and inviolable part of
India?

SHRI LK. GUJRAL: My hon. friend who
is a very learned and knowledgeable person
would know for himself that lobby is function-
ing in the U.S. State system. Every society
that functions there tries to create lobbies
there. There are certain lobbies which are
operating at the behest of Pakistan also. But
that does not mean that our case is going by
defautt.

One thing | must say that we are not
placing our case in the court of anybody. We
have our self-respect. 1think, our case is well
taken and well placed. Even President Bush
in his letter to the Prime Minister has recog-
nised that.

[ Translation)

SHRIVIJAY KUMAR MALHOTRA: Mr.
Speaker, Sir, keeping in view thése state-
ments and resolution, I would like to urge the
hon. Minister and the Government to convey
to the U.S. Government that we take these
developments as unfriendly acts and inter-
ference inourinternal affairs. Such unfriendly
acts should be stopped becausethey are not
linked by the Indian people. Will the hon.
Minister try to tell them categorically?

SHRI 1 K GUJRAL: Mr. Speaker, Sir, |
would lie to asesure my friend that the Gov-
ernment is seized of the matter and we will
safeguard the interests of the country with all
our might.

[English]

SHRI SAMARENDRA KUNDU: Mr.
Speaker, Sir, | would like to know from the
hon. Minister whether he has informed the
U.S. Government of the recent pronounce-
ment of the Prime Minister of Pakistan, that
they will aid Rs. 10 crores to the terrorists in
Kashmir azﬁso.lhat they will aid Rs. 5
crores to t 1s.in Occupied Kashmir.
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SHRI LK. GUJRAL: We have given to
the concerned authorities full evidence of
Pakistan's interference in our internal af-
fairs. We are also now bringing to the notice
of all Governments of the werld the type of
utterances which have been made by re-
sponsible people in Pakistan.

WRITTEN ANSWERS TO QUESTIONS
[English]
Savoor Committee Report

*249. SHRIG.S. BASAVARAJ: Willthe
Minister ot COMMUNICATIONS be pleased
to state:

(a) whether Government have imple-
mented the recommendations of the Savoor
Committee in the respect of extra depart-
mental employees in post offices:

(b) whether Government propose to
grant various advances to extra departmen-
tal employees at par with regular employ-
ees: and

(c) if not, the reasons therefor?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a) to
(c). The Committee of Enquiry on Extra
Departmental System (Savoor Committee)
had made 171 recommendations out of which
120 recommendations including 32 with
cenain modifications have been accepted
and implemeanted.

Centaintypesof advances such as Cycle
Advance of Rs. 400/- are admussible to cer-
tain categories of Extra Departmental Agents.
Flood Advance of Rs. 100~ Is also sanc-
tioned to Extra Departmental Agents in flood

CHAITRA 8, 1912 (SAKA)

Written Answers 30

affected areas.

After assumption of office, the Govern-
ment have started reviewing the position ot
Extra Departmental Agents of different cate-
gories. Preliminary discussions have also
been held with Unions representingthe Extra
Departmental employees. The Department
intends to discuss the matter further with the
Ministry of Finance and Planning Commis-
sion and thereafter ta formulate appropriate
proposals in respect ot Extra Departmental
employees.

[ Translation]

Concession to Handicapped (Blind)
Persons in Payment of Telephone Bills

“250. SHRI RAMLAL RAHL: Wil the
Minister ot COMMUNICATIONS be pleased
to state:

(@) whether any rebate or relaxation of
time in payment of telephone bills is given to
handicapped (blind) persens;

(b) if so, the details thereof:

(c) whether any such proposal is under
consideration of Government; and

(d) if so, the details thereof?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
No, Sir. No rebate or relaxation of time for
payment of telephone bills are given to
handicapped persons.

(b) In view of (a) above, question does
not arise.

(¢) No, Sir. However, some rebate in
rental has been announced in the Parlia-
ment for institutions for handicapped per-
sons.
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{d) With effect from 1.4.90, 25% con-
cession in rental will be admissible for not
exceeding two telephones (non-residential)
in institutions like homes for the aged, infirm,
handicapped, deaf-dumb-mute persons,
orphanages, voluntary organisations fortribal
welfare and other organisations recognised
by the Government.

| hope the House will appreciate the
various concessions the Department has
been giving to the handicapped persons, as
also employment opportunities through
opening PCOs, STD pay phones etc. in
pursuance of the general policy directions of
the Government to help such categories of
persons suffering from physical disabilities.

[English]
Setting up of Regional Research Centre

*254. SHRI K. PRADHANI:  Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether Government propose to set
up new Regional Research Centres under
the Indian Council of Agricultural Research
(ICAR); and

(b) if so, their location and the estimated
expenditure to be incurred on the establish-
ment of each centre?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) No, Sir.

{b) Question does not arise.

Package Deal on Asgsam Accord

*255. SHRIUTTAM RATHOD:
SHRI KALP NATH RAI:

Will the Minister of HOME AFFAIRS be
pleased to state:
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(a) whether Government have evolved
a package deal in terms of the Assam Ac-
cord for the betterment of that State;

(b) if so, the details thereof; and

(c) the action taken so far to implement
the package deal?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to {c). No, Sir. However, the Government
have set up a Committee under the Chair-
manship of Shri L.C. Jain, Member, Plan-
ning Commission.to make proposals for
speedy economic development of Assam.
The Committee has not yet submitted its
proposals.

[Translation)

Declaration of Khajuraho-Allahabad
Road as National Highway

*256. SHR! RAM SAJIWAN: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether there is any proposal to
declare Khajuraho-Allahabad road via Ka-
lingar, Chitrakoot, Rajapur as National High-
way in view of the inconvenience faced by
pilgrims and tourists;

(b) if so, the time by which the construc-,
tion plan and survey of the proposed Na-
Yional Highway is likely to be completed; and

(¢) when the construction work is likely
to be started?

THEMINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K P. UNNIKRISHNAN): (a)
No, Sir. There is no proposal to the effect
presently.

(b} and (c). Do not arise.
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Talks with Bangladesh on Chakma
Refugees

257. PROF. VIJAY KUMAR
MALHOTRA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whetherthe Indian delegation led by
him to Bangladesh recently had held talks
with Bangladesh Government to resolve the
long pending problems of Chakma refugees
presently camping in Tripura:

(b) if so, the outcome thereof: and

{c) what are the views of the people of
-Tnpura in the matter and whether the same
have been kept in view in his talks with
Bangladesh?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI 1.K. GUJRAL): (a) and (b).
Yes, Sir. We urged Bangladesh to create
conditions to facilitate the relyin of the
Chakma refugees. The Bangladesh Gov-
ernment has agreed to send a delegation
from the Chittagong Hill Tracts to visit the
refugee camps in Tripura shortly with a view
to persuading the refugees to return.

(c) The Trpura Government have
conveyed their concern at the continued
stay of the refugees and have called for an
early repatriation of the refugees. This was
kept in view during the talks

Inclusion of Land Reforms Laws in
Ninth Schedule of Constitution

*258. SHRI T. BASHEER: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whetherthere is any proposal under
Government considerationrthat land reforms
laws of various States are to be included in
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the Ninth Schedule of the Constitution;

(b) whether any such Acts from Kerala
are there in the proposal; and

(c) if so, the details thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEV!
LAL): (a) Yes, Sir. .

(b) and (c). Government propose to
include 55 land reforms Acts in the Ninth
Schedule of the Constitution and a Bill to
amend the Constitution for the purpose is
likely to be introduced during the current
session of Parliament.

Qut of 55 land reforms laws two laws
pertain to the State of Kerala. Details of the
two laws are as under:

The Kerala Land Reforms (Amendimient)
Act, 1978
(Kerala Act. No. 13 of 1978)

The Kerala Land Reforms (Amendment)
Act, 1981
(Kerala Act. No. 19 of 1981)

The 1978 Act provides for the following:

(i) to empower the Taluk Land Board
to reopen the ceiling cases where,
inthe original order, the Taluk Land
Board has determined #hat the
concerned persons were not liable
to surrender any land, but later
found that such persons were actu-
ally in possession of land in excess
of the ceiling area;

(i) to include a provision in Section
103 of the parent Act to enable
Governmentto prefer revision peti-
tions before the High Court against
the'orders passed by the appellate
authorities, the Taluk Land Boards
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and the Land Board.

TFhe 1981 Act provides that cultivating
tenants shall not be liable to pay any rent
from 1.1.1970 for a holding or a part of
holding in respect of which an application for
resumption has been rejected. The tenants
are made liable to pay basic tax and other
taxes for a holding or part of hoiding in
respect of which an application for resump-
tion has been rejected: This amendment
also provides to enhance the solaltium pay-
" able under section 109 (A) of the Act from
Rs. 500/- to Rs. 1500/- and compensation
payable to small holders from Rs. 2000'- to
Rs. 5000/-. The Act 1s also intended to con-
tinue the proceedings for surrender afterthe
death of the declarant.

Supply of Nuclear Reactors to Pakistan
by China

259. SHRIP.M. SAYEED.
SHRI PRAKASH V PATIL:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state

(a) whether his attention has been
invited to the news-item captioned “Pak to
get N-reactor from China™ appearing in the
‘Indian Express’ dated 23 February. 1990:

(b) if so, whether the supply of nuclear
power reactors to Pakistan by China would
create a dangerous threat to India. and

(c) i so, the rez.. .~ of Government
thereto and the steps being taken or pro-
posed to tackle the situation?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) Yes, Sur.

" {b)and (c). Our apprehensions regard-
in 1the weapons orientation and clandestine
nature of Pakistan's nuclear programme have
been conveyed to all concerned. Govern-
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ment constantly monitor all development
having a bearing on India’s security and take
necessary measures to safeguard it.

Comprehensive Crop Insurance

Scheme
*260. SHR!I KUSUMA KRISHNA
MURTHY:
SHRI GANGA CHARAN
LODHI:

Will the Minister of AGRICULTURE be
pleased to state:

(a) the progress made inthe implemen-
tation of the Comprehensive Crop Insurance
Scheme so far;

(b) the area covered underthe scheme,
State-wise,

(c) whether Government propose to
extend the coverage of area under the
Scheme: and

(d) if so, the details thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): {a) The Comprehensive Crop Insur-
ance Scheme (CCIS) is under implementa-
tion with effect from 1.4.1985. Upto the end
of Kharit 1989, about 237 lakh tarmers have
been covered over an area of 427 lakh ha.
insuring a sum of Rs. 5080.00 crore.’

{b) A Statement is given below.

(c) Under the CCIS the State Govern-
ment are free to notity any area under the
scheme during a season provided they have
the yield data for last 5 years as also the
capacity to conduct required number of crop
cutting experiments for various insured crops,
at the end of every season.

(d) Does not arise.
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Area Covered under the Comprehensive Crop Insurance Scheme (CCIS) from Kharif,

1985 to Kharif, 1989

SI No Name of State/U T Area Covered
(i ha)
1 2 3
1 Andhra Pradesh 7701008
2 Assam 59124
3 Bihar 2129101
4 Goa 6571
5 Gujarat 63339355
6 Himachal Pradesh 19733
7 Jammu & Kashmir 77358
8 Karnataka 1275757
9 Kerala 243151
10 Manipur 4759
1 Meghalaya 12334
12 Madhya Pradesh 5327073
13 Maharashtra 7955230
14 Onssa 1814938
15 Rajasthan 1544600
16 Tnpura 18109
17 Tamil Nadu 931279
18 Uttar Pradesh 5268928
19. West Bengal 2006142
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Sl. No.  Name of State/U.T. Area Covorad
(in ha.)
1 2 3

20. A. & N. Islands 3548
21. Delhi 1359
22. Pondicherry 6357
Total 42745814

Equipment for Electronic Exchange at
Shirivardhan in Raigad District

*261. SHRI A.R. ANTULAY: Wil the
Minister of COMMUNICATIONS be pleased
to state:

(a) whether the electronic exchange
equipment landed in Shrivardhan in Raigad
District, Maharashtra, was sentback to some
other place on the instruction from the Dis-
trict Headquarters of the Telephone Depart-
ment;

(b) if so, the reason therefor;

(c) whether the equipment is to be
instalied at Shrivardhan; and

(d) if not, the reasons therefor?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Electronic Exchange equipment allotted for
Shrivardhan in Raigad District was diverted
to Thal in the same district of Maharashtra
Telecom Circle where it is under commis-
sioning. Diversion was done by the Mahar-
ashtra Telecom. Circle.

(b) By this diversion, the 500 line Elec-
tronic Exchange would serve 284 subscrib-
ers (74%) in Thal, whereas at Shrivardhan it

would have served 220 subscribers (57%).

(c) Electronic Exchange equipment has
been allotted for Shrivardhan for the year
1990-91.

{d) Question does not arise in view of (c)
above.

[ Translation)

increase in Subscription Rates of
Telephones

*262. SHRIGULAB CHAND KATARIA:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of times subscription
rates of telephones were increased during
1985 and 1990 so far ana the extent of such
increase each time;

(b) the details of any special benefits
provided to telephone subscribers and
employees after increase of theserates; and

(c) the schemes taken up for making
telephone service more efficient?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
During the period 1985 1o March 1990 the
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renal (the subscription rates) have been
1.4.1988 and again from 1.4.90. The call
charges were ravised thrice, from 1.12.86,
1.4.88 and 1.4.90. The changes made from
1.4.90 also includes some reductions. The
details are given in the Statement below.
The increase in rental wef 1488 was
introduced after a gap of six years.

(b) With efiect from 1.12.86 the provi-
sion of free calls was increased from 200 o
275 in a bi-monthly period. in addition, w_e f.
1.4.89 night concessional tariff of 25% of
normal charges for S.T.D. calls and trunk
calls was introduced between 10 P.M. to 6
AM.

In addition, any additional resources
generated as a result of tarilf revisions ac-
crue fo the Government and are utilised o
meet not only the increase in operating costs
but also to provide more telephones, new
telecom. services as also improvement in
the quality of services. The funds generated

are aiso used to improve R & D efforts
fowards sell-reliance in telecom equipment
on which Govemment lays considerable
emphasis.

(c) Details of schemes taken up for
are given below:

(2) Upgradation of externas plant.
3) improvement/modemisationof

(4) Computerisation of services
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Shifting ot Post Offices Under Calicut
Division

“263. SHRI K. MURALEEDHARAN:
Will the Minister of COMMUNICATIONS be
pleased o state:

(a) whether some of the post offices in
Calicut Division are located in dilapidated
buildings posing threat to the lives of the
persons working there:

(b) if so, whether there is any proposal
to shift these post offices:

(c) if so, the details thereof; and

(d) the time by which these post offices
are proposed to be shifted?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRIK.P. UNNIKRISHNAN): (a) to
(d). Two post offices, namely Meenangadi
Post Office and Pulpalli Post Office in Calicut
Division are located in rented ouildings which
are dilapidated. However, there is no threat
tothe lives of the persons working there. The
_ landlords have been requested to carry out
essential repairs. Efforts were made to se-
cure suitable alternative rented buildings but
the Department did not succeed. Depart-
mental plots of land are available for con-
struction of buildings for these two post of-
fices. Both these projects are included in the
programme for construction of buildings
during 1990-91.

Foreign Missionaries in India
“264. SHRI YADVENDRA DATT: Will
the Minister of HOME AFFAIRS be pleased

to state:

(a) the number of foreign missionaries
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in various States as per the latest figures
available;

(b) the nationality of those missionar-
ies;

(c) the number of foreign missionaries
who have been served notice to leave the
country; and

(d) the reasons therefor and follow up
action taken thereon?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (d). The information is being collected and
will be laid on the Table of the House.

Colouring of Ferttilizers

*265. SHRIK.S. RAO:
SHRIYASHWANTRAOPATIL:

Will the Minister of AGRICUL TURE be
pleased to state:

(a) whether the feasibility of colouring
fertilizers to give them specific identity is
being examined:

(b) if so, the objectives behind the
proposal;

(c) the steps contemplated in this re-
gard;

(d) whether colouring of fertilizers would,
increase the cost of production of the feriiliz-
ers; and

(e) if so, whether Government propose
to bear the additional cost in the shape of
enhanced subsidy?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) to (e). The possibility of colouring
fertilizers such as SSP and DAP to avoid
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their misuse through misbranding is being
examined, as it involves additional costs by
way of equipment for handling, coating and
colouring matenal etc. and resultant higher
subsidy burden.

Assistance to Bhagalpur Riot Victims

"266. SHRI MANORANJAN
BHAKTA:

SHRIMATI SUBHASHINI ALI

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Union Government have
provided any assistance to Bhagalpur riot
victims: and

(b) if so. the detalls thereot?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b}. The Centrai Government has been
In contact with the State Government to
ensure speedy rehef measures to the riot
victims. Both the Prime Minister and the
Home Minister have visited Bhagaipur

An amount of Rs. 1.00 crore has been
sanctioned from *he Prime Minister's Relief
Fund for the Bhagalpur riot victims. Out of
this amount, a sum of Rs 50.00 lakhs has
been earmarked for the families of those
killed 1n the riots at the rate of Rs. 10 000 -
each. This amount is over and above the ex-
gratia relief of Rs. 1.00 lakh each being paid
by the State Government An amount of Rs.
1.500/- per handicom weaver and Rs. 5,000/
- per powerloom weaver as grant for pur-
chas<e of raw-maternials I1s being provided to
the affected weavers. A sum of Rs. 27.50
takhs has been earmarked tor this purpose.
The remaining sum of Rs. 22.50 lakhs has
been earmarked for extending hostel facili-
ties for the students by adding one floor on
the existing hostel building.
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Infiltration of Afghan Youths in Kashmir

*267. SHRIJANARDHANA POOJARY:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware that
Afghan youths have infiltrated in-Kashmir to
indulge in subversive activities; and

(b it so, the details thereof and the step
taken to check such infiltration?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
The Government have no specific evidence
so far that Afghan youths have infiltrated in
Kashmir to indulge in subversive activities.

(b) Some of the steps taken are: larger
induction of Central Police Forces; revamp-
ing of administration: improvement in the
functioning of Police Stations; better co-
ordination between the State Police/Central
Police and the Army; preventive action to
apprehend criminals and anti-social ele-
ments; and raids and combing operations on
selective basis, if and when necessary; and
strengthening of vigil on the bordei

Shrimp Fishing

*268. SHRI MULLAPPALLY RAMA-
CHANDRAN: Willthe Ministerof AGRICUL-
TURE be pleased to state:

(a) the annual shrimp catch in the
country during the last three years;

(b) whetherresearch and development
In fish culture 1s proposed to be further ex-
panded in Kerala; and

(c) it so, the details thereot?
THE DEPUTY PRIME MINISTER AND

MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) to (c). The annual shrimp catch in
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India during the last three years hasbeen as
under:

Year Quantity
(Lakh tonnes)
1986 215
1987 1.93
1088 224

The Central Marine Fishenes Research
Institute (CMFRI) Cochin and Narakkal
Centre of Central Institute of Brackishwater
Aquaculture (CIBA) have stepped up re-
searchonseafarming/mariculture and shnmp
aquaculture.

To support shrimp farming in Kerala, a
shrimp hatchery has been established at
Mopla Bay. Government is providing techni-
cal assistance to the farmers for scientific
shrimpffish farming. Under the Integrated
Brackishwater Fish Farm Development, four
farm projects covering as area of 149 ha.
have been sanctioned. One Brackishwater
Fish Farmers’ Development Agencies
(FFDAs) have been sanctioned. in addition,
aprojecton integrated development of prawn
farming in Kerala with Kuwait Fund for Arab
Economic Development has been initiated
atacost of Rs. 60.00 crores for development
ot about 1500 ha. of brackishwater area in
the State.

[Translation)

Settlement of Soviet Jews in Occupied
Territories in Israel

2621. SHRI HARSH VARDHAN: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a} whether the Heads of Missions of
Arab countries had held talks with him on the
question of setting of large number of Soviet
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Jews in occupied territories in Israel;

(b) if so, the outcome of the talks held;
and

(c) the reaction ot Government in re-
gard thereto?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) Yes, Sir. A
delegation of the Arab Heads of Mission met
me on March 1, 1990 to discuss develop-
ments relating to the proposed settlement of
Soviet Jews in the occupied territories.

(b) and (c). | conveyed to them that
India shared the concern of the Palestinians
and the Arab countries in this matter. | reiter-
ated India’s well known position on the ille-
gality of occupation of these territories by
Israel and that such settlements would only
compound the iliegality. | also stated that
such settlements would raise additional dif-
ficulties in the creation of conditions neces-
sary for initiating the negotiating process for
a peaceful settlement of Palestinian issue.

Setting up of Potato Board

2622. SHR! JAGDISH SINGH KUSH-
WAHA: Will the Minister of AGRICULTURE
be pleased 1o state:

{a) whether Government propose to set
up a Potato Board like the Tea Board keep-
ing in view the increasing demand of pota-
toes abroad; and

(b) if so, whether Government also
propose to set up regional offices of the
proposed Potato Board in Uttar Pradesh?

THE DEPUTY PRIME MINISTER AND

MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) No, Sir.

(b) The question does not arise.
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Increase in Switching Production
Capacity

2623. SHRIC.P.MUDALAGIRIYAPPA:
Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether the Telecommunications
department plans to increase the present
switching equipment production capacity;
and

{b) if so, the details of the increase inthe
total number of lines proposed in the country
every year?

THE MINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHFI K.P. UNNKRISHNAN): (a)
Yes, Sir.

(b) (i) Productior Capaciy for small
capacity switching systems
(less than 2000 lines capacity)
1s proposed to be increased by
400,000 lines per annum.

(i) Regarding large switching
systems, the details of increase
in production capacity are yet
to be finalised.

Provision of Drinking Water for Cattle
Under Desert Development Programme

2624. CH. JAGDEEP DHANKHAR:
Wil the Minister of AGRICULTURE be

pleased to state:

{a) whether the exploitation of ground
waler source for making drinking water
available for cattle is noi allowed under the

Desert Development Programme:

(b) i so, whether Government of Ra-
jasthan has requested the Union Govern-
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ment for relaxation of the aforesaid condi-
tion; and

{c) if so, the reaction of Union Govern-
ment thereto?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) to (c). Exploitation of Ground
Water for making drinking water available for
cattie is not allowed under the Desert Devel-
opment Programme (DDP). For meeting the
drinking water needs of both human and
caitie population, the Centrally Sponsored
Accelerated Rural Water Supply Programme
is in operation under which 5% of the annual
plan allocation is eammarked for areas sufter-
ing from chronic shortage of water supply
due 10 extreme hot and cold eco-systems.
The areas covered under DDP fall in this

category.

The proposal of the State Government
for relaxation of the guidelines has not been
accepted as they have been advised to seek
additional assistance, i necessary, for sup-
ply of drinking water under the Accelerated
Rural Water Supply Programme (ARWSP).
Central assistance of Rs. 32.80 lakhs has
been released in January, 1990 to Rajast-
han Government under ARWSP to enable
the State Government to complete ongoing
works in DDP areas. Besides under DDP,
schemes for conservation and storage of
ramn water are taken up which also provide
drinking water to cattle besides serving the
objective of ecological restoration.

[Translation]

P_C.0. in Arhit Village in Jahanabad
District in Bihar

2625. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have framed
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any policy to provide public call office in the
post offices of some backward areas in Bihar
State during the current financial year;

(b) if so, the details in this regard;

(c) whether Government are aware that
P.C.Os. installed in Arhit village in Jahana-
bad are out of order; and

(d) if so, the action being taken by
Government in this regard?

THE MINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Yes, Sir.

(b) (i) Wherepopulationis mere 2500
one PCO is being opened
preferably in post offices,

(i)  MARR Scheme and single
channel VHF system have also
been planned to open number
of LDPTs in 8th Plan.

(c) and (d). The PCO in Arhit village in
Jahanabad 1s working alright.

[English]
Preparatory Work on 1991 Census

2626. SHRISANAT KUMAR MANDAL:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether preparatory work has been
started on the 1991 Census;

(b} if so, the broad features of the new
programme. if any, being introduced in this
Census:

(¢) whether any innovation has heenor
is being made in the method of dissemina-
tion of the Census data collected and Tabu-
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lation Programme;
(d) if so, the salient features thereof;

(e} the steps being taken to train the
Enumerators and other staff charged with
the Census operations in this behalf; and

(f) the assistance, financial and other,
proposed to be rendered to various States
and Union Territories in conducting the 1991
Census?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
Yes, Sir.

(b) to (d). Certain improvements have
beenmadeinthe 1991 Census Schedulesin
consultation with data users and on the basis
of recommendations of the Advisory Com-
mittee and field tests. Inthe 1991 Census, all
the Schedules will be canvassed on univer-
salbasis and some basic data will be brought
out early in a more detailed manner at vil-
lage/ward level. Certain improvements are
being made in respect of sampling to be
adopted in tabulation. Proposals are under
consideration to disseminate data through
magnetic media on a bigger scale in the
1991 Census than in the past. Several im-
provements are also contemplated in the
preparation of tables and their presentation.
It is also proposed to bring out the resutts of
the 1991 Census in a phased manner start-
ing with the publication of provisional figures
in March 1991 itself and completing the
release of all the tables by the end of 1995.

(e) The Directors of Census Operations
appointed for the 1991 Census in States/
Union Territories have already been trained
in the Headquarters for both houselisting in
1990 and the main Census in 1991. They in
turn are training other officers of the respec-
tive directorates, the Dis@ Census Offi-
cers, Charge Officers etc. The erumerators
and supervisors are being appointed and
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trained by Charge Officers. Instructions to
enumerators are also being brought out in
regional languages for training purposes.
The entire work of census in each state/
union territory is being coordinatéd by the
respective census directorates.

{) For the enumeration and supervi-
sory staff to be provided by the State Gov-
emments and Union Territory Administra-
tions for the 1991 Census Operations, suit-
able honorarium for conducting the field work
and admissible TA/DA for attending training
classes are proposed to be paid. Clerical
assistance is also being given on the same
scale and pattern of the 1981 Census. Nec-
essary stationary items will be provided and
POL charges for vehicles utilised during the
field work will also be reimbursed.

Wheat affected by Fungus

2627. SHRI BHAGEY GOBARDHAN:
Will the Minister of AGRICULTURE be
pleased to state:

{a) whether the Wheat Project Director-
ate of Indian Council of Agricultural Re-
search has developed any technique/method
to save the wheat from the disease caused
by afungus because of which the grain turns
into black causing heavy loss of foodgrain
every year:

(b) if so, the details of the said technique
developed by ICAR: and

{c) the approximate quaniity of wheat
destroyed by this disease every year?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEWVI
LAL): (a) Yes, Sir.

(b) Details of techniques are as fol-
lows:—
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i) Solar heat treatment

In hot summer months of May and
June, the seed is soaked in water for
4 hours in the morning from 8 AM to
12 noon and then spread in thin layer
in the Sun. This practice kills the
tungus in the seed and resultant crop
is free from the disease.

ii)y Chemical control

Before sowing the seed is treated
with fungicides like carboxin and
carbandazim @ 2.5 gms. per kg. of
seed to get disease free crop.

i) Roguing

The diseased plants produce smut-
ted ear-heads earlierthan the healthy
ones and are therefore clipped off by
covering the ears with paper or plas-
tic envelop. These are destroyed by
burning or by burying in the soil or by
dipping in kerosene oil. This proce-
dure helps in obtaining disease-free
seeds.

(c) The average damageis estimatedto
be in the range of 1 to 3%.

Crop Ingurance Scheme

2628. SHRI BHAKTA CHARAN DAS:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the names of the crops in different
States which have been covered under the
comprehensive Crop Insurance Schems so
far, State-wise;

(b} whether there is a need to extend
Crop Insurance Scheme to ail the crops in

different States; and

(c) if s0. the steps proposed to be taken
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by the Government in that regard?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) A Statewise statement showing
the names of the crops covered under the
Comprehensive Croo Insurance Scheme, is
given below.

(b) State Governments have been
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making requests for coverage of other crops
under the Scheme, but in view of the high

claims being received so far, some more
experience is necessary with the crops al-
ready being covered.

(c) Government is, on the request of
State Governments, examining the feasibil-
ity of covering Cotton and Sugarcane crops
under the CCIS.
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Foodgrains received from United
Nations under World Food Programme

2629. SHRI ANADI CHARAN DAS:
SHRI BHAJAMAN BEHERA:

Will the Minister of AGRICULTURE be
pleased to state:

(a) the quantity of foodgrains/edible oils
received from the United Nations under the
World Fond Programme for distribution in
Orissa;

(b) the quantity of these items actually
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distributed in Orissa during the same period;

(¢} whether a part of such items re-
ceived were utilised elsewhere; and

{d) if so, the details thereof and the
reasons therefor?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) and (b). The quantity of Rice,
Wheat, Vegetable Oil and Pulses received
for distribution and actually distributed in
Orissattill 31st December, 1989 under World
Food Programme are as follows:—

(Quantity in metric ton)

Commodity Supplied Distributed
1 - 2 3
Wheat 4500 1366
Rice 15454 11518
Vegetable Oil 2040 1210
Pulses 2065 1227

(c) No item was used elsewhere.
(d) Question does not arise.

Telephone connections provided on the
Recommendations of M.Ps.

2630. SHRI MADAN LAL KHURANA:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether priority is given providing
telephone connections onthe recommenda-

tions of Members of Parhament; and

(b) if so, the number of telephone con-

nections released for installation on the
recommendations of Members of Parliament
during the last 12 months?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Yes, Sir. Recommendations of Members of
Parliament, for provision of telephone con-
nections are given due consideration.

(b) The required information is being
collected and will be laid on the Table of the
House.



71 Written Answers
Coconut Plantation during Eighth Plan

2631. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether Government propose to
bring more areas in the country under coco-
nu' Yantation in the Eighth Plan; and

(b) if so, the total hectares of additional
land in Karnataka proposed to be brought
under coconut plantation during that period?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Yes, Sir.

() The Coconut Development Board
proposes to bring an additional area of 6,000
hectares under new planting ot coconut in
Kamataka during the plan period.

Production of Milk in Kerala

2632. SHRI MULLAPPALLY RAMA-
CHANDRAN: Willthe Minister of AGRICUL-
TURE be pleased to state:

(a) the total milk production in Kerala
during 1989;

(b) whether any reports have beén
received from Kerala regarding problems
faced in marketing of milk due to excessive
production; and

(c) if so, the details thereof and the
reaction of Union Government thereto?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Estimated milk production in Ker-
ala was 1.5 million tonnes during 1988-
1989,

(b) and (c). Government is aware that
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there was increased availability of mik in
Kerala during the flush period 1989 when
Kerala Cooperative Milk Marketing Federa-
tion (KCMMF) faced certain problems in
handling milk due to the absence of milk
drying facilities. At the request of KCMMF, it
has, now been decided by the National Dairy
Development Board to set up a 10 MT ca-
pacity milk drying plant at Alleppey.

Repair and Maintenance of ichhapu-
ram-Palasa Section of National
Highway No. 5

2633. SHRIGOPINATH GAJAPATHI:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

{a) whether the condition of Ichhapu-
ram-Palasa section of National Highway No.
5 has deteriorated and needs urgent and
proper maintenance; and

(b) if so, the steps taken or proposed to
be taken for its repair and maintenance?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). A sum of Rs. 50 lakhs has been
released to the State Government of Andhra
Pradesh for immediate repair of flood dam-
ages on various National Highways includ-
ing lchhapuram-Palasa Section of NH-5.
The condition of this Section is now traffic-
worthy.

[ Translation]

Consumption, Production and Import of
Pulses and Edible Oils

2634. SHRI KESHRI LAL: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the average annual consumption of
pulses and edible oils;
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(b) the total quanttty of pulses and
edible oils produced indigenously and the
quantity thereof imported to meet the de-
mand:

(c) the steps taken so far to achieve
self-reliance in pulses and edible olls. and

(d) the time by whichthe country is likely
to become self-reliant in this field?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
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LAL): (a) I is difficutt to make precise esti-
mates of total actual consumption of pulses
and edible olls in the absence of data regard-
ing stocks in possession of traders and pro-
ducers

(b) A statement—|is given below.

(c) and (d). The details relating to the
Government strategy for achieving self-reli-
ance in pulses and edible oils are given inthe
Statement—Il below
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STATEMENT-I

The details relating to strategy adopted for
achieving self-reliance in pulses and
edible o1ls

l. Strategy relating to pulses

i) Introduction of pulses in irngated
areas under double and multiple

cropping.

i) Bnnging additional area under
cultivation of (a) summer pulses
with irngation  after mustard,
sugarcane. potato and wheatand
under lentil In the rab: season,
{b) short duration arhar in rota-
tion with wheat in northern States
and (c) shon duration urad,
moong varieties etc. in the rnice
fallows by utilising residual mos-
ture of rabi season.

tii) Inter-croppingof pulses like arhar
with crops like soyabean, bajra,
cotton, sugarcane and ground-
nutunder both irmgated and unir-
ngated conditions

v} Increased adoption of inputs like
improved seeds, plant protec-
tion measures, phosphatic fertil-
1sers and rhizobium cuhture

The above strategy to increase domes-
tic production of pulses is supported by two
programme 1.e. (a) the Centrally Sponsored
National Pulses Development Programme
(N.P.D.P.) and (b) the Central Sector Pro-
gramme under the Special Foodgrains Pro-
duction Programme (S.F.P.P.).

ll. Strategy relating to edible oils:
i) Implementation of the National

Oilseeds Development Project,
besides, an Oilseeds Production
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and Thrust Programme (OPTP)
has been introduced with 100%
assistance to States for render-
ing help to oilseed farmers re-
garding seeds, plant protection
and extension of technology.

i) Oilseeds Project of the National
Dairy Development Board.

i) Better incentive to producers
through fixation of minimum
support prices.

iv) Intensification of research efforts
for increasing the productivity of
ollseeds.

v) Increase in area under non-tra-
ditional oilseed crops like soy-
abean and sunflower and exploi-
tation of oilseeds of tree and forest
origin, rice bran efc.

vi) Setting up of necessary proc-
essing and infrastructural facili-
ties to keep pace with the pro-
duction programme of oilseeds.

vii) Setting up of Technology Mis-
sian on Oilseeds Production.

As a short term measure Government
has had to resort to import of edible oils as a
supplemental step.

[English]

Abolition of Sales Tax in Delhi

2635. SHRI H.K.L. BHAGAT: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whetherthere is any proposal under
consideration of Government for the aboli-
tion of Sales Tax in Delhi; and
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(b) if so, the details thereof including the
date from which it is likely to be given effect
to?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
No, Sir.

(b) Does not arise.

Motorable Road Tripura Bangladesh
Border

2636. SHRI MANIK SANYAL Wiil the
Minister of HOME AFFAIRS be pleased to
state the details of steps taken to expedite
construction of the motorable road along the
Tripura-Bangladesh border adjacentto Chit-
tagong and the observation tower near that
border?

THE MINISTER OF HOME AFFAIRS
(SHRIMUFTIMOHAMMAD SAYEED): The
study group had recommended construction
of 320 kms. of road along Indo-Bangladesh
border in Txipura sector under Phase-1. Road
measuring 70kms. in West Tripura district1s
under construction. Survey for construction
of 76 kms. of road in South-Tripura district
has been completed. The remaining stretch
of the road is being identified in consultation
with the State Government.

79 observation towers are in operation
and 31 are under construction.

Cache of Sophisticated Arms in Rajast-
han

2638. SHRI RAJAMOHANA REDDY:
Will the Minister of HOME AFFAIRS be
pleased fo state:

{a) whether a huge cache of sophisti-
cated arms, hidden by Khalistan: terrorists
has been found in Rajasthan near Paki-
stan’s border recently as reported in the
Times of India dated 10 March, 1990; and
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(b) it so, the details thereof?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
Yes, Sir.

(b) According to information available
the BSF and the local police, acting on
specific information conducted a joint raid
2nd recovered large quardtity of arms and
~mmunition including AK-47/AK-47 rifles,
rockets. and rocket launchers, explosives
anc detonators and publicity material for
Khalstan from atield near BSF post Bijnore
in village 92 GB Ganganagar district of Ra-
jasthanon 9.3.1990. A case No. 72/90 dated
9.3.1990 under section 3, 4, 5 of the Terror-
ists and Disruptive Activiies (Prevention)
Act, angd 25 Arms Act has been registered at
PS Anupgarh in this regard.

[ Translation)

Views of Islamic Countries on India’s
Policy on Kashmir

2639. SHRI PYARELAL KHANDEL-
WAL: Will the Minister of EXTERNAL AF-
FAIRS be pleased 1o state:

(a) whether some Islamic countries do
not agree with India’s policy on Kashmir; and

(b) # so, the stepstaken by Government
to project her policy in clear and unequivocal
terms to these countries?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHR! 1.K. GUJRAL): (a) and (b).
Government have apprised the world com-
munity, including a large number of Islamic
Countrias, about Pakistan’s interference in
our internal affairs and its support to subver-
sion and terrorism in Jammu & Kashmir,
Broadly speaking, the response has been
positive and helpful.
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[English)

Freedom Fighter Status to Malabar
Special Police Constables Dismissed
during British Period

2640. SHRI A. VIJAYARAGHAVAN:
Will the Minister of HOME AFFAIRS be
pleased to state

(a) whether Kerala Government has
sent any proposal for considering the dts-
missed Malabar Special Police constables
during the British period as freedom fighters:
and

(b) # so, the decision taken thereon?

THE MINISTER OF HOME AFFAIRS
(SHR! MUFTI MOHAMMAD SAYEED: (a)
and (b). A proposai in this regard from the
Government of Keralawas considered and 1t
was decided not to recognise the Malabar
Speciai Police Strike as part of Nanonal
Freedom Struggle for the purpose of grating
freedom tighters’ pension

Opening of Post Offices in Madhubani
and Darbhanga Districts

2641 SHRI BHOGENDRA JHA: Wil
the Minister of COMMUNICATIONS be
pleased to state

(a) whether there are longstanding
demands for the upgradation of the Branch

Post Offices in Bisti, Baraha and Simn;

(b) if so. the steps taken to upgrade the
same;

{c) whether Government propose to tie
Bisfi and adjoining B.P.Os to Madhubant;

(d) i so, the action taken to connect
them to Madhubani: and

(e} the proposed list for opening of new
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post offices in Madhubani and Darbhanga
districts including Chahuta?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
There are demands for upgradation in re-
spect of Bisfi and Simri but not Baraha.

(b) The proposals are being examined
by Chief Post-master General, Bihar Circle.

(c) and (d). Information is being col-
lected and will be laid on the Table of the
House.

(e) Atpresentthere are no proposals for
opening of new post offices in Madhubani
and Darbhanga districts.

Cultivation of Betel Leaves

2642 SHRI SATYAGOPAL MISRA:
Will the Minister of AGRICULTURE be
pleased to state the steps taken or proposed
to be taken for the development of Betel
leaves cultivation?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): There is no Central/Centraily Spon-
sored Scheme for the development of betel
leaves cultivation. However, various steps
such as laying out of demonstration of impor-
tant agro-techniques, improvement ot
germplasm for supply of good planting mate-
nal, supply of inputs at subsidised rates etc.
have been taken up for development of betel
vine cultivation.

[ Transiation)

Telephone Connections in Madhya
Pradesh

2643. SHRISATYNARAYAN JATIYA:
Will the Minister of COMMUNICATIONS be
pleased to state:
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(a) the number of telephone users and
the number of persons on the waiting list till
February, 1990 in each Divisional Head-
quarters in Madhya Pradesh;

{b) the details of the steps being taken,
division-wise to increase the exchange-
capacity for providing telephone connec-
tions to all the persons on the waiting list;

(c) the year-wise performance of tele-
phone exchange set up Divisional Head-
quarters for the last three years: and

(d) the steps being taken to increase
the efficiency of telephone exchanges?
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THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a) to
(c). The statements |, Il and Il respectively
are given below.

(d) Continuous monitoring of the tele-
phone systems and replacement of un-
serviceable equipments both in the internal
and external plant are being taken to in-
crease the efficiency. It is also proposed to
replace the existing Penta Conta TAX at
Indore with an electronic TAX during 1990-
91 to improve the performance of the STD
from these exchanges.

STATEMENT-I

Detatls of the working connections and waiting list as on 28.2.90 in the exchanges of
divisional headquarters in Madhya Pradesh are as below:—

Si. No. Divisional Headquarters Working Connections Waiting List
1 2 3 4
1. Bhopal 18622 2886
2. indore 24941 26014
3. Upain 4249 2437
4. Hoshangabad 379 200
5. Jabalpur 9529 6255
6. Sagar 1886 884
7. Gwalior 9909 4592
8. Morena 838 135
9. Rarpur 6568 8273

10. Bilaspur 4524 299
11. Rewa 1141 441
12. Jagcalpur 222

749
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STATEMENT-Il
Tentative New Expansion Programme for Telephone Exchanges at Divisional Headquar-

ters in Madhya Pradesh during 8th Plan 1990-95 subject to approval of the plan and timely
availability of equipment

Sl. No. Divisional Headquarters Allotment of SW. Capacity
during 8th plan

1 2 3
1. Bhopal 17000 lines
2. Indore 54000 “
3. Ujjain 4900 “
4 Hoshangabad 600 “
5. Jabalpur 9000 “
6. Sagar 3000 “
7. Gwalior 9000 “
8. Morena 1500 *
9. Raipur 9000 “

10. Bilaspur 5000

11. Rewa 2000 “

12. Jagdalpur 1500 "
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[English)

Opening of Divisional Post Offices at
Every District Headquarters

2644, PROF. PREM KUMAR DHU-
MAL: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of District Headquarters
without Divisional Post Offices;

(b) whether there 1s any proposal to
have a Divisional Post Office at every District
Headquarter: and

(c) if so, by when the Divisiona! Post
Offices will be opened at the remaining Dis-
trict Headquarters?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
There is no concept of Divisional Post Office
in the Department of Posts The number of
District Headquarters without Head Post
Offices is 64.

(b) and (c). Cenrtain proposals for open-
ing of Head Post Offices at District Head-
quarters having no Head Post Office were
received but the same were not found just-
fied administratively and according to the
prescribed departmental norms.
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Criteria of Determining the Cost of
Production of Agricultural Produce

2645. SHRI K. RAMAMURTHY: Wil
the Minister of AGRICULTURE be pleased
to state:

(a) the elements (variables and non-
variables) taken into consideration in deter-
mining the cost of production of agricultural
produce of wheat, paddy, oilseeds, pulses,
cotton, jute and sugarcane by the Commis-
sion tor Agricultural Costs and Prices; and

(b) the percentage of each such ele-
ment in the total cost of production of each
commodity so determined?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) The elements taken into consid-
eration in determining the cost of production
of agricultural produce of wheat, paddy,
oilseeds, pulses, cotton, jute and sugarcane
are Human Labour, Bullock Labour, Ma-
chine Labour, Seed, Fertilisers and Manure,
Insecticides, Irrigation charges, Interest on
Working Capital, Rental Value ot owned
Land, Rent paid for Leased in land, Land
Revenue and Taxes, Depreciation Charges
and Interest on Fixed Capital.

(b) The percentage of each such ele-
ment in the total cost of production of each
commodity for the latest years for which the
datais available is given in Statement I, II, Il
and [V below.
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Future set up of IRCC

2646. SHRID. AMAT: Willthe Minister
of SURFACE TRANSPORT be pleased to
state:

(a) the decisiontaken inregard tofuture
set up of Indian Road Construction Corpora-
tion;

(b) whether Government have exam-
ined the question of the fate of its employees
in case it is decided to wind up the Corpora-
tion: and

{c) it so, the decision taken in this
regard?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). The question of winding up the
Corporation is not under the consideration of
the Ministry.

(c) Does not anse.
Opening of New Post Offices in Goa

2647. PROF. GOPALRAOMAYEKAR:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of new post offices
which are proposed to be opened in Goa
State during the curreni year; and

(b) how many of them will be opened in
Pedne and Sattari Talukas?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). There are at present two proposals
for opening of new Post Offices in Goa but
not in Pedne and Sattari Talukas. The pro-
posed post offices are at Bombolim Com-
plex and Bicholim Industrial Estate.

CHAITRA 8, 1912 (SAKA)
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Horticuilture Board in Andhra Pradesh

2648. SHRIMATIJ. JAMUNA: Willthe
Minister of AGRICULTURE be pleased to
state:

(a) whether there is any proposal to set
up a Horticulture Board in Andhra Pradesh;
and

(b) if so, the details thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEV!I
LAL): (a) No, Sir.

(b) Does not arise.
Bus Route Permits Issued in Punjab

2649. SHRI SUCHA SINGH: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the total number of Route Permits
for buses and Mini buses including private
buses issued in Punjab, during 1387-88,
1988-89 and 1989-90;

(b) the number of such permits out ot
them issued to Scheduled Castes;

{c) whether any complaints have been
received about issuance of benami permits
for private transport companies and high
officials; and

(d) i so, the action taken by Govern-
ment thereon?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRIK.P. UNNIKRISHNAN): (a) to
(d). Information is being collected from the
Government of Punjab and will be-taid on the
table of the House.
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Construction of Underground Tank and
Booster Pumping Station for P&T
Quarters

2650. SHRIBHAJAMAN BEHERA: Will -

the Minister of COMMUNICATIONS be
pleased to refer to the reply given on 29
March, 1989 to Unstarred Question No. 3764
reqgarding inadequate water supply in R.K.
Puram and state the details of the project of
the proposal of construction of underground
Pumping Station in that area alongwith the
cost and time frame?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRIK.P. UNNIKRISHNAN): Water
Supply in the P&T Colony Sector Vi, R.K.
Puram is controlled by M.C.D. M.C.D. had
suggested construction of an underground
water tank, a booster pumping station and a
dedicated pipe line from the existing Booster
Pumping Station in Sector Vlltothe said new
underground water tank to be construcied
by the Telecom. Department subject to the
condition that additional water will be re-
leased only onthe augmentation ofthe Trunk
water supply system. The cost of under-
ground water Tank and pipe line was antici-
pated at Rs. 15.8 lakhs and cost of booster
water pump Rs. 6.5 lakhs. The time frame for
completion of project is expected to be around
a year. Since there 1s no assurance of In-
creasing water supply M.C.D., the project
has not been taken up in hand as yet.

[ Trans/ation)
Setting up of Electronic Exchanges in
Mandideep and Obedullahganj Town of
Raisen District and Basoda in Vidisha

2651. SHRI RAGHAVJI: Wil the Min-
ister of COMMUNICATIONS be pleased to
state:

(a) whether there is any scheme to set
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up Electronic Exchanges in Mandideep and
Obedullahganj town of Raisen district and
Basodatown of Vidisha of Madhya Pradesh;
and ‘

(b) it so, the time by which this scheme
is likely to be completed?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a) it
is planned to provide electronic exchange at
Mandideep, Obedullahganj in Raisen Dis-
trict and Ganjbasoda town in Vidisa District
M.P. As per record there is ro station as
Basoda town in Vidisa District.

(b) It is planned to commission elec-
tronic exchanges at Mandideep by June,
1990, Obedullahaganj during 1991-92 and
at Ganjbasoda by March, 91.

[English)
Murder and Kidnapping cases in Delhi

2652. SHRI HET RAM: Will the Minis-
ter of HOME AFFAIRS be pleased to state:

(a) the number of murder and kidnap-
ping cases reported in Delhi during the last
three years:

(b) the number of cases solved by Delhi
police;

(c) the number of officers of Delhi Police
who were given out of turn promotions/
awards/commendations for their exemplary
roles in solving the said cases during these
years; and

(d) the steps taken by Government
solve the remaining cases?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
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Murder Kidnapping
1987 312 611
1988 396 582
1989 342 664
(upto 28.2.90)
52 87
1102 1944

(b) 683 cases of murder and 669 cases
of kidnapping have been worked out during
this period.

(c) 27 police officers have been pro-
moted out of turn and 513 officers/men of
Delhi Police have been given awards/com-
mendations during the years 1987, 1988,
1989 and 1990 (upto 28.2.90)

{(d) Assistance from Crime Record Of-
fice, motivation of residents and gathering
anddeveloping the informationfrom sources
are some of the measures.

Frequency Distribution of Ships in
Major Ports

2653. DR. BIPLAB DASGUPTA: Will

the Minister of SURFACE TRANSPORT be
pleased to state the frequency distribution
by draft of visiting ships in major ports during
the years 1947, 1950, 1960, 1970, 1980,
1986-37, 1987-88 and 1988-89 port-wise?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): The
information required relates to a period
covering a span of more than forty years. All
ports have not recorded or maintained this
information for all these relevant years. The
information as available with the ports is
given in the statement below.
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Walting List for Telephone Connections
in Hassan City

2654. SHRI H.C. SRIKANTAIAH: Will
the Minister of COMMUNICATIONS be
pleased to state:

{a) the number of applications of tele-
phone connections pending in Hassan;

(b) the number of new lines to be added
during this year; and

{c) the time by which the waiting list vili
be cleared?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
No. of appliications for telephoné connec-
tions pending is 342.

(b) The number of new lines likely to be
added during 1990-91 is 900.

(c) Waiting list will be cleared during
1990-91.

Reservation of Seats for Women in
Local Bodies

2655. KUMARI UMABHARATI:
SHRIMATI JAYAWANT! NAV-
INCHANDRA MEHTA:
SHRIMAT! SUMITRA MA-
HAJAN:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether reservation of seats for
women in local bodies at the village, block
and district levels is being considered by
Government;

{b) if so, the details thereof; and

(c) the manner in which the percentage
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of reservation for women would be deter-
mined at different level! of the local bodies?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) to (c). The matter is under consid-
eration of the Government.

Pakistan’'s Plan to Manufacture Fighter
Planes

2656. SHRID.M. PUTTE GOWDA: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

{a) whether the attention of Govern-
ment has been drawn to the news item
captioned “Pak plan to manufacture fighter
planes” appearing in the “Hindustan Times”
dated 2 March, 1990;

(b) it so, the reaction of Government
thereto; and

(c) the precautionery steps Government
propose 1o take to meet the challenge?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRALY): (a) Yes, Sir.

(p) and (r). Govamment consiantly
monitor all developments having a bearing
on India’'s security and take necessary
measures to safeguard it.

Purchase of French Mirage Fighter Jets
by Pakistan

2657. SHRI YASHWANTRAO PATIL:
Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government's attention
has been drawn to the nows report in the
“Hindustan Times" dated 13 February, 1990
stating that Pakistan proposes to purchase
40 Mirage-2000 fighter jets and 155 MM
guns from France; and
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(b) if so, the Government's reaction
thereto?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) Yes, Sir.

{b) Pakistan’s continuous effort to ac-
quire sophisticated arms and equipment
beyond its legitimate defence needs, is a
cause for concern. Our apprehensions in
this regard have been conveyed to all con-
cerned.

Government constantly monitor all
developments having a bearing of India’s
security and take necessary measures fo
safeguard it.

Connection of Telephones With Elec-
tronic Exchange in India

2658. SHRI TARIF SINGH: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) when was electronic exchange set
up in NOIDA,;

(b) the number of new and old tele-
phones connected with the electronic ex-
change from January 1989 to December
1989 and the number of new telephones
given in 1989 which have not been con-
nected with this exchange:

(c) the reasons for not connecting the
newphones given in 1989 with the electronic
exchange; and

(d) whether Government propose to
connect the remaining phones givenin 1989
with the electronic exchange to provide bet-
ter service, if not, the reasons therefor?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
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The electronic exchange of 4000 lines was
set up on 30.3.88 and expanded by 1000
lines in Feb. 1989.

{b) and (c). The number of telephone
connected from Jan. 89 to Dec. 89 from
Electronic Exchange are 732; the number of
old telephones connected with electronic
exchange during this period are 345; and
number of new telephones given in 1989
which have not been connected with this
electronic exchange are 288. Connections
were given from strowger exchange only
when the capacity of E-10B exchange was
exhausted. These connections were notbulk
release, but committed cases or out of turn
connections.

(d) The new policy about connecting
certain number from strowger exchange to
electronic exchange will be formulated only
after the commissioning of 5000 lines elec-
tronic exchange expansion whichis expected
during 1990-91.

Sri Lankan Foreign Minister’'s Reported
Remarks About indian Army Officials/
Bureaucrats

2659. SHRI PRATAPRAO B.
BHOSALE: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the remarks stated
to have been made recently by the SriLankan
Foreign Minister about Indian army officials
and bureaucrats; and

(b) if so, the reaction of Government
thereon?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) Yes, Sir.

(b) these remarks are entirely baseless
and unacceptable.
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Drinking Water Supply to Rural Areas
of Tamil Nadu

2660. SHRIP.R.S. VENKATESAN: Wili
the Minister of AGRICULTURE be pleased
to state:

(a) whether there is any scheme to
improve the drinking water supply in rural
areas of Tamil Nadu:

(b) whether Tamil Nadu Government
has sent any proposal in this regard to Union
Govermment for clearance: and

(c) if so, the details thereof and the
action taken by Union Government thereon?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRI DEVI

LAL): (a) No, Sir.
(b) No, Sir.
{c) Does not arise.

Construction of Yamuna Bridge Near
ISBT

2661. SHRIBALESHWAR YADAV: Wil
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the construction of the
bridge over Yamuna near 1.S.B.T is pro-
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(b) if not, whether Government propose
to take some concrete steps to expedite the
construction thereof; and

(c) if so, the details of steps proposed to
be taken in this regard?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
The schedule of completion of bridge over
Yamuna near Inter State Bus Terminal has
been revised twice by the Delhi Administra-
tion who are in charge of the project. The
original target date of December, 1987 was
revised first to December, 1988 and subse-
quently to June, 1991. The work is now
progressing as per revised schedule.

(b) and (c). Does not arise.
Dowry Deaths in Delhi
2662. SHRI ANAND SINGH: Will the
Minister of HOME AFFAIRS be pleased to

state:

(a) the number of dowry deaths re-
ported in Delhi during each quarter in 1989
and in 1990 so far; and

(b) the steps taken by Government to
prevent such deaths?

THE MINISTER OF HOME AFFAIRS

gressing as per schedule: (SHRI MUFTI MOHAMMAD SAYEED):
(a) Period 1.1.89 1.4.89 1.7.89 1.10.89 1.1.90
to to to to to
31.3.89 30.6.89 30.9.89 31.12.89 28.2.90
18 32 37 23 17
Cases reported of

dowry death
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(b) The following steps have been taken
to prevent dowry deaths:—

(i) Offences under the Dowry Prohibi-
tion Act have been made cognizable and
attract more stringent punishment.

(ii) Anew Section has been added in the
Indian Penal Code making the offences of
harassment and cruelty to women by their
husbands and in-laws a cognizable offence.

(iii) New sub-sections 113-A and 113-B
have been inserted in the indian Evidence
Act providing for presumption by a court as
to abetment of suicide’dowry death by a
married woman if cruelty or harassment for
dowry 1s proved.

(iv) Shon -stay Home nas been set up
by the Delhi Administration for the use of
women In distress

{(v) Special Magistrates have been de-
tailed for recording dying declarations

(vi) Public 1s being educated through
the media about the evi! of dowry

{vii) Instructions have been i1ssued to
get postmortem examinatine conducted by
two surgeons in dowry death cases

(viii) A special Cell for crime against
women under the supervision of a woman
Deputy Commusstioner of Police has been
set up.

Constitutional Status to Panchayats

2663. SHR1 ARVIND NETAM. Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether Government have a pro-
posal to grant constitutional status to the
Panchayats: and
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(b) if so, the details in this regard?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEV1
LAL): (a) and (b). The matteris underconsid-
eration of the Government.

Abolition of Death Sentence

2665. SHRIMATI JAYAWANT! NAV-
INCHANDRA MEHTA: Will the Minister of
HOME AFFAIRS be pleased to state whether
there is any proposal to abolish death sen-
tence inthe country in view of the worldwide
opinion regarding abolition of death sen-
tence?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): No,
Madam.

Groundnut Cultivation

2666. SHRI BALGOPAL MISHRA: Will
the Minister of AGRICULTURE be pleased
to state:

{a) whether Government have taken
any stepstoincrease the areaunder ground-
nut cultivation in the country;

(b) f so. the steps taken in this regard in
Orissa during the Seventh Plan period; and

(c) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Yes, Sir.

(b) Two Centrally Sponsored Schemes,
namely, National Oilseeds Development
Project (NODP) and Oilseeds Production
Thrust Project (OPTP) are in operation in
Orissa during the Seventh Plan period for
increasing the area and production of ground-
nut.
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(c) Question does not anse.

Recruitment of Seamen From Calcutta
Port

2667. DR. SUDHIR RAY: Will the Min-
isterof SURFACE TRANSPORT be pleased
to state:

(a) whether 30 per cent ships of the
Indian Shipping Corporation and other Pri-
vate Companies are earmarked for Calcutta:

(b) whether as per the recommenda-
tions of the Nanda Committee, 30 per cent of
the seamen are recruited from Caicutta port:

(c) ff not, the actual percentage of sea-
men recrutted from Calcutta. and

(d)the remedial measures contemplated
by the Government in this regard?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P UNNIKRISHNAN) (a)
The Shipping Corporation of india maintains
job ratio of 70:30 between Bombay and
Calcutta. Three other companies having
headquarters at Calcutta. 1 e RatnakarShip-
ping Co. : India Steamship Lid and Surren-
dra Overseas Ltd. take 100°, of thewr crew
from Calcutta roster

{b) The Nanda Committee did not rec-
ommend that 30 per cent of seamen. re-
cruted by Indian Shipping companies should
be trom Calcutta

(c)Ason 1.1 1990. actual percentage of
seamen recruited from Calcutta comes 10 22
per cent on the basis of total number of jobs
available

(d) To regulate the employment oppor-
tunities for the seamen in general roster at
Calcutta. the Director General of Shipping
has issued the following orders —

MARCH 29, 1990

Written Answers 148

(i) For all categories of seamen, the
company roster to be increased to 185% of
Jobs.

(i) In all called musters, the selection
willbe in the ratio of 75:25 basis for company
roster and general roster, respectively.

(iii) In some of the categories in com-
pany rosters, the strength is more than 225%.
In such categories, the selection will be
confined to the company roster seamen.

(w) If the 75-25 ratio 1s deviated from in
any selection for any reason, i.e., absence of
seamen required, rejection on medical or
other grounds etc , the requisite percentage
will be made up in subsequent selection to
maintain the ratio fo 75:25

Allotment of Land to Private Schools In
Chandigarh

2668 SHRIBABANRAO DHAKNE: Wil
the Minister of HOME AFFAIRS be pleased
1o state:

(a) the number of applications for allot-
ment of land for private schools pending with
the Chandigarh Administration as on 31
March, 1989.

(b) since when and the reasons there-
tor. and

(c) whether land already allotted has
been given at concessional rates?

THE MINISTER OF HOME AFFAIRS

(SHRI MUFTI MOHAMMAD SAYEED): (a)
17

(by These applcations were recaived
dunng the period from 5/82 10 3/89. Decision
could not be taken for the following rea-
SONS [~

(i) non-furnishing of necessary certifi-
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cates regarding availability of funds
with the shcool:

(i) application not received in proper
torm and with full details:

(iiiy non-vertication of school's status;

(vi) non-availability of adequate land at
the site asked for by the school
concerned:; etc.

(c) Yes. Sir.
Fake Passport and Visa Racket

2669. SHRI RN RAKESH" Wil the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether the attention of Govern-
ment has been drawn to the news item
captioned “Fake Passport, Visa Racket
Busted” appearing in the Indian Express
dated 26th February, 1990,

(b) if so, the details thereot:

(c) whether any inquiry has been made
into the matter; and

(d) f so, the action taken by Govern-
ment against the person found guilty?

THE MINISTER OF HOME AFFAIRS

{SHRI MUFTI MOHAMMAD SAYEED): (a)
Yes, Sir.

(b) to (d). On 13.2.1990, one Afghan
national, who had come to collect tickets
from a travel agency, was detained and 5
Jorged passports having forged U.S. visa on
Jhem were recovered from him. A case FIR

0.420/468/471/120-Bhas beenregistered.
he investigation of the case has been en-
usted to the Crime Branch. Four ather
fghan nationals have also been arrested.
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[ Transiation)

Appointment of Education/Cultural
Secretary in indian Missions Abroad

2670. SHRI BRIJ BHUSHAN TIWARI:
Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the total number of appointments
made in the Indian Missions abroad on the
posts of education or cultural secretary/offi-
cer or equivalent posts;

(b) the number out of them from the
Indian Foreign Service or Indian Administra-
tive Service: and

(c) the number of appointments made
from amongst the eminent people from cul-
tural and academic fields, separately?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) There is a
total of 6 Education posts in Indian Missions/
Consulates General abroad.

(b) No Indian Foreign Service/indian
Administrative Service Otficers are occupy-
ing and of the six posts.

(c) A Protessor trom |IT Delhi is cur-
rently occupying the post of Minister (Educa-
tion) in E/1 Washington.

[English]

Issue of Commemorative Postal Stamp
in Memory of Anathasayanam Ayyan-
gar

2671. DR. K. KALIMUTHU: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whether Government have a pro-
pesal for issuing a Commemorative postal
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stampin memory of Ananthasayanam Ayyan-
gar, the distinguished Speakerof Lok Sabha,
on his current birth centenary year?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P, UNNIKRISHNAN}): (a)
Yes, Sir. Requests have been received for
issue of a stamp on this personality. A pro-
posal in this regard was placed before the
Philatelic Advisory Committee, which func-
tions in the Department to advise the Gov-
ernment about i1ssue of commemorative/
special postage stamps and other such
matters, at its meeting held on 29.9.89.
However, the Committee could not consider
the proposal due to paucity of time. The
proposal will be again placed before the
Committee, for consideration, at its next
meeting.

Drowning of Children in Yamuna Vihar
Drains

2672. SHRIMATI CEETA MUKHER-
JEE: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether four children died between
18 July, 1981 and 23 February, 1986 by
drowning in the drains of Yamuna Vihar
constructed by DDA;

(b) if so, whether cases registered in this
regard are still pending with the area Police
Station;

(c)the actiontakeninthis regard against
the persons found guilty: and

(d) if not, the reasons therefor?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (d). No, Sir, However, one child named
Janender @ Kalu had died due to drowning
in a drain, which was constructed by Delhi
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Development Authority, A case FIR 59 dated
23-2-86 u/s 304-A IPC was registered at
Police Station Gokal Puri. An enquiry was
conducted by SDM/New Delhi and no one
was found at fault.

Producticn and Productivity Growth
Rate of Agricultural Commodities

2673. SHRI M. ARUNACHALAM: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether Government are aware of
the study made by the Punjab, Haryana and
Delhi Chamber of Commerce and Industry
regarding production and productivity growth
rate of agricultural commodities;

(b) if so, the details of the products and
the comparative production and productivity
growth rate for different years as reported by
PHDCCI: and

(c) the reaction of Government thereto?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Yes, Sir.

(b)and (c). A Statementgivingthe growth
(average annual) in area, production and
yieldfor different years as reported by Punjab,
Haryana and Delhi Chamber of Commerce
and Industry (PHDCCI) is given below.

In the pre-Green Revolution period i.e.
1951-52 to 1964-65, the production growth
rates of all major crops were higher primarily
on account of area expansion. However, the
growth rates of area in the post-Green Revo-
lution period have declined and the produc-
tivity growth rate levels are higher. Infactthe
production and productivity levels of rice,
wheat, foodgrains and all Crops were the
highest ever achievad so far, during the year
1988-89.
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Four-lanning of Nationail Highways In
Andhra Pradesh

2674. SHRI J. CHOKKA RAO: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether there is no four-lane traffic
facility on National Highways passing through
Andhra Pradesh as is provided in the neigh-
bouring State of Tamil Nadu;

(b) if so, whether there is any proposal
to provide four -lane traffic facility on Na-
tional Highways in Andhra Pradesh during
1990-91: and

(c) if so, the details thereof?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a) A
short length of 9 kms of NH. 9 in Andhra
Pradesh is already four-lane. In addition, a
length of 40.6 kms. from Anakapally to
Vishakhapatnam on NH. 5 has been ap-
proved for four-laning in August, 1989.
Besides this, Survey and Investigation for
four-laning of Chilakaluripet-Guntur-Vijaya-
wada (length 82.95 kms}) is in an advanced
stage and seven more estimates for Survey
and Investigation for four-laning In different
sections of National Highways in Andhra
Pradesh have also been sanctioned.

(b)and (c). four-laning of Chilakaluripet-
Guntur-Vijayawada (length 82.95 kms) is
proposed for inclusion in the programme for
1990-91.

Navigabillity of Ganga Between
Allahabad and Calcutta

2675. SHRI MANDHATA SINGH: Wil
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the Pilot Project for making
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the river Ganga navigabie from Allahabad to
Calcutta has been completed; and

(b) if not, the progress thereof and the
time by which it is likely to be completed?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
The Pilot Project to identify measures re-
quired for introduction of regular navigation
is confinedto the Allahabad -Patna stretch of
the river Ganga. The Pilot Project works
have been completed in June, 1989.

(b) Does not arise.
[ Translation)

Central Government Employees Killed
in Kashmir Valley

2676. SHRI HARISH RAWAT: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) the number of Central Government
employees killed in Kashmir valley during
the last three months;

(b) whether Union Government have
taken adequate measures to ensure the
safety of their employees: and

(c) if so, details in this regard?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (c). The information is being collected and
will be laid on the Table of the House.

[English]

Upgradation of State Highways as
National Highways in Tamil Nadu

2677. SHRI A. ASHOKARAJ: Will the
Minister of SURFACE TRANSPORT be
pleased to state:
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(a) whether any memorandum has been
submitted by the Government of Tamil Nadu
suggesting upgradation of 3350kms. of State
Highways as National Highways;

(b) if so, the details thereof; and

(c) the action taken thereon?

THE MINISTER OF SURFACE TRANS-
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PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Yes Sir.

(b) A statement giving the names of the
roads and their lengths is given below.

(c) These suggestions contained in the
memorandum would be examined when the
Eighth pian is taken up for finalisation.
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[ Translation]

Jobs to Farmers in IFFCO Factory
in Barellly

2678. SHRI SANTOSH KUMAR
GANGWAR:
SHRI RAJVEER SINGH:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether jobs have since been pro-
vided to the dependents of all those farmers
whose land was acquired for setting up of
IFFCO factory in Bareilly:

(b) the percentage of local and outside
labourers employed in this unit; and

(c) the steps being taken by Govern-
ment to give priority to local people in em-
ployment in this factory?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) It has not been possible to provide
jobs to all the eligible land-losers. However,
for all the unskilled jobs, the recruitment is
made from among the land-losers only. The
employment opportunities are over and
above the compensation paid for the land
acquired.

(b) 84% of labourers employed are from
Bareilly Distt. only and 94% of labourers are
from U.P.

(c) Following steps have been taken by
IFFCO to give priority to local people for
employment:

(1) The recruitments to the post of
unskilled categories are from the
local population only and specially
from land-losers.
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2) Land-losers with some education
have been trained to get opportuni-
ties for being employed on semi-
skilled jobs.

(3) Recruitment Rules have been re-
laxed for giving employmentto local
people.

(4) Priority is given to local people for
contract jobs and shopsinthe Aonla
Township of IFFCO are allotted to
landlosers with a view to encour-
age self-employment.

IFFCO has als . taken certain other steps
in collaboration with State/District Admini-
stration for the overall development of the
nearby villages.

[English]

Security Arrangements for Door-
darshan Staff in Srinagar

2679. SHRIINDRAJIT GUPTA: Willthe
Minister of HOME AFFAIRS be pleased o
state: .

{a) whether the officers and staff of
Doordarshan Kendra, Srinagar, have been
receiving threats to stop telecasts of official
news bulletins, etc.

(b) if so, whether any special arrange-
ments have been made to provide security
for the Doopdarshan personnel and their
families; and)

(c) if so, the details thereof?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (c). Information is being collected from the
State Government and will be laid on the
Table of the House.
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Delegations of Performing Artists Sent
Abroad by ICCR

2680. SHRI SAIFUDDIN CH-
OUDHURY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the number of delegations of per-
forming Artists sent abroad by the Indian
Council for Cultural Relations’ during last
Five Years; and
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(b) the criteria adopted for selection of
antists for such delegations?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) The year
wise break-up of the delegations of perform-
ing arts sent abroad by the ICCR during the
last five years under its normal bilateral
cultural exchanges is given below:—

Year Number of composite Number of individual groups (i.e.group
delegations of performing arts wise break-up of composite delegations)

1985-86 60 80

1986-87 34 47

1987-88 58 59

1988-89 45 84

1989-90 81 81

In addition to the above, the ICCR sent abroad the following performing arts groups on the
occasion of Festivals of India held in different countries during the last five years:—

Name of Country Period Number of Groups
USA 1985-86 16
France 1985-86 65
USSR 1987-88 134
Sweden 1987 19
Switzerland 1987 14
Mauritius 1987 19

(b) In order to select artists to be sent
abroad under the normal bilateral cuil-
tural exchanges, the ICCR has set up
Advisory Panels in different fields of
performing arts composed of experts in

their individual fields.

The Advisory Panels finalise the names
of groups and individuals for inclusion i=
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ent categories. From the reference
panels individuals & groups are selected
for participation in events abroad.

A similar procedure for selection of art-
ists to send abroad for Festivals of India
was followed in accordance with the
guidelines received from Department of
Culture.

New Technological Improvements in
Telecom Sector

2681. SHRI BALASAHEB VIKHE PA-
TIL: Willthe Minister of COMMUNICATIONS
be pleased to state:

(a) the newtechnological improvements
in the telecom sector recently introduced in
the country;

(b) whether these technologies are
indigenous and suitable to tropical condi-
tions; and
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(c) if so, the names of main suppliers of
the equipment for this purpose?

THE MINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Technological improvements in the switch-
ing and transmission equipments which are
being progressively incorporated in the Tele-
com Network in the country viz. C-DOT
Rural Automatic Exchange, C-DOT Main
Automatic Exchange, [TI-ILT and Mini ILT
and E-10B Exchanges are considered suit-
able for our requirement. Similarly, in the
transmission field digital transmission sys-
tems e.g. 30 channel PCM for improving the
junction cable capacities, digital line, optical
fibre and micro wave systems of indigenous
designs are also being progressively tested
and introduced.

(b) Yes, Sir.

(c) The list is given in the Statement
below.
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Special Police Officers in Delhi Police

2682 DR BHAGWAN DASS
RATHOR Will the Minister of HOME
AFFAIRS be pleased to state

(a) the powers and status of Special
Police Officers in Delhi Police,

(b) whether the Special Police Officers
are paid any remuneration

(c) f so the details and if not the rea
sons therefor

(d) whether these Special Police Offi-
cers are given any security and financial
insurance and

{e) if not the reasons therefor?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED) (a)
The Special Police Officers are vested with
powers to arrest under Section 43 Cr P C
They are respectable members of the Police
who function under Senior Police Officers of
the concerned District

(b) and (c) No Sir However they are
entitled to the payment of Food Allowance in
case they are detailed for duties exceeding
four hours

(d) and (e) No, Sir However i any
Special Police Ofticer apprehends dangerto
his Iife from bad elements security guards
can be provided

Closure of Phosphatic Fertilizers
2683 SHR! BANWARI LAL PURO-
HIT
SHRID M PUTTE GOWDA

Willthe Minister of AGRICULTURE  be
pleased to state
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(a) whether several fertilizer plants in
the country producing phosphatic or com-
plex fertiizers have either closed down or
are on the verge of closure due to non-
availability of two vital inputs, phosphonc
acid and ammonia, in the last few months,
and

(b) # so, the steps taken by Government
to make available phosphoric acid and
ammonia for the revival of these fertilizer
units?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL) (a) Yes, Sir

(b) On 8 2 1990, the Minerals and Met-
ais Trading Corporation of IndiaLtd (MMTC)
was designated as the canalising agency for
the import of phosphoric acid and ammonia

MMTC has been authorised to import
phosphoric acid and ammonia for the fertil-
izer industry for the period April-September
1990 It has arranged 50,000 mt of ammonia
for prompt delivery Commercial negotia-
tions are in progress with the tenderers of
phosphoric acid Shipments would com-
mence after the contracts have been con-
cluded

Sindri Modernisation Plant

2684 SHRIA K ROY Willthe Minister
of AGRICULTURE be pleased to state

(a) the remaining life of the Sindn
Modernisation plant producing Ammonia;

(b) whether there i1s any plan for fts
renovation or replacement,

(c) if so, the details thereof,

(d) whether the total Sindn Industnal
Complex Is degenerating and
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(e) if so, the steps taken to save the
Sindri Complex?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Sindri Modernization Plant of the
Fertiliser Corporation of India produces
ammonia/urea and was commissioned about
10 years ago. Its remaining life wilt be about
10 years assuming that the life of a nitroge-
nous fentiliser plant is about 20 yrs.

(b) and (c). There is a proposal for
revamping the various plants at Sindri at an
estimated cost of Rs. 14.77 crores.

(d) and (e). it is not true that the Sindri
industrial complex is degenerating in view of
the steps being taken/proposed to be taken
for improvement in the performance of the
plants such as rebuilding of 30 coke ovens,
revamping of the plants and the proposed
replacement of the old captive power plant
by a new plant.

[ Translation]

Tampering of Telephone Meters of
Telephone Users by the Officers and
Staff of Telephone Depariment

2685. SHRI R.L.P. VERMA: Will the
Minister of COMMUNICATIONS be pleased
to state:

{a) whether tampering of telephone
meters can be detected through local call
meter, internal instrument and external lines
to ascertain whether the number of calls
have been inflated by tampering meters of
telephone users by the officers and staff of
telephone department; and

(b) whether telephone users are bound
to pay inflated telephone bills in case of
tampering of meter not detected?
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THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNN!KRISHNAN): (a)
Mechanical telephone meters are not pro-
vided in the electronic exchanges. There-
fore, tampering is not possible. In case of
electro-mechanical exchanges where indi-
vidual telephone meters are provided for
each subscriber, the Department has taken
adequate precautions to see that they are
not tampered. Following steps have been
taken to prevent the possibilities of any
malpractice that may lead to excess billing
¢omplaints;

1. Routine testing of the subscribers’
meters.
2. Sealing of meters.

3. Locking of Meter-Room and restric-
tions in entry into the Meter Room.

4, Raising and locking of distribution
points.

5. Formation of Mobile Vigilance
Squads.

6. Fortnightly meter-reading in case
of very busy subscribers.

In addition to the above, following
measures have beenr taken to settie the
billing complaints:

(i) provision of charge analysing equip-
ment.

(i) provision in the Telegraph Act to
make the diversion of lines a cogni-
zable offence.

(o) No, Sir. All complaints of inflated
telephone bills are examined first for clerical
errars and then for technical faults in the
internal and external equipment. In certain
casas, the telephone is also placed under



189 Written Answers

observation to check the functioning of the
metering equipment and to ascertain the
calling pattern of the subscriber. Wherever
the number of calls recorded in the bills
under dispute is more than 100% of the
highest number of calls metered duringthe 6
billing periods immediately preceding the
disputed period, the bill is split up, if so
requested by the subscriber, and he is asked
to pay only the average of the said six billing
periods, plus 10% thereof, immediately. The
balance amount is kept in abeyance, till
finalisation of investigation.

If the investigations reveal/suggest the
possibility of any fault in the equipment or
line, suitable rebate is always given to the
subscriber.

in E-10-B type electronic exchanges,
detailed bilis with particulars of all the STD
calls made by the subscribers are provided.

[English]
Ship Repairing Yard at Haldia
2686. SHRI CHITTA BASU:
SHRI AMAL DATTA:
SHRI SUDARSAN

RAYCHAUDHURL:
SHRI BASUDEB ACHARIA:

Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whetherthere is any proposal under
consideration of Government for setting up
of a Ship Repairing Yard at Haldia; and

(b) if so, tha details thereof including the
stage at which it rest now?

. THEMINISTER OF SURFACE TRANS-

PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNMNKRISHNAN): (a)
and (b). Thete is no specific proposal under
Governmant's consideration for setting up a
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Shiprepairing Yard at Haldia.

However, considering the inadequacy
of shiprepair facilities in the country to meet
our demand, Government has initiated a
Feasibility-cum-Detailed Study under the
Advisory Technical Assistance Scheme of
the Asian Development Bank for the devel-
opment of shipreparr facilities in the country
during the Eighth Plan period. This Study
will, among other things, evaluate the suita-
bility of different possible sites for any new
facilties it may recommend.

World Bank and ADB Assistance for
Development of Ports

2687. SHRI S. KRISHNA KUMAR: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether there is any proposal to
seek assistance from the World Bank and
the Asian Development Bank for the devel-
opment of ports in the Eighth Pian; and

{b) if so, the details thereof including the
ports which are likely to be developed with
the assistance from these agencies?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). The World Bank has shown interest
in funding the schemes for augmentation of
container handling facilities at Jawaharlal
Nehru Port at Nhava Sheva. Loan negotia-
tions for US$ 129 million were concluded in
November, 1989 with the ADB for the mod-
ernisation of port facilities and ship repair
facilities of Bombay Port and the develop-
ment by the State Government of Kakinada
Port in Andhra Pradesh.

The schemes of Bombay Port covered
by the loan from Asian Development Bank
are:
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(i) Improvement of container handling
facilities;

(i) Replacement of Pir Pau oil pier;

(iii) Replacement of outer lock gate at Indira
Dock;

(iv) Replacement of fire fighting vessel;

(v) Provision of computer management
information system;

(iv) Replacementofone Caissiongate each
of Hughes and Merewether dry docks
and repair to existing facilities at the dry
docks.

Proposal regarding other Ports are yet
to be finalised and would be taken up for
consideration when the 8th plan is finalised.

The following works are envisaged in
the development by the State Government
of Kakinada Port:

(i) Constructionofthree deepwaterberths,
extension of break water and dredging
of access channel.

(i) Provision of ancillary facilities.

Pending Applications for Telephone
Connections in Hoshiarpur (Punjab)

2688. SHRIKAMAL CHAUDHARY: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of applications pending
for telephone connections in Hoshiarpur
(Punjab);

(b) the steps taken or proposed to be
taken by Government to clear the waiting list;

and

(c) the time by which the capacity of the
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present exchange will be expanded?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
1323 as on 28.2.90.

(b) and (c). To clear the waiting list the
existing 2100 lines electromechanical ex-
change is likely to be replaced by 4500 lines
Electronic exchange in the middle of the 8th
Five Year Plan.

Commissions of Inquiry

2689. SHRIMATI USHA SINHA: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) the number of Commissions of
Inquiry appointed during the last three years
under the Commissions of Inquiry Act;

(b) the number out of them which have
since submitted their reports and how many
such reports have been made public; and

(c) the particulars of the Commissions
whose reports have not been made public
and the reason for not making them public?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (c). The requisite information in respect of
Commissions set up under the Commis-
sions of Inquiry Act, 1952 by the Ministries/
Departments of the Government of India is
being collected and will be laid on the Table
of the House.

Accidents Involving DTC and Private
Buses

26390. SHRI RAM SAGAR (Saidpur):
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) the number of accidents involving
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Delhi Transport Corporation buses and pn-
vate buses under DTC separately during
1988 and 1989 yearwise;

(b) the number of persons killed and
injured in those accidents,

(c) the action taken against the drivers
as well as the owners and drivers of private
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buses; and

(d) whether there I1s any proposal to
enhance the punishment to make the same
deterrent?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b) Details are as under:

Total No Total No of Number of Number of
of buses accidents persons killed  persons injured
() DTC
Buses
1988 4316 4217 224 1588
1989 4328 4117 215 1824
(n P.O
Buses
1988 972 153 53 184
1989 729 163 65 242

(c) Foliowing action has been taken against the drivers of DTC buses.—

1988 1989

— Cautioned 657 703
— Warned 239 349
— Repnimand 56 42
— Censured 43 52
— Stoppage of increment 68 74
— Recovery of penalty for

damage to vehicles 337 230
— Services dispensed with 84 62
— Cases under proces 59 146
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Action taken against drivers/owners of P.O. buses has been as under:

1988 1989
— Contract of private buses terminated 16 49
— Penalty imposed Rs. 7,000 Rs. 7,300

J) The services of retainer crew and
prc ationers are dispensed with if they are
involved in fatal and major accidents. For
regular drivers, exemplary punishment is
given after conducting detailed enquiry if the
charge against such driver is established on
the basis of evidence in the enquiry. This is
besides the punishment that are awarded by
the court. In fatai and most serious accidents
the services of private bus and its driver Is
terminated. There is no proposal to change
the present practice.

Installation of Edible Oil Tanks at
Kandla and Calcutta

2691. SHRI P.R. KUMARAMANGA-
LAM: Will the Minister of AGRICULTURE be
pleased to state:

(a) whether some edible oil tanks are
being installed at Kandla and Calcutta;

(b) whether these tanks are a part of Oil
Technology Mission or any other project, if
s0, the details in this regard:

(c) whether Government propese to
hand over Veg. Oil work now handled by
National Diary Development Board (NDDB)
to National Vegetable Oil Development
Board; and

(d) if not, the reasons therefor?
THE DEPUTY PRIME MINISTER AND

MINISTER OF AGRICULTURE (SHRIDEVI
LAL): NDDB is currently constructing an

edible oil tank farm at Kandla and has plans
to construct a tank farm in Caicutta.

(b) to (d). These tanks farms are being
established by the NDDB under its vege-
table oil project’ Restructuring Edible Qil and
Oilseed Production and Marketing’ which
was approved by the Government of India in
1978. This project now covers 7 States under
which 3603 cooperatives in 43 districts and
7 State Federations have been formed. The
project further envisages that producers
cooperatives would have around 15% share
of the vegetable oil market. NDDB has con-
siderable experience in handling commodi-
ties including vegetable oil and has created
a net-work of infrastructure under the vege-
table oil project. It has been appointed as the
market intervention agency for an intial pe-
riod of 5 years from April, 1989. In view of
these facts the question of appointing an-
other agency to carry out the vegetable oil
work being handied by NDDB does not arise.

[ Translation]
Floods in Bihar

2692. SHRI TEJ NARAYAN SINGH:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether there is wide-spread dev-
astation every year in Bihar due to floods;
and

(b) if so, the total loss suffered in 1989-
907?
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THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) and (b). Floods cause fairly wide-
spread damage in Bihar almost every year.
The tentative loss suffered in Bihar during
1989-90 is estimated to be Rs. 9.50 crore.

[English]

Setting up of Digital Electronic Tele-
phone Exchange at Udumalpet

2693. SHRIB. RAJARAVI VARMA: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether there 1s a proposal to con-

struct anew building fortelephone exchange

at Udumalpet: and

(b) the time by which the building wili be
constructed and a digital electronic tele-
phone exchange with 2000 lines setupthere?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Yes, Sir. there is a proposal to construct a
telephone exchange building of Crossbar

type.

(b) The bullding is likely to be completed
by September 1991 and 2000 line Crossbar
Exchange 1s expected to be commissioned
by middle of 1992 subject to avallabilty of
stores. No Digital Electronic Exchange 1s
proposed at this place.

Indo-Bangladesh Talks on Bilateral
Problems

2694. SHRI BHAKTA CHARAN DAS:
Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government propose to
hold a tresh round of talks with Bangladesh
for the solution of the bilateral problems; and
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(b) if so, the steps taken in this regard?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K. GUJARAL): (a) and (b).
During my visit to Bangladesh from 16-18
February, 1990, all bilateral issues were
discussed and t was agreed that the talks
would be carried forward when the Foreign
Minister of Bangladesh visits India for the
third meeting of the Joint Econcmic Com-
mission.

[ Translation]

Telephone Exchange at Ramgarh in
Bihar

2695. PROF. YADUNATH PANDEY:
Will the Minister of COMMUINICATIONS be
pleased to state:

(a) whether the building of telephone
exchange has since been constructed by his
ministry at Ramgarh in Hazaribagh, Bihar;
and

(b) if so, the time by which the telephone
exchange 1s likely to start functioning at
Ramgarh?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Yes, Sir. The bidg. for telephone exchange
at Ramgarh in Hazaribagh has been com-
pleted.

(b) This telephone exchange is likely to
start functioning by March, 91.

Issue of Forged Passports

2696. DR. BENGALI SINGH: Will the
Minister of EXTERNAL AFFAIRS be pleased
fo state:

(a) whether any cases of issuing forged
passports from Lucknow and Bareilly Pass-
pon Offices have cometo light during the last
six months;
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(b) it so, whether any enquiry has been
conducted in this regard; and

(c) if so, the findings thereof and action
taken against the persons involved therein?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHR1 LK. GUJRAL): (a) No, Sir.

(b) and (c). Does not arise
[English]

Break Through in Coconut Tissue
Culture

2697. PROF. K.V. THOMAS: WIill the
Minister of AGRICULTURE be pleased to
state:

(a) whether any breaf through has been
made in the coconut tissue culture:

(b) if so, the details thereof and it not, the
reasons therefor: and

(c) the research institutes presently
engaged in this research wo* ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) No Sir.

(b) Techniques have "ict succeeded
due to the presence of phenolic inhibitors.

(c)1. Central Plantation Crops Re-
search Insttute, Kasaragod,
Kerala.

2. Tamil Nadu Agricultural Uni-
versity, Combatore, Tamiinadu.

3. Jawaharlal Nehru University,
New Delhi

4. Nauonal Chemical Labora-
tory, Pune. Maharashtra.
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Loss Incurred by Cochin Shipyard

2698. SHRI A. CHARLES: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the loss incurred by the Cochin
Shipyard during 1989-90;

(b) the reasons therefor; and

(c) the steps being taken to improve the
financial health of the Shipyard?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
As the financial year is not yet over, the final
audited figures of loss are not available. But
the anticipated loss for 1989-90 is Rs. 25.87
crores (approx.)

(b) The main reasons for losses are:

(i) Thedifferencebetween end price
of indigenously built ships and
the actual cost of production, as
the present pricing formula is
related to international parity
prices and not related to the
actual cost of production.

(i) Heavyinterestburdenontheloan
portion of the capital structure of
the company and working capi-
tal loans from the banks.

(iii) Higher costof indigenous inputs.
{iv) Longer delivery time due to long
lead time required for procure-
ment of indigenous inputs.
(v) Low productivity.
(¢)  Various proposals based on the

recommendations made by BICP
and High Level Committee
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headed by Shri Lovraj Kumar for
improving the financial health of
the shipyard are under consid-
erationofthe Government These
include revision of pricing for-
mula, restructuring of caprtalbase
by converting loan into equry,
grant of moratorium on payment
of Interest/repayment of past
loans etc

Amount Allocated to Karnataka out of
Central Road Fund

2699 SHRIS.T. PATIL Willthe Minis-
-ter of SURFACE TRANSPORT be pleased
to state

(a) whetherthe Central Road Fund has
been augmented.

(b) if so, the amount allocated to Karna-
taka therefrom for the year 1989-90. and

(c) if not, the reasons theretor?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRIK P UNNIKRISHNAN) (a)to
(c) Because of constraint of resources,
additional funds under the augmented Cen-
tral Road Fund are yet to be provided
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However, a sum of Rs. 6.024 lakhs has been
allocated to the Karnataka during the year
1989-90 against the sanctioned schemes.

Rate of Road Accidents

2700 SHRI SHANTILAL PU-
RUSHOTTAM  DAS
PATEL.
SHRI MANORANJAN
BHAKTA:

Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether rate of road accidents In
india 1s highest in the world;

{b) If so, the details thereof, and

(c) the cost, the country has to bear
every year as a result thereof?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b) No, Sir. According to the World
Road Statistics 1987 brought out by Interna-
tional road Federation, Wasthington, rate ot
road accidents per 1000 vehicles for the year
1983, 1984, 1985 and 1986 has been as
follows —
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(c) This has not been estimated

Enforcement of Pollution Law on
Vehicles

2701 SHRI YS RAJA SEKHAR
REDDY: Will the Minister of SURFACE
TRANSPORT be pleased to state

(a) whether the pollution law on ve-
hicles which was to be enforced from 1
March, 1990 had to be postponed.

(b} if so, the reasons therefor

(c) whether the law has since been
enforced. and

(d) if so. from which date?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHR! KP UNNIKRISHNAN) (a)
No, Sir

(b) Does not anise

(c) and (d) Yes, Sir It has come into
effect from 1st March, 1990

[Translation]
Action Plan for Drought and Famine

2702 SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of AGRICULTURE
be pleased 1o state

(a) whether an action plan has been
prepared by Government to find out a per-
manent solution to the problems of drougnt
and famine; and

(b) if so, the time by which these prob-
lems are likely to be contained in various
State through this action plan?
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THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) and (b). A number of long term
measures have beentakento helpthe States/
Union Territories in mitigating the distress
caused by drought. These include increas-
ing area under irngation, Drought Prone
Area Programme, Desert Development
Programme, Soil and Water Conservation
Programme, Jawahar Rozgar Yojana, Aftor-
estation, etc However, no definite time
schedule can be laid down for complete
containment of the problems of drought.

Border Dispute Between UP and Bihar

2703 SHRI JANARDAN YADAV: Will
the Minister of HOME AFFAIRS be pleased
to state

(a) whether the border dispute between
Uttar Pradesh and Bihar have been solved;
and

(b)if so, the details thereof and if not, the
reasaons therefor?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). Based upon the arbitral Award of
Shn C.M. Trived!, which was accepted by
both the Government of Uttar Pradesh and
Bihar, the Bihar and Uttar Pradesh (Altera-
tion of Boundaries) Act, 1968 was enacted to
replace the fluctuating inter-state river
boundaries by fixed boundaries. Thus there
1s no boundary dispute as such. However,
there have been occasional disputes be-
tween private parties involving contending
claims in respect of rghts of ownership and
cultivation of land in some of the territories
transferred from one State to the other fol-
lowing the enforcement of the said Act. Such
disputes are to be determined by a compe-
tent court of law. There are, however, some
differences between the Two State Govern-
ments over the exchange of records af rights
of cultivators In respect of their lands in
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certain villages falling in the transferred ter-
ritories.

This is essentially a matter to be sorted
out between the two State Governments
bilaterally atthe appropriate level. The Central
Government would, however, be glad to
extend such assistance as may be specifi-
cally required by them.

Fertilizer Factory in Gorakhpur

2704. SHRI MAHANT ABEDYA NATH:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether there was a proposal for
setting up of a new fertilizer factory in Gora-
khpur during 1990-91; and

(b) if so, the details thereof and when a
final decision is likely to be taken in this
regard?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEV!I
LAL): (a) There is no proposal for setting up
a new fertilizer factory in Gorakhpur during
1990-91.

(b) Does not arise.
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Drug Trafficking in Delhi

2705. PROF. SHAILENDRANATH
SHRIVASTAVA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total value of illegal drugs seized
In raids conducted by Delhi Police in 1989-
90 item-wise;

(b) the officers and employees awarded
for displaying special efficiency in this re-
gard; and

(c) the total number of persons appre-
hended by Delhi Police in connection with
llegal trafficking in drugs, the number of
foreigners among them and their national-
ity?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
No precise value of the illicit drugs seized in
raids can be either estimated or assessed as
this 1s dependent upon various factor like
places of origin and seizure, purity of the
drugs seized, local demand and supply
position, etc.

(b) No officerremployee has been
awarded.

(c) In all 1706 persons were arrested of
whom 25 are foreigners. Their nationality is
given below:—

1989 1989 {upto 15.3.90)
West Germany 3 —
Nigeria 4 1
Britain 2 —
Australia 2 1
France 2 —
Nepal 5 1
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1989 1989 (upto 15.3.90)
Canada 1 —
Tanzania 2 —_
Iran 1 —_
Total 22 3
[Enghsh] 4000 lines capacity I1s expected to be com-

Conversion of Delhi Cantonment
Telephone Exchange into Electronic
Exchange

2706 SHRIKALKA DAS Willthe Min
ister of COMMUNICATIONS be pleased to
state

{a} whetherGovernmen* are aware that
the Delht Cantonment Telepnone Exchange
has become outdated

(b) if so, the special facilities and con-
cessions proposed to be given to the sub-
scnibers till the exchange in question s
overhauled and renovated o the entire sat-
isfactions of the subscribers and

{c)by when DelhiCantonmentExchange
1s hikely to be replaced by the electronic /
microwave operated exchange with full effi-
ciency and sufficient lines to cope with the
demands in this area?

THEMINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUN!CA-
TIONS (SHRI KP UNNIKRISHNAN) (a)
Yes Sir

{b) The equipment is given fairly satis-
factory service Question of granting any

concession does not arise

{c) A Digital Remote Line exchange of

missioned in a month’s time
Employment Guarantee Scheme

2707 SHRI ISHWAR CHAUDHARY:
Will the Minister of AGRICULTURE be
pleased to state

(a) whether there is any proposal to
introduce a Central Sponsored Scheme In
various States on the hnes of Employment
guarantee Scheme in Maharashtra, and

{b) if so, the details thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL) (a) and (b) The Finance Minister, n
budget speech for the year 1990-91 has
announced that it is proposed to make a
beginning on an Employment Guarantee
Scheme for the drought prone areas and
areas with acute problem of rural unemploy-
ment 1n selected areas of the country The
detalls of the scheme are being worked out

Joint Patrolling on Indo-Pak Border—

2708 SHRI RAMDAS SINGH Willthe
Minister of HOME AFFAIRS be pleased to
state

(a) whether the Border Security Force
and Pakistani rangers have taken up joint
patroling on the Indo-Pak border along
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Punjab and Rajasthan from 1 July, 1989, If
s0, the details thereof,

(b)whether Government propose to start
joint patrolling in other sectors also and

{c) ff so, the details thereof?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED) (a)
The BSF and Pak Rangers have taken up
simultaneous coordinated patrolling on the
Indo-Pak border along Punjab and Rajast-
han from Ist July, 1989 It was agreed that
both sides will send an agreed number of
patrols on each day and will cover areas
identified by the iwo Forces, the detalled
programmes for simultaneous coordinated
patrolling will be jointly worked out by the
Battalion Commandant of BSF and Wing
Commanders of Pak Rangers on a fort
nightly basis the patrol will be briefed and
de-briefed jointly by the concerned Coy
Commanders the progress will be reviewed
from time to time

(b) and (c) The simultaneous co-ordi-
nated patrolling has been extended to some
more areas \n Gujarat Sector from Septem-
ber 1989 onwards

[ Transiation]

Famine Conditions in Bhandara District
of Maharashtra

2709 DR KHUSHAL PARASRAM
BOPCHE Wil the Minister of AGRICUL-
TURE be pleased to state

(a) whether Government are aware that
Bhandara district in Maharashtra 1s facing
famine conditions resulting from drought,

(b) whether Union Government have
received any request for relief from State
Government of Maharashtra, and
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(c) whether there I1s any proposal to
send a Central team to take stock of the
situation?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL) (a) No report of famine like conditions
resulting from drought in Bhandara distatt of
Maharashtra has been received from the
State Government

(b) No, Sir
{c) Does not arise

Opening of Office at Garhi Amritpuri ‘B’
New Delht

2710 SHRI DALPAT SINGH PAR-
ASTE Will the Minister of COMMUNICA-
TIONS be pleased to state

(a) whether there I1s no permanent past
office for the residents of Garhi, Amnitpun ‘B’
and A and Sant Nagar East of Kallash Iin
New Delhi and

(b} if so, the time by which permanent
post office 1s likely to be opened there?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI KP UNNIKRISHNAN) (a)
There are post offices in Sant Nagar and
East of Kailash but not in Garhi Amritpun.

(b) There is no proposal at present for a
post office at Garhi Amritpuri in view of the
fact that there are other post offices at dis-
tances of 1 to 1 5 kms from the said area

[English]

Avallability of Chemical Fertilizers to
Small Farmers

2711 SHRI MANORANJAN BHAKTA
Will the Minister of AGRICULTURE be
pleased to state
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(a) the present system of distribution of
fertilizers; and

(b) the steps taken or proposed to be
taken to ensure the availability of chemical
fertilizers to the smallest farmers?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) and (b). The requirement of fertil-
iser for each State/Union Territory etc. is
assessed before the beginning of each crop
season. This i1s done in consultation with
State Governments, UTs, Fertiliser Industry
etc.

After assessing the requirement of fer-
tilisers, a coordinated plan is finalised for
supply of fertilisers from indigenous and
imported stocks of fertilisers, to cover the
requirements of different States/U.Ts.

The supplies against the allocations
made in the supply plan are reviewed regu-
larly to ensure that all States etc. are being
supplied fertilisers according to the supply
plan. Midterm corrections are made wher-
ever necessary.

In order to enable the small and mar-
ginal farmers to buy fertilisers in small quan-
tities, all the manufacturers of urea and DAP
have been advised to supply 10% of their
preduction in small packs in accordance with
the requirement indicated by the State
Government.

The State Governments have been
advised to consider exemption from regis-
tration procedures inrespect of dealers hold-
ing stocks up to 10 tonnes of fertilisers at a
point of time.

In order to increase the retail outlets in
interior and inaccessible areas, financial
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assistance is being given for opening of
additional retail outlets to meet the expenses
for advance stocking and for transportation
of fertilisers for a distance of 20 Kms. beyond
block headquarters.

Acquisition of Ships

2712. SHRIJANARDHANA POOJARY:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether there is any proposal to
remove restriction on acquisition of ships to
help shipping industry to benefit from im-
provement in World freight markets; and

(b) if so, the details thereot?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA.-
TIONS (SHRI K.P. UNNIKRISHNAN}): (a)
and (b). Any person who fulfils the require-
ment of Section 21 of the Merchant Shipping
Act, 1958 can apply to Government for
acquisition of ships. Permission to acquire
vessels is giventaking into considerationthe
need for the vessels, and in the case of
second hand vessels, alse the age of the
vessels, reasonableness of the price, etc.
The Government decision is generally com-
municated within 45 days to private sector
shipping companies who have applied for
acquisition of ships. The Shipping Corpora-
tion of India has to obtain the approval of
Central Government for Purchase of ships
and their proposals are considered taking
into account relevant factors such as the
availability of Plan and Budget provisions,
the viability of the proposal and the availabil-
ity of foreign exchange. There is no proposal
to do away with the above requirements.

However the Ministry propose to review
the procedures laid down for the Shipping
Corporation of India to bring it on a par with
the Private Shipping Companies.
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Acceptance of Cheques for Advance
Rental by Mahanagar Telephone Nigam
Limited

2713 SHRISANAT KUMAR MANDAL
Will the Minister of COMMUNICATIONS be
pleased to state

(a) whether Mahanagar Telephone
Nigam Lid accepts cheques from the sub-
scribers towards payment of advance de-
posits for rentals and

(b) if not the reasons therefor and steps
proposed to be takento streamline the whole
procedure In this regard?

THE MINISTER OF SURFACE TRANS
PORT AND MINISTER OF COMMUNICA
TIONS (SHRI KP UNNIKRISHNAN) (a)
Yes Sir

(b) Does not arise In view of (a) above

Linking of Canning with Calcutta by
S.T.D

2714 SHRISANAT KUMAR MANDAL
Will the Minister of COMMUNICATIONS be
pleased to state

(a) the various citiestowns in West
Bengal which are proposed to be brought on
the STD system linking them with Calcutta
and other important cities during 1990 91

(b) whether in view of the growing im-
portance of Canning some steps are pro
posed to be taken to link 1t with Calcutta by
STD at the earliest and
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(c) of not, the reasons therefor?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI KP UNNIKRISHNAN) {a)
Berhampore, Jalpaiguri, Bankura, Bishnupur,
Dinhata, Ranaghat, Raigan), Tamluk, Ben-
erhat, Habra, Birpara, Tarakeswar, Dur-
gachak, Nalhati, Hyh, Canning

(b) It 1s proposed to cammission an
electronic exchange at Canning during 1980-
91 After that STD facility will be provided

(c) Question does not arise

Setting up of Digital Electronic Ex-
changes in States

2715 SHRI BHAKTA CHARAN DAS
Will the Minister of COMMUNICATIONS be
pleased to state

(a) the target set for the opening of new
500 line Digital Electronic Exchanges by the
end of 1989-90 and

(b) the number of such 500 line Digital
Electronic Exchanges set up so far and the
locations thereof?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI KP UNNIKRISHNAN) (a)
78 units of 512 Pont ILT (Digital Electronic
Exchanges) )

(b) 21 exchanges-locations are given in
the statement below

STATEMENT

Locations of 512 Port ILT Exchanges Commussioned so far

S/ No Location Circle
1 2 3
1 Hebbagudi Karnataka
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Sl. No. Location .Circ[e )
1 2 3
2. Chikodi —do—
3. . Padubirdi —do—
4. Ranigunta Andhra Pradesh
5. Kadin —do—
6. Raya Punjab
7. Chandigarh —do—.
8. Minicoy Kerala
(U/T of Lakshadweep)
9. Andreth —do—
10. Udayamporoor —do—
11. Kondetty —do—
12. . Nagda Madhya Pradesh
13. Karjat Maharashtra
14. Rajpur Uttar Pradesh
15. Manakapur —do—
16. Ambala city 2 units Haryana
& .
17.
18. Chandipur Orissa
19. Rayagadda —do—
20.° Rajula Gujarat
21. Kotkhai Himachal Pradesh

.
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Natlonal Average of Road Length

2716. CH JAGDEEP DHANKHAR
Willthe Minister of SURFACE TRANSPORT
be pleased to state

(a) the National average of road length
for the country and the average of road
length in Rajasthan,

(b) whether Government propose to
provide assistanceto bring upthe average of
road length in Rajasthan at par with the
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National average of road level, and

(c) ff so, the details thereot?

THE MINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI KP UNNIKRISHNAN) (a)
There Is no generally accepted yardstick for
workingout aNationalaverage of road length
However, on a rough basis, the density of
roads worked out on the basis of totai area
and population i1s as follows —

India Rajasthan
1) Road length per 100 sq km 55 4 km 31 1km
) Road length per one lakh of 265 8 km 3105 km
population (1981 Census)
(b) and (¢) As the bulk of road length taken up?

consists of the State roads it is for the State
Governmentto consider augmentingthe road
length by making suitable provision in the
State Plans in consultation with the Planning
Commission The Central Government Is
mainly concerned with the development of
National Highways

Dry-Land Farming

2717  SHR! SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR Wil the
Minister of AGRICULTURE be pleased to
state

(a) whether a joint research plan has
been drawn up by India and USA for the
development of dry-land tarming,

(b) 1f so, the amount earmarked out of
the Indo-US fund for Educational, Cultural
and Scientific Co-operation to support the
dry-land farming research, and

(c) the Indian Agricultural universities In
which such projects are proposed to be

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL) (a) Yes, Sir

(b) The amount earmarked i1s Rs
4,03,75,400/- for a penod of five years

(c) The Agricultural Universities in which
these projects have been taken up are 1)
University of Agricultural Sciences, Banga-
lore, 1) Unwversity of Agrncultural Sciences,
Dharwad, wi)JawaharialNehru KnshiVishwa
Vidyalaya, Jabalpur, v) Punjab Agncultural
University, Ludhiana, v) Mahatma Phule
Knshi Vidyapeeth, Rahurn, vi) Gujarat Agri-
cultural University, Anand and vii) Sher-e-
Kashmir University of Agricultural Sciences
and Technology, Srinagar

Coconut Production

2718  SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR: Wil the
Minister of AGRICULTURE be pleased to
state
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(a) whether Government had a pro-
posal to increase the production of Coconut;

(b) if so, the targets fixed and the
specific steps taken to increase Coconut

production in Karnataka and other States

during the Seventh Plan period; and

(c) the production expected to be
achieved during that Plan period?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) to {c). The target of Coconut
production during the Seventh Five Year
Plan is 8,000 million nuts. The production
expected to be achieved during the plan
period is 8,500 million nuts. The steps taken
by Coconut Development Board to increase
the coconut production in the country inciud-
ing Karnataka, during the Seventh Five Year
Plan are:

1. Production of quality planting mate-
rial

2. Expansion of area under coconut
3. Steps for productivity improvement

4. Integrated control of pest and dis-
eases

5. Integrated development of post har-
vest technology including marketing
and processing.

Marketing Facilities in States

2719. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR: Will the
Minister of AGRICULTURE be pleased to
state

(a) whether Union Government have
suggested to State Government to create
better marketing facilities in their States for
the agricultural produce;
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(b) if s, the details in this regard and
the States where marketing facilities are
being improved; and

(c) the financial allocation, if any, made
to those States, State-wise?

THE DEPUTY PRIME MINISTER AND
MINISTER GF AGRICULTURE (SHRIDEV!I
LAL): (@) and (b). Yes, Sir. The States have
been requested to enact State Agricultural
Produce Markets Acts where the legislation
has not already been enacted. Model Bill for
regulation of Markets have been circulated
to the States for modifying their existing
legislationformulating new legislationinorder
to help the farmers get better terms of trade.
The States have been requested to draw up
State Master Plans for development of agri-
cultural markets based on detailed surveys
of production and markets. Technical assis-
tance and guidance for surveys, training
personnel in various aspects of marksting,
assistance for designing markets are pro-
vided by the Directorate ot Marketing and
Inspection (DMi). The DMI enforce quality
control and help grading of agricultural pro-
duce including chemical analysis inthe labo-
ratories. The DMI also authorise State Gov-
ernment agencies for quality control. Gov-
ernment of India provides financial assis-
tance to State Governments and UTs to
develop infrastructural facilities in the agri-
cultural produce markets in the country. In
order to help storage of agricultural com-
modities, Government of India give financial
assistance for the establishment of Rural
Godowns.

(c) Till the period ending 31st March,
1989, an amount of Rs. 7514 lakhs has been
provided to State Governments/Union Terri-
tories to develop 3601 markets. THe State-
wise fimancial assistance provided since
inception of the scheme till 31st March, 1989
is given in he statement below.
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State-wise Central Assistance Sanctioned for Development of Markets as on 31st March,

1989
Sl. No Name of the State/U.Ts. Amount
(As. in lakhs)
1 2 3
1. Andhra Pradesh 278.05
2. Assam 37.50
3 Bihar 1184.50
4. Goa, Daman & D 7.00
5. Gujarat 254.08
6. Haryana 439.00
7 Himachal Pradesh 73.90
8. Karnataka 495.94
9. Madhya Pradesh 880.00
10 Maharashtra 916.71
1. Orissa 301.87
12. Punjab 525.50
13 Pondicherry 1.50
14, Rajasthan 925.27
15. Tamil Nadu 109.80
16. Uttar Pradesh 688.62
17. West Bengal 87.50
Grand Total: 7513.49 (or say 7514)
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Survey by Central Institute of Coastal
Engineering for Fisheries along Mahar-
ashtra Coast

2721. SHRI ASHOK ANANDRAO
" DESHMUKH: Will the Minister of AGRICUL-
TURE be pleased to state:

a) whether the North-West Coast of
Manarashtra was surveyed by the Central
Institute of Coastal Engineering for tisheries,
for providing the best infrastructure facilities
for the fishermen of this region: and

(b) if so, the details of location selected
and when the work on these projects is likely
to start and completed?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) The Central Institute of Coastal
Engineering for Fisheries has not surveyed
the North-West coast. However, a Group
was constituted in June, 1988 by the Ministry
of Agriculture to identify a suitable location
for the development of a deep sea fishery
harbour on the North-West Coast.

{b) On the basis of the recommenda-
tions of the Group the Ministry of Agriculture
have taken a decision in principle to develop
two deep sea fishery harbours, one at Agar-
danda in Maharashtra and the other at Okha
in Gujarat, subject to the techno-economic
feasibility and the availability of resources in
the Eighth Plan.

{Translation)
Consumption of Fertilizers -
2722. SHRI KESHARI! LAL: Will the
Minister of AGRICULTURE be pleased to
state:
(a) the average consumption of fertifiz-

“ers per acre in the country and how does it
compare with the consumption in other
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developed countries; and

(b) the steps taken by Government to
encourage the farmers to use more fertiliz-
ers for increasing the production of
foodgrains?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGFIICULTURE~ (SHRIDEVI
LAL): (a) The average consumption of fertil-

‘izers inthe country is provisionally estimated

to be 20.11 kg. per acre during 87-88 and
25.25 kg. per acre during 88-89. The fertil-
izer consumption per ha. in India is lower
than in many developed countries. It is,
however, higher than in Australia and Can-
ada (statement is given below.)

(b) Some of the steps taken by Govern-
ment of India to encourage the farmers to
use more fertilisers for increasing the pro-
duction of foodgrains are listed below:

(i) The Urea and DAP manufacturers
have been directed to supply 10%
of the fertilizer allocation in smali
bags so as to encourage fertiliser
use in remote areas.

(i) State Governments have been
advised to exempt dealers upto 10
tonnes of fertilizer stocks from the
requirement of registration certifi-
cate.

(iii) Government of India is providing
financial suppart for opening of retail
outlets and laying out fertiliser use
demonstrations in rainfed areas.
Farmers trainings are also being
organised.

(iv) Soil testing services have been
strengthened to ensure balanced
use of fertilizers.

(v) Quality control facilities have been
strengthened to ensure supply of
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standard fertilizers to the farmers. in taking realistic demand assess-
. ment of fertilizers and for undertak-
(vi) Fertiliser Industry 1s being involved ing fertilizer promotion work.
STATEMENT

Fertiliser consumption in India and other countries

Si N'o.‘ Country Fertiliser Consumption
(1987-88)"
(N+P+K) kg. per acre

1 2 ’ 3
1 India 20.11
2 Canada 19.46
3 Australia 11 .57
. USA 37.72
5. China 95.71
6 © Japan 175.11
7 G.D.R 136.54
8 . laly 76.93
9 Netherland 278.39

10. United Kingdom . 143.86

11. ‘ iNew Zealand 286.52

*Source: 1988 l;'AO Fertilizer Year Book, Vol. 39, FAO Rome.

(English] . (@) whether Government have received
) complaints against the top management of
Complaints against Management of Delhi transport Corporation regarding mis-
DTC ) " management, irregulanties and malpractices

prevailing In the organisation;
2723. PROF. VIJAY KUMAR . :

MALHOTRA: (b) if so, the details thereof;
SHRIMADAN LAL KHURANA: ’
SHRI RAM SAGAR (Saidpur): {c) whether Government have nsi-

* Willthe Minister of SURFACE TRANS- tuted any inquiry agamnst the persons -
PORT be pleased to state: volved;
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(d) it so, the details thereof; and

(e) the steps proposed to be taken to
improve the working of DTC?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a) to
(e). Certain complaints received againstthe
officers of D.T.C. as well as its functioning
are detailed below:— ’

(i) Printing and distribution of tickets’

with political slogans to the private
operators of the D.T.C.

(i) lrregular promotion of two senior
officers of the D.T.C.

(iily Certain senior officers of D.T.C.
have managedto amendtheD.T.C.
regulationsto bring in aprovision of
compulsory retirement so that in-
convenient officers/employees
could be victimised.

(iv) Allegations of corrupt practices,
malpractices, groupism, etc.
against two senior officers of the
D.T.C.

(v) Alleged victimisatian of honest and
efficient officers by manipulation of
senior officers of D.T.C.

Government has not instituted any
enquiry against the officers concerned.
Report of the management ofthe D.T.C. has
been obtained and position in respect of the
complaints 1s given below:

(i) On receipt of complaints against
using tickets bearing political sy m-
bol, operations of some private
buses were suspended, notices of
termination were issued and utti-
mately the buses were disengaged
from the DTC operations. The
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aggrieved parties filed writ petitions
in the High Court of Delhi and in
compliance with the court orders,
the operations of buses was re-
stored and the show cause notice
would be served on them.

(i) The two officers whose officiating
promotions were not confirmed, and
who were reverted had filed writ
petitions in the Delhi High Court
against their non-confirmation in
the promoted posts. The case is
subjudice.

(i) The Government is reviewing the
performance of the DTC and its
Management. The Government is
also of the view thatthe DTC needs
total overhaul and steps are being
taken in pursuance of these aims.

Guidelines for Declaration of Assets by
Union Ministers

2724. PROF. VIJAY KUMAR
MALHOTRA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have issuea
any fresh guidelines for declaring the assets
(both movable and immovable) by the Union
Ministers; and

(b) if so, the details thereof?

THE MINISTER OF HOME AFFAIRS
SHRI MUFTI MOHAMMAD SAYEED): (a)
No, Sir.

(b) Does not arise.

Non-Provision of Jobs In Thal Vaishet
Project

2725. SHRI A.R. ANTULAY: Will the
Minister of AGRICULTURE be pleased to
state:
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(a) whether the people living in and
around the Thal Vaishet Project in Mahar-
ashtra are agitated over non-provision of
jobs in the project to the sons of the soil; and

(b) 1f so, the steps taken for providing
jobs to those families and their members
whose agricultural lands have been taken
over for the construction of Thal Vaishet
Project?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) and (b). Some of the persons who
do not qualify to be treated as project af-
fected persons have been agtating for
employment. Since the job opportuntties 1n
the Thai-Vaishet plant have come to a satu-
ration point, these persons have been told
that it may be possible to consider employing
them only when further expansion takes
place. Technical training has also been of-
fered to the local people so as to improve
their prospects for employment

[ Translation)

Ancillary industries in IFFCO Factory at
Aonia

2726. SHRIRAJVEER SINGH" Willthe
Minister of AGRICULTURE be pleased to
state:

(a) whether ancillary industries have
been developed in IFFCO Fertilizer factory
at Aonla, district Bareilly,

(b) if not, the reasons therefor: and

(c) the steps propased to be taken for
the developmentof ancillary industries there?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a)to (c). The Aonla unitof IFFCO has
identified anumber of items including chemi-
cals, ight engineering and HDPE/laminated
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jute bags for setting up ancillary industries. A
senior IFFCO officer has been entrusted
with the task of coordination and develop-
ment of these ancillaries.

IFFCO Fertilizer Factory at Aonla, U.P.

2727. SHRIRAJVEER SINGH: Willthe
Minister of AGRICULTURE be pleased to
state

(a) whether it 1s proposed to increase
the production capacity of IFFCO fertilizer
factory at Aonla in Uttar Pradesh: and

(b) if so, when and ff not, the reasons
therefor?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL) (a) and (b). Yes, S, there is a pro-
posal to double the capacity of the gas based
1350/2200 tonnes per day ammonia/urea
plant of IFFCO at Aonla. The time frame for
the implementation of the proposed expan-
sion project will be about 30 months fromthe
zero date.

[Enghsh]
Telephone System in Calicut City

2728. SHRI K. MURALEEDHARAN:
Will the Mimister of COMMUNICATIONS be
pIeased to state:

(a) whether Government are aware that
the telephone system in Calicut city is gener- -
ally out of order:

(b) whether Government are aiso aware
that the telephone directory issued there to
subscribers 1s full of mistakes of numbers
and addresses: and

(c) i so, the measures taken by Gov-
ernment for improving Telephone system in
Calicut city?
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THE MINISTER OF SURFACE TRANS-

PORT AND MINISTER OF COMMUNICA- -

TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Telephone system in Calicut city ts now
functioning normally and its performance is
regularly watched.

{b) Telephone Directory for Calicut
Secondary Switching Area consisting o!
Calicut, Malappuram and Wynad districls
corrected upto 31.10.89 was reieased nthe
first week of December. 1983 Twe buik
number changes had to be eficcted in D=
cember 89 and January ©C involvirg 1339
teiephone numbers in Caiicui system due {0
area transfer. It was nqt possible tc include
these number changes n the Drectory as
this would have resuilted in further delay in
issue of the Directory. The Supplementary
directory incopotating allthe number changes
and new telephone numbers pravided after
31.10.89is proposed to be published shortly.

(c) Life expired strowger type exchange

equipments are proposed to be repiacec by .

crossbar/electronic exchanges during the
next two years. The 1600 lines strowger
equipment has already been scrapped

Charter on Animal Rights
PRATAPRAO B.

2729. SHRI

BHOSALE: Will the Minister of AGRICUL-,

TURE be pleased to state:

(a) whether Government's attention
has been drawn to the need to adopt a
charter on animal rights:

{b) if so, the details thereof;

(c) whether Government have taken
any action in the matter:

(d) i so. the details thereof; and

{e} @ not, the reasons therefor?
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THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI

LAL): (a)to (e). The Government's attention -

has been drawn to the need to adopt a
Charter on Animal Rights. The details of
animal rights are given in the statement
below. '

It 1s doubtfu! whether the Charter on
animal nghits has been enacted by any
country in the world. Perhaps, the matter is
ctill undar consideration of the United Na-
tons Organisation (UNQ). However, it is
siated that at no stage, the National Govern-
ment have been refractory to these prob-
lems cf the dumb creatures. The fundamen-
tal duties ot every citizen as enshrined in
Article 51 (A) of the Constitution is to show
compassion to all living creature and protect
natural assets like forests, rivers, lakes and
wild lite etc. The Government have enacted
the Prevention of Cruelty to Animals Act,
196C and established an Animal Welfare
Baard. Unfortunately, however, animals
continue to suffer in the .hands of men.
Guvernments are of the opinion that adop-
tron of Charter or enacting legislatioh are no
effective solution unless, those are fortified
with pubiic awareness. With the concented |

‘efforts, of the National Government, the State

Governments and the Union Territory Ad-
ministrations, if it is possible to increase
awareness among public, especially chil-
dren on the importance of ccmpassion, thé

. objectives of the Charter on Anima! Rights

are likely 1o be fulfilled. It is stated that the
Governments will continue to do everything
possible for promotion of animal weltare.

STATEMENT

Details of Animal Rights Universal Decla-
ration of the Rights of Animals

T3] text, adopted by the International
~ague {or Animal Rights and affiliated na-
“v. al lsagues on the occession of the Third
Intern~tional Meeting on the Rights of Ani-
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mals (London, 21-23 September 1977). The
Declaration, proclaimed on 15th October

1978 by the international league, affiliated’

leagues, associations and individuals who
wish to be associated with it, will be submit-
ted to the United Nations Educational, Sci-
entific and Cultural Organisation
(U.N.E.S.C.0.), and then to the United Na-
tions Organisation (U.N.O.).

PREAMBLE
Whereas all animal have nghts,

Whereas disregard and contempt for the
rights of animals have resulted and
continue to result in crimes by man
against nature and against animals,

Whereas recognition by the human species
of the right to existence of other
animal species is the foundation of
the co-existence of species
throughout the animal world,

Whereas genocide has been perpetrated by
man on animals and the threat of
genocide continues,

Whereas respect for animals is linked to the
respect of man for men,

Whereas from childhood man should be
taught to observe. understand,
respect and love animals.

lt is hereby proclaimed:

Article 1. All animals are born with an
equal claim on life and the
same rights to existence.

Article 2. 1. All animals are entitled to

respect.

" 2. Man as an animal species
shall not arrogate to himself
the right to exterminate or
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inhumanely exploit other
animals. [t is his duty to use
his knowledge for the wel-
fare of animals.

Al animals have the right to

the attention, care and pro-

“tection of man.

No animal shall beiill treated

or be subject to cruel acts.

If an animal has to be killed,
this must be instantaneous
and without distress.

‘All wild animals have the

rightto liberty in their natural
environment, whether land,
air or water, and be allowed

to procreate.

Deprivation of freedom,
even for educational pur-
poses, is an infringement of
this right.

Animals of species living
traditionally in a human
environment have the right
tolive and grow atthe rhythm
and under the conditions of
life and freedom peculiar to
their species.

Any interference by man with
this rhythm or these condi-
tions for purposes of gain is
an infringement of this right.

Al companion animals have
the right to complete their

Jnatural life span.

Abandonment of an animal
is acruel and degrading act.

Al working animals are en-
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Article 8.

Article 10. 1.

Article 11.

Article 12.

Article 13.

1.

1.

1.

titled 1o a reasonable limita-
tion of the duration and in-
tensity of their work, to the
necessary nourishment ard
to rest.

Animal experimentation
involving physical or psycho-
logical suffering is incom-
patible with the right of ani-
mals, whether it be for sci-
entific, medical, commercial
or any other form of re-
search.

Replacement methods must
be used ana developed.

Where animals are used in
the food industry they shall
be reared, transported,
lairaged and killed without
the infliction of suffering.

No animal shall be exploited
for the amusement of man.

Exhibitions and spectacles
involving animals are incom-
patible with their dignity.

Any act involving the wan-
ton killing of an animal is
genocide, that 1s, a crime
against the species.

Any act involving mass Kill-
ing of wild animals is geno-
cide, that is. a crime against
the species

Pollution or destruction of
the natural environment
leads to genocide.

Dead animals shall be

treated with respect.
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2. Scenes of violence involv-
ing animals shall be banned
from cinema and television,
except forhuman education.

Representatives of move-
ments that defend animal
rights should have an effec-
tive voice at all levels of
government.

Article 14. 1.

2. The rights of animals, like
human rights, should enjoy
the protection of law.

Reservation of Seats for Women in
Panchayats

2730. KUMARI UMA BHARATL:
SHRIMATI JAYAWANTI NAV-
INCHANDRA MEHTA:
SHRIMAT! SUMITRA MA-
HAJAN:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether any provision is proposed
to be made in the legislation being comtem- .
plated for Panchayat Raj of seats for women;

(b) if so, the details thereof;

{c) on what basis the percentage of
reservation would be determined; and

(d) when the proposed legisiation would
be brought forward?

THE DEPUTY PRIME MINISTER ANU-
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) to (d). The matter is under consid-
eration of the Government.

Defects in Construction of |.S.B.T.
Bridge

2731. SHRI BALESHWAR YADAV:
Willthe Ministerof SURF/ ©~ ~ TRANSPORT
be pleased to state:
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) (a) whether defects were detected in

the construction of ISBT bridge, and the
contractor has been changed due to these
faults;

(b) if so, whether Government have
taken any other action against the contractor
responsible for these defects; and

(c) if so, the details thereof and if notthe
reasons therefor?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
The Delhi Administration who is constructing
the bridge near inter-State Bus Terminus did
not change the contractors due to defects in
construction work but because of siow prog-
ress.

(b) and (c). Do not arise.

Action taken on Recommendations of
Task Force on FCl and HFC

2732. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of AGRICUL-
TURE be pleased to state the action taken
on the recommendations of Task Force on
the working of Fertilizer Corporation of India
and Hindustan Fertilizer Corporation?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): Several steps for improving the per-
formance of the units of Fedtilizer Corpora-
tion of India (FCl) and Hindustan Fertilizer
Comoration (HFC) have been taken in the
iight of the-recommendations of the Task
Force. Proposals for revamping of Gora-
khpur plant and rehabilitation of Ramagun-
dam plant alongwith a captive power plant
are at an advanced stage of consideration.
While the loss-making Sindri Rationalisation
plant of FCI has been closed its Korba proj-
ect has been decided to be wound up.

CHAITRA 8, 1912 (SAKA)

Written Answers 242

Consultants were also appointed for
carrying out end-to-end surveys of the oper-
ating units of Namrup-l and I, Barauni and
Durgapur of HFC and ts Haldia fertilizer
project. Revamping of Nitro-phosphate group*
of plants of the Haldia project has been
approved in principle.

Nuclear Tests

2733. PROF. VIJAY KUMAR
MALHOTRA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Government are aware that
some International physicians organisations
for prevention of nuclear war have appealed

‘to the Super Powers to dec'are a permanent

cease fire to nuclear testing causing mas-
sive environmental contamination;

(b) if so, the reaction of Government of
India thereto: and

(c) whether Government of India pro-
pose to place her views belore the Super
Powers for the preservation of environment
and public health safety?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) Govern-
ment are aware that the well-known argani-
zation, the International Physicians for the
Prevention of Nuclear War, in an appeal
addressed to all the nuclear weapon States,
issued at its 9th World Congress held in
Hiroshima on October 10, 1989 called forthe
immediate cessation of nuclear testing to
halt the nuclear arms race. The appeal also
included, inter-alia, a call for the conversion
of secret nuclear laboratories into open sci-
entific institutions to redirect their efforts
towards environmental problems and a 50
percent reduction of global military spending
1o help achieve the World Health Organisa-
tion Programme of ‘Health for All' by the year
2000.°
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(b) and (c). Government of India have
consistently advocated a total ban on the
testing of nuclear weapons by all nuclear
weapon States in all environments. Govern-
ment have continued to press for the com-
mencement of negotiations on a compre-
hensive test ban treaty (CTBT), and pending
this, animmediate moratorium on all nuclear
testing, as a first step towards a CTBT, both
in multilateral fora and its bilateral contacts.

Ban on Opening of New Post Offices

2734. SHRIBALGOPAL MISHRA: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether the ban on the opening of
new post offices still continues;

(b) if not, when was the ban lifted;

(c) the number of new post offices
opened in Orissa since then; and
(d) the details thereof, district-wise?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). There is no ban on opening of post
offices. However, in view of withdrawal of
powers from Administrative Departments/
Ministries to sanction posts since 1984,
concurrence of Ministry of Finance is re-
quired for opening of new post offices.

{c) and (d). The number of new post
offices opened in Orissa during the Seventh
Planperiod, upte 31.12.1989, is as follows.—

1985-86 Nil
1986-87 Nil
1987-88 16
1988-89 152
1989-90 18

(upto 31.12.1989)

Total 186
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Districtwise details are being collected and
will be laid on the Table of the House.

Applications for New Telephone Connec-

- tions In Tumkur and Bangalore Districts

of Kamataka

2735. SHRI G.S. BASAVARAJ: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of applications for tele-
phone connections from Tumkur and Ban-
galore districts of Karnataka still pending;

{(b) the average number of fresh regis-
tration for telephone connections per month
from each of these two districts;

(c) the rate of clearance per month of
these applications; and

(d) the action taken by Government to
clear the backlog?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN):

(a) Tumkur District 1612 out of
which 1205 in Tumkur city.

Bangalore District 49682 out of
which 46616 in Bangalore city.

(b) 100 out of which 77 in
Tumkur city.

1700 out of which 1504 in
Bangalore city.

(c) (Average for 1@89-90)

30 1500

(d) To clear the backlog, electronic
exchange of 3500 lines has been planned at
Tumkur in the middle of 8th Five Year Plan
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and about 1.5 lakh electronic exchange lines
(gross) addition of capacity has been planned
in Bangalore district during the 8th Five Year
Plan. This 1s subject to the approval of plans
and availability of resources.

S.T.D. Facility in Karnataka

2736. SHRI G.S. BASAVARAJ: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the names of districts in Karnataka
where STD facility is available;

{b) the names of the districts in Karna-
taka which do not have STD facility so tar,
and

(c) the time by which STD facility will be
provided there?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Bangalore, Bangalore (Rural), Belgaum,
Bellary, Bidar, Bijapur, Chickmagalur, Chi-
tradurga, Dharwad, Gulberga, Hassan,
Karwar, Kolar, Madikere (Mercara), Man-
dya, Mangalore, Mysore, Raichur, Shimoga,
Tumkur.

(b) Nil.
(c) Question does not arise.

Crab disease in Coconut and Oil Paim
Trees

2737. SHRI G.S. BASAVARAJ: Will
the Minister of AGRICULTURE be pleased
to state:

(a) the extent of coconut and oil palm
trees affected by crab disease in the country
as per statistical survey conducted by the
Indian Council of Agricultural Research: and
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(b) whether Government propose o
establish a coconut or oil palm research
centre, especially in Tumkur district of Kar-
nataka?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Sir, Crabs are known to cause
minor damage to coconuts, only in Andaman
& Nicobar Islands. No statistical survey has
been done.

(b) There is a proposal to set up a

" National Research Centre for Oil palm dur-

ing the VIII Plan."No decision regarding its
location has been taken.

[ Transiation)
Agitations for Separate States

2738. SHRI RAM LAL RAHI: Will the
Minister of HOME ‘AFFAIRS be pleased to
state:

(a) whether Union Government are
aware that in many States agitations are
going on for creation of separate States; and

(b} it so, the views of the Union Govern-
ment thereon?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
Yes, Sir.

(b) The Govermment’s view on such
demands has beenthat regicnal imbalances
and economic backwardness which, basi-
cally, give nse to such agitations should be
tackled through the mechanism of planning
and rapid development.

Involvement of Delhi Police Officials in
Corruption Cases

2739. SHRI RAMLAL RAHI: Will the
Minister of HOME AFFAIRS be pleased to
state”
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(a) ‘the number of Delhi Police Officials

found involved in corruption on the basis of |

investigation by the Vigilance Department
_during 1989; and

(b) the number of such officials against
- whom action has been taken?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). On the basis of investigation made
by Vigilance Branch of Delhi Police, 56 offi-
cials were tound involved in cases of corrup-
tion. Suitable disciplinary/departmental ac-
tion has been initiated against all of them.

[English]
Dead Telephones in South Delhi

2740 PROF. P.J. KURIEN: Will the

Miris er of COMMUNICATIONS be pleased .

‘3 saie!

(a) whether a large number of tele-

phones in South Delhi uader the Okhla

Exchange remained dead for wellover twenty
days since the middie of February, this year;
and

(b) if so, the reasons for the delay in
repairing the telephones?
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THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Ne, Sir.

(b) Not applicable iri view of (a) above.
Targets for Production of Crops

2741. SHRI K. PRADHANI: Wil the
Minister of AGRICULTURE be pleased to
state:

(a) thetargets fixed for the production of
various crops forthe year 1988-89 and 1989-
90;

(b) what had been the actual yield of
each crop;

(c) whether the production has ex-
ceeded the targets: and

(d) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) and (b). The targets and achieve-
ments of various crops during 1988-89 and
the targets for 1989-90 are given below:—
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(c) and (d). The targets have been
excaeded for most of the crops during 1988-
89. The figures for the actual yield of each
crop during 1989-90 are not yet available.

Strike by Employees of Paradeep
Phosp’ .ates Limited

2742. SHRI K. PRADHANI: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether the employees of Par-
adeep Phosphates Limited had gone on an
indefinite strike recently in support of their
nine point charter of demands;

(b) whether the strike has since been
called off after due negotiations between the
workers and the management; and

(c) it so, the details of their demand and
the action taken to meet them?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Yes, Sir.

(b) The strike was called off by the
Union unconditionally.

{¢) (1) The demands made by the
employees’ Union were as
follows:
iy Payment of bonus/grant

of ex-gratia payment for
the year 1988-89.

i) Wage settiement.

iii) Fermulation of promotion
policy for the workmen.

iv) Canteen facility for con-
tract labour.

v) Review of policy on train-
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ing period of apprentice-
ship.

vi) Reduction of staff.

vii) Accommodation facility
for contract labour.

viii) Action againstthe Deputy
General Manager (Main-
tenance) for alleged mis-
behaviour with the Gen-
eral Secretary of the Un-
ion.

ix) Restoration of the privi-
leges withdrawn and
removal of anomalies in
the pay grades.

(2) The Government of Orissa

have referred the demands
relating to formulation of pro-
motion policy, accommoda-
tiontacility for contract labour
and removal of anomalies in
the pay grades for adjudica-
tionto the Industrial Tribunal.
In respect of the remaining
demands, the stand of Par-
adeep Phosphates Limited
has been as under:

iy The Company has not
made any profit as pro-
vided under the Payment
of Bonus Act and, there-
fore, neither bonus nor ex-
gratia paymentis justified.

i) The management had
proposed wage negotia-
tions as early as Septem-
ber 15, 1989. A number of
workers have, however,
resigned from the Union
and action to start nego-
tiations can now be taken
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only after the position
crystalises.

iy Provision for canteen
tacility for contract labour
is the responsibility of the
contractors. Management
has provided building for
canteen for contract la-
bour to be managed by
the contractors. All con-
tract labourers are ex-
pected to avail this facil-

ity.

v) The traiming period of
apprentices cannot be
made the subject matter
of industrial disputes.

v) There has not been any
reduction In the staff and
infactthe managementis
filing up vacancies.

vi) Action against. manager
for alleged misbehaviour
cannot be the subject of
industrial dispute.

vii) The dispute regarding
withdrawal of privileges
was raised earlier by the
Union and already cov-
ered by the conciliation
failure report which has
been disposed off by the

. Government of Orissa.

[ Translation)

Drinking Water Problem in Uttar
Pradesh and Madhya Pradesh

2743. SHRI RAM SAJIWAN: Will the
Minister of AGRICULTURE be pleased to
state:
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(a) the measures adopted by Govern-
ment to solve the prevailing serious drinking
water problem in Banda,'Hamirpur, Jhansi,’
Jalaun, Lalitpur ancd Allahabad districts in
Bundelkhand division in Uttar Pradesh and
Rewa, .Satna, Chhatarpur and Tikamgarh
districts of Madhya Pradesh;

(b) whether supply of drinking water
has been ensured through bullock carts,
truck tankers, tractors and trains as atempo-
rary solution of the problem and if not, the
reasons therefor;

{c) whether arrangements have been
made to instal hand pumps on a large scale;

{d) whether Government have formu-
lated any new comprehensive schemes for
the permanent solution of the problem and if
so, the time by which these schemes are
likely to be completed; and

(e) if not, the time by which such
schemes will be formulated and imple-
mented?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) The measures adopted by the
Government include conservation of water,
tapping of ground water, deepening and
cleaning of wells, blasting of tubewells, pro-
viding deep tube wells with with hand pumps/
power pumps.

In addition, following schemes for urban

water supply have also been technically
approved by Government of India:—

1. Jhansi-Babina Water Supply proj-
ect in Uttar Pradesh at an esti-
mated cost of Rs. 67.26 crores.
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2. Chattarpur Water Supply Scheme
in Madhya Pradesh at an estimated
cost of Rs. 14.28 crores.

3. Satna Water Supply Scheme in
Madhyal Pradesh at an estimated
cost of Rs. 3.688 crores.

4. Rewa Water Supply project in
Madhya Pradesh at an estimated
cost of Rs. 5.29 crores.

Government of India had also approved
ceiling of expenditure of Rs. 7.902 crores to
the State of Uttar Pradesh towards drought
relief assistance for mak:ng drinking water
supply arrangements inthe scarcity affected
areas of the State forperiod during 31.3.1990.
Similarly, ceiling of expenditure of Rs. 8.54
crores was approved to the State of Madhya
Pradesh for the period December, 1989 to
March, 1990.

(b) Yes, Sir.

(c) Yes, Sir.

(d) and (e). Comprehensive schemes
for sustained supply of safe drinking water iri
rural areas are formulated and implemented
under the State Sector Minimum Needs
Programme, Centrally Sponsored Acceler-
ated Rural Water Supply Programme. The
MiniMission project areas of Shahdol, Jhabua
and Rajgarh in Madhya Pradesh and Sul-
tanpur, Mirzapur, Agra and Unnao in Uttar
Pradesh have been taken up under the
National Drinking Water Mission. All the
problem villages (PVs) are likely to be cov-
ered either partially or fully in Madhya Pradesh
by 31.3.1990 except 155 PVs which are
¥kely to be covered during 1990-91. As
regards Uttar Pradesh, except 755 problem
villages in the 4 hilly districts, all other prob-
lem villages are likely to be covered fully or
partially with the safe drinking watcr tacilities
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by the end of the Seventh Plan. The problem
villages which will spill over to the VIl Plan in
Uttar Pradesh are likely to be covered in the
first two years of the VIl Plan.

[English]

Review of Working of Central Police
Organisations

2744. PROF. VIJAY KUMAR
MALHOTRA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government propose to
undertake a review of working of all Central
Police Organisations with a view to stream-
lining and rationalising these organisations;

(b) if so, the details thereof: and

(c) the time by which such reviews are
likely to be completed?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (c). Review of the functioning of Police
Organisations is an ongoing process. Meas-
ures to make the Organisations more effec-
tive are taken as and whennecessary. There
is no proposal to undertake a special review.

Armed Gangs from Sri Lanka in Tamil
Nadu

2745. SHRIP.M. SAYEED:
SHRI MULLAPPALLY RAMA-
CHANDRAN:

Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government are awerethat
some armed gangs from Sri Lanka ave
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entered Tamil Nadu in large numbers; and

(b) if so, the details thereof and the
steps taken by Government to tackle the
situation?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). There is no information of infiltration
of large number of armed gangs from Sri
Lanka in Tamil Nadu. However, on the inter-
vening night of February 18/19, 1990, 15
armed persons claiming to be Sn Lankan
Tamil militants, forced their way through a
check post in Ramnathpuram district and
when challenged opened fire kiling one police
constable and a civilian and injuring 15 oth-
ers including 11 police personnel. In this
connection three cases have been regis-
tered and are being investigated by the State
Police. One person was also arrested. All
appropriate measures have also been taken
to deal with the situation arnsing out of influx
of Sri Lankan Tamil refugees.

MARCH 29, 1990
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[ Translation]
Communal Riots
2746. SHRI GULAB

KATARIA:
SHRI KAMAL CHAUDHRY:

CHAND

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the details of communal riots which
took place inthe country during the last three
months, State-wise and month-wise; and

(b) the estimated loss of life and prop-
eny therein?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). On the basis of available informa-
tion, the particulars of communal riots which
occurred in the country during the last three
months are as under—

Place and date
of occurrence

No. of persons killed

Estimated loss of property

BIHAR:

Dhaka 2
(East Champaran)
(27th Feb.)

Simari, 1
Bakhtiarpur

Saharsa

:27th Feb.)

GUJARAT.

Ahmedabad 3
(27th Feb.)

Surat 1
(Feb. 27)
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Place and date No. of persons killed Estimated loss of property
of occurrence

RAJASTHAN:

Ladnun, 4 Rs. 2.50 lakhs

District Nagaur
(16th Dec. 89)

Pending Applications for Telephone
Connections in Pajasthan

2747. SHRIGULAB CHAND KATARIA:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of applications for tele-
phone connections pending exchange-wise
in Rajasthan and since when:

(b) the reasons for the delay in releas-
ing telephone connections:

{c) the steps proposed to be taken to
clear the backlog; and

(d) the action plan for 1990 in this
regard?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
The statement is given below. The dates

since when the applications in some of the
major exchanges are pending are also given
in the statement below.

(b) The main reason is shortage of
switching equipment.

(c)} Plan proposals have been drawn to
provide telephones.

i) on demand in exchanges of
capacity less than 5000 lines
and

i) to contain waiting list to one
year period for exchanges of
capacity more than 5000 lines.

This is subject to approval of plans and
timely availability of equipments.

(d) Action Plan has been made to
augment the telephone exchanges gross
switching capacity by 30,000 lines during
1990-91.

STATEMENT

DISTRICT: AUMER

Sl. No. Name of Exchange Waiting List Total
1 2 3
1. Ajmer 2374
2. Arain 2
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-~

Si. No. Name of Exchange Waiting List Total
1 2 3
3. Babaicha
4, Baghera
S. Bandanwara 1
6. Barna 1
7. Beawar 148
8. Bhadoon
9. Bhagsuri 3
10. Bhandarsindri 5
1. Bhanwta 7
12. Bhatiyani 5
13. Bhinay
14. Govindgarh 1
15. Harmara
16. Jawaja
17. Junia 3
18. Kadel
19. Kadera
20. Karkedi
21 Kekri 10
22. Kherwa
23. Madanganj 108

24, Mangalwas 2
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Sl. No. Name of Exchange Waiting List Total
1 2 3

25. Masooda

26. Nasirabad 6

27. Pisagaon

28. Pashkar 5

29. Rajgarh 2

30. Ramsar 1

31. Roopangarh 6

32. Salemabad

33. Saradhana 1

34 Sarwar 3

35. Sawar 4

36. Srinagar

37. Sursura 3

38. Tantoti 2

39. Thanwala 1

40. Todgarh

41. Vijaynagar 16
Total: 2720

DISTRICT: ALWAR

1.

2.

3.

Ajarka
Akbarpur

Alawada
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Sl. No. Name of Exchange Waiting List Total

1 2 3
4. Alwar 784
5. Bahadurpur
6. Bamboli
7. Bansur
8. Barodameo
9. Barrod

10. Behror

11. Bhanokar

12. Bhindusi

13. Bhiwadi 60

14. Bibirani

15. " Gandala

16. Gharisawairam

17. Gothra

18. Govindgarh

19. Hamirpur

20. Harsoli

21. Harsora

22. Ismailpur

23. Jatbehror

24. Jeenodoli

25. Kathumar
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Sl. No.  Name of Exchange Waiting List Total
1 2 3
26. Khairthal 26

27. Khanpurmewan

28. Kherli 36
29. Kishangarhbas
30. Kotkasim

31. Lannangarh

32. Macharn

33. Malakhera

34 Mandawar

35. Mandhan

36. MIA Aiwar

37. Narainpur

38. Nogaon

39. Partapgarh

40. Pinan

41. Rajgarh

42. Raypur

43 Rajwada

44 Ramgarh

45, Ramput (Kasba)
46. Reni

47. Sahadoli
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Sl No. Name of Exchange .Waiting List Total
1 2 3
48. Sariska
49. Shahjahanpur 6
50. Sodawal
51. Tahle
52. Tapukara
53. Tatarpur
54. Thanagazi
55. Tujara
56. Unrain
Total: 912

DISTRICT: BANSWARA

1. Anandpuri
2. Arthoona 1
3 Bagidora 7
4. Banswara 609
5. Bari (Lalpura)
6 Barodiya
7. Chhota Dungra
8. Ghatol
9. Jolana

10. Kushalgarh 3

Lonarva 2
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Sl. No. Name of Exchange Waiting List Total
1 2 3
12. Partapur 27
13. Taiwara
Total: 645

DISTRICT BARMER

1. Asara
2. Bartoo 3
3. Balotra 770
4. Barmer 179
5. Chahatan 4
6. Dhorimana 1
7. Gadra Road
8. Guaemalani
9. Kalyanpura 1
10. Kanana
11. Kawas 1
12. Majal
13. Mokalsar
14, Pachpadra 7
15. Padroo
186. Patodi
17. Rakht

18. Samdan 7
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Sl No. Name of Exchange Waiting List Total
1 2 3
19. Sheoganga
20. Sindhari
21. Siwana
Total: 973
DISTRICT: BHARATPUR
1. Bayana 3
2. Bharatpur 555
3. Bhusawar 2
4, Chhokarwara 2
5. Deeg 3
6. Halena 2
7. Jeerahera
8. Kanan
9. Kucher 4
10. Nadhai 4
11. Nagar 6
12. Pahari
13. Rasiya 5
14. Rudewal
15. Rupbas 1
16. Seekri 3
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Sl. No. Name of Exchange Waiting List Total

1 2 3

17. Uchetail

18. Weir

Total: 590
DISTRICT: BHILWARA

1. Asind 3
2. Banera
3. Bhilwara 2347
4. Bipi 1
5. Bijoltyankalan 5
6. Gangapur 2
7. Gulabpura 1
8. Hameergarh 3
9. Jahazpur

10. Koshithal 3

11. Kotn 3

12. Mahuwa

13. Mandal 4

14, Mandalgarh

15. Parasoli

16. Potlan

17. Raipur 2

18. Rajajikakhera 1
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Sl No. Name of Exchange Waiting List Total
1 2 3
19. Raylaroad 12
20. Roopabeli 2
21. Seegoli
22. Shahpur 12
23. Shashoogarh 2
Total: 2403
DISTRICT: BIKANER
1. Bikaner 2216
2. Chhatragarh 6
3. Deshnok
4 Himatsar
5. Jasrasar
6. Kaloo 2
7. Khajuwala 6
8. Lunkaranser 5
9 Mahajan
10. Mapaser 1
11. Nokha 27
12. Srikolayatji 6
13. Udkamsar 1
Total: 2270
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Sl. No. Name of Exchange Waiting List Total
7 2 3
DISTRICT: BHILWARA
1. Asind 3
2. Banera
3. Bhilwara 2347
4. Bipi 1
5. Bijoliyankalan 5
6. Gangapur 2
7. Gulabpura 1
8. Hameergarh 3
9. Jahazpur
10. Koshithal 3
1. Kotri 3
12 Mahuwa
13. Mandal 4
14, Mandalgarh
15. Parasoli
16. Potlan
17. Raipur 2
18. Rajajikakhera 1
19. Raylaroad 12
20. Roopabeli 2
21, Seegoli
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Sl. No. Name of Exchange Waiting List Total
1 2 3
22. Shahpur 12
23. Shashoogarh 2
Total: 2403
DISTRICT: CHITTORGARH
1. Abola
2. Arnad 2
3 Pannipohera
4. Paravarda 2
5. Pansadri
6. Bassi 2
7. Begun
8. Phadesar
9. Bhoopalsagar
10. Chholisadr
11. Chittaorgarh 429
12. Dindoli 2
13. Dungle 1
14. Gangran 4
15. Kanora
16. Kapasan 4
17. Mandpeye 1
18. Nangalwa 2
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Sl. No. Name of Exchange Waiting List Total
1 2 3
19. Nikoon 3
20. Ninbahare 115
21. Pratapgarh 18

22. Roshim
23. Rawalbatra 73
24. Sewa 3
25. Shanbhoopura 2
26. Singhpur

Total: 672

DISTRICT: BUNDI/

1. Bundi 175
2. Dabi
3. Hes
4. Hindoli
S. Karprain
6. Reshoraipatan
7. Lalheri
8. Nairwa
f 9. Talera
Total: 175

DISTRICT: CHURU

1. Bidasar
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Si. No. Name of Exchange Waiting List Total
1 2 3
2. Chhapar
3. Churu 84
4. Doodwakh
5. Memasar
6. Nangalbari 1
7. Parihara
8. Pulassar
9. Rajalaesar 1
10. Ratan Nagar 1
11. Ratangarh 32
12. Sadulpur 23
13. Salava
14, Salasar
15. Sardarshshar 50
16. Sidhmuki
17. Sridangangarh 10
18. Sidser
19. Sujangarh 7
20. Taronagar
Total: 209

DISTRICT: DHOLPUR

1.

Bari
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Sl. No. Name of Exchange Waiting List Total
1 2 3
2. Baseri 4
3. Dholpur 10
4, Maniyan 2
5. Raja Khera
6. Sarnathura 4
7. Taseemo
Total: 25
DISTRICT: DUNGARPUR
1. Aspur
2. Bankora
3. Bichhiwara
4. Chikli
5. Dungarpur 144
6. Galiyakot 4
7. Khargda 1
8. Padli (Gantri)
9. Phaloz
10. Sabla 2
11. Sagwara 15
‘12. Seemalwara 3
Total: 169
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Sl. No. Name of Exchange Waiting List Total
1 2 3
DISTRICT: JAIPUR
1 Achrol 13
2. Alooda
3. Amber 133
4. Badhal
5. Badiyal Kalan 1
6. Bagru 51
7. Bandikui 11
8. Baneti
9. Banskho
10. Basst 25
11. Baswa
12. Bhadwa 2
13. Bhandarej
14, Bichoon
15. Boraj 4
16. Chaksu 6
17. Chharda
18. Chittora Renwal
19. Chomu 58
20. Daulatpura 7
21, Dausa 72
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Sl No. Name of Exchange Waiting List Total
1 2 3
22. Dhankiya 29
23. Dudu 5
24, Durgapura 1020

25. Geejgarh

26. Gonera

27. Govindgarh 4
28. Hingoniya 4
29. Jaipur 6 unit 20289
30. Japur 7 unit

31. Jaitpura 30
32. Jawaharnagar 474
33. Jetwara

34. Jhag

35. Jhetwara 1005
36. Jobner 4
37. Kaladera

38. Kalwad 6
39. Kanota 36
40. Karansar

41, Katliwas 7
42, Khara Bisal 17
43, Khaejroli 16
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SI. No. Name of Exchange Waiting List Total
1 2 3
44, Kotputli 37
45, Lalsot 5
46. Lawan
47. Madhoraj Pura 2
48. Mahapura 26
49, Mahian 7
50. Mandawari
51. Mandha
52. Manoharpur 4
53. Mansarover 1027
54. Mauzamabad
§5. Naraina
56. Nareda
57. Nayla
58. Paota 8
59. Paparda
60. Phagi 5
61. Phulera 4
62. Ramgarh Pachwa
63. Rampura 25
64. Renwal
65. Rungtapura



297 Written Answers CHAITRA 8, 1912 (SAKA) Written Answers 298

Si. No. Name of Exchange Waiting List Total
1 2 3
66. Sainthal 4
67. Sambhar Lake 2

68. Sanod
69. Sanganeri Gate 11845
70. Shahpura 16
71. Shivdaspura 11
72. Sikandra 1
73. Sikrai
74. Toonga 1
75. Viratnagar 1
76. Vishwakara 446
77. Watka 2
Total: 36808

DISTRICT: JAISALMER

1. Jaiselmer 80
2. Lathi
3. Nachna
4, Pokaran
5. Ramdeora
Total: 80

DISTRICT: JALORE

1. Ahore 2
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SI No. Name of Exchange Waiting List Total
1 2 3
2. Bagora
3. Bagra 5
4. Bakra Road 11
5. Balwara
6. Bargaon
7. Bhinmal 62
8. Bhute Kavarda 2
9. Bishangarh 15
10. Chandrai
11. Choran
12. Daspan
13. Gurhabalotan
14. Haoecha 1
15. Jalore 99
16. Jaswanipura 1
17. Jeewana
18. Jhab 1
19. Malwara 1
20. Mandanwala
21. Posana 1
22, Rama 4
23. Ramseen
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SL. No.  Name of Exchange Waiting List Total
1 2 3
24. Raniwara 7

25. Rewtra
26. Sanchore 7
27. Sayla
28. Siyana 2
29. Tawab 1
30. Tiloda 2
31. Uhmedabad
Total: 224
DISTRICT: JHALWARA

1. Ablera

2. Bhawani Mandi

3. Chaumehla

4. Dag

5. Jhalawar

6. Jhalrapatan 7

7. Khanpur 13

8. Nanoharthana

9. Peerawa
10. Raipur
1. Sunel

Total: 20
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21.

Ponkh

SI. No. Name of Exchange Waiting List Total
1 2 3
DISTRICT: JHUNJHUNU
1. Alsisar
2. Babai
3. Baggar
4. Baragaon
5. Binjusar 1
6. Bissau
7. Chirana
8. Chirawa 24
9. Chirawa 5
10. Cudha Gorjika 3
11. Jhunjhunu 180
12. Khetri Copper 9
V 13. Khetri Town
14. Malsisar
15. Mandawa 1
16. Mukandgarh 5
17. Mandrella
18. Nawalgarh 6
19. Nua 6
20. Parasraa Pura
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Sl No. Name of Exchange Waiting List Total
1 2 3
22. Suttana
23. Surajgarh
24. Taakor
25. Udaipurwati 3
Total: 253
DISTRICT: JODHPUR
1. Aau
2. Asop
3. Balarwa 12
4. Balesar 2
5. Banar 11
6. Badri 3
7. Bap 6
8. Basni 349
9. Belwa 2
10. Bhopalgarh 7
1. Bilara 18
12. Bisalpur
13. Boroonda 18
14, Choukha 3
15. Dhandhora
16. Ghewra 8
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Sl. No.  Name of Exchange Waiting List Total
1 2 3
17. Gurha Vishanoyan 6
18. Jhanwar
19. Jodhpur 7739
20. Jodhpur 1160
21. Jodhpur 1
22. Khabrakhurd 5
23. Khariya Meethapur
24. Khariya Khangar 2
25. Lohawat 1
26. Lum
27. Mandore 221
28. Marwar Mathania 28
29. Osian
30. Phalodi 29
31. Piparcity 19
32. Ransigaon 8
33. Salawas
34. Setrawa
35. Shergarh 2
36. Tinwan 25
Total: 968
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Sl. No. Name of Exchange Waiting List Total
1 2 3
DISTRICT. KOTA
1. Antah 23
2. Atru
3. Baran 269
4 Bhanwargarh 1
5. Chhabra 1
6. Chhipa Barod
7 Daran
8 ltawa
9. Kathu
10. Kanvas
11. Kalwara
12. Kishangany
13. Kota 3744
14, Mangro!
15. Modak
16. Ramganjamand 34
17. Salpura
18. Sangod 2
19. Saewali
20. Suket
21. Sultanpur
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SI. No. Name of Exchange Waiting List Total
1 2 3
22. Sumerganj Mandi
Total: 407
DISTRICT: NAGAUR
1. DEGA Badikhatu 1
2. BAWA Badoo 6
3. NAGA Basni
4. NAWA Besroli 3
5. NAWA Bidiyad 20
6. NAGA Bidsu
7. DEED Chhotikhatu 2
8. DEED Daya.pura 4
9. Deedwana 28
10. Degana 3
11. Gachhipura 2
12 Gothan 8
13. Harsor 1
14. ldwa
15. Jasnagar
16. Jayal 3
17. Jodhiyasi
18. Kheenwaar 10
19. Khunkhuna
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Sl. No.  Name of Exchange

Waiting List Total

1 2 3
20. Koliya
21. Kuchaman City 37
22. Kuchaman Road 4
23 Kuchera 5
24. Ladariya
25. Ladnum 16
26. Lalgarh 3
27. Loonwa
28. Makrana 499
29 Maroth
30. Meethr 1
31. Merta City 25
32. Marta Road 10
33. Mclasar
34. Mundwa Marwar 3
35 Nagaur 231
36. Narainpura
37. Nimbod
38. Nokha Chandawatan 2
39. Parbatsar 1
40. Peeh

41, Ren
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Sl No. Name of Exchange Waiting List Tetal
1 2 3
42. Riyar Bar
43. Rol 1
44, Shribarayi 1
Total" — 948
DISTRICT. PAL!
1. Anandpurkaloo 2
2. Atbara
3. Aura
4. Babra 1
5 Bagol
6 Bagn Nagar 2
7. Bal 3
8. Balra
9. Bankl 2
10. Bantla
11. Bar 1
12 Bansn
13. Beeiawas 1
14. Beeram
15. Beesalpur 1
16. Bera
17. Berkalan
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Sl No.  Name of Exchange Waiting List Total
1 2 3
18. Bharoonda 5
19. Bhatoond 2

20. Chacheri

21, Chandawal

22. Chaned

23. Deol Auwa 2
24. Deoli Kalan 1
25. Deoli Pabuji

26. Desuri

27. Dhamli

28. Dhanla

29. Dujana

30. Ghanerao 1
31. Ghenri 1
32. Gundoj

33. Gurhaendla

34. Jadan

35. Jailaran 4
36. Jawali

37. Jojawar

38 Kherwa

39. Khiwara
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Sl. No. Name of Exchange Waiting List Total
1 2 3

40. Khod
41. Koselao 1
42. Kushalpura
43. Lapod
44. Latada
45. Lunawa 3
46. Marwar Jn. 2
47. Mohraj 1
48. Mundra 1
49. Nadol 2
50. Nana
51. Nima) 1
52. Nowi
53. Pali 580
54 Peepaliya
55. Phalna 12
56. Raipur
57. Ramawas
58. Rani Khurd 10
59. Rohi
60. Roopawli

61. Sadri
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SI. No. Name of Exchange Waiting List Total
N 1 2 3
62. Sanderao
63. Sendra 2
64. Sewarl 1
65. Sojat City 3
66. Sojat Road
67. Sonesar i3
68. Sunrrpur 79
69. Takhatgarh 2
Total: 724
DISTRIGT: SAWAI MADHOPUR
1. Bajeawgdakhurd
2. Bataher 2
w~
3 Bamanwas
4, Bhagwatgath
5. Bharoti
6. Benh
7. Chauth Ka Barwara
8. Gangapur City 63
9. Hindaun City 99
10. Karauli 17
11. Kariri Gazipur

12. Khandar -~
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Sl No. Name of Exchange Waiting List Total
1 2 3
13. Kherela
14. Kundera
15. Mahuwa
16. Mahuwa Road
17. Malarnadoongar 2
18. Nadauti
19. Narolidag
20. Paota
21. Peepalda
22. Sapotra
23. Sawai Madhopur City
24. Sawaimadhopur 35
25. Shiwar 3
26. Sooroth
27. Sri Mahavirji 6
28. Toda Bhim
29. Mazeerpur
Total: 229

DISTRICT: SIKAR
1. Ajeetgarh 8
2. Balaran

3 Danta Ramgarh 6
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Sl. No. Name of Exchange Waiting List Total
13
1 2 3
4. Daulatpura 3
5. Fatehpur 87
6. Guhala 1
7. Kachwa 12
8. Kanwat 7
9 Khacharnyawas 1
10. Khandeia 10
11. Khatu Shyam; 7
12. Koodan 1
13. Lachhmangarh 4
14. Losal 1
15. Mandha 5
16. Nachwa
17. Nee-Ka Thana 23
18. Palsana 6
19. Patan
20 Ramgarh
21. Reengus 12
22. Shishu (Panorn) 3
23. Sihot Chhoti 6
24. Sikar 558
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SI. No. Name of Exchange Waiting List Total
1 2 3
25. Sri Madhopur 57

Total: 818
DIS~3ICT: SIROHI

1. Abu Mount 61

2. Abu Road 158

3. Anadra 15

4. Banas J.K. Puram

5. Bharja

6. Dantrai

7. Jawal

8. Kailash Nagar 3

9. Kalandrn 6
10. Mandar
11. Neebaj
12. Padeev 5
13. Parli 1
14. Pindwara 30
15. Posaliyan 1
16. Reodar 10
17. Rohira 2
18. Sildar 4
19. Sirodi 8

Written Answers 328
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SI. No. Name of Exchange Waiting List Total
Il 7 2 3
20. Sirohi 59
21. Swarupganj Sheogan) 7
22. Warada 6
Total: 378
DISTRICT: SRIGANGANAGAR
1. Anupgarh 39
2. Arjunsar 2
3. Bhadra 8
4. Binjhbayla 5
5. C C Head 2
6. Chak 12G 8
7 Chak 30
8. Chunawad Kothi 10
9. Dabli
10. Daulatpura
11. Fatuhi 1
12. Gajoinghpur 1
13. Gandhel 2
14. Ganeshgarh 2
15. Ganguwala 3
;6. Gharsana
17. Goluwala 3
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Sl No. Name of Ex(;l;ar_rg:H ' Waiting List Total
1 2 N 3

18. Gulabewala 5
19. Hanumangarh Town 65
20. Hanumanganh Jn. 215
21, Jetsar
22. Jetsar Farm
23. Keshrisinghpur 1
24. Kulchandra 12
25. Lalgarh Jatan 4
26. Mirzawala 3
27. Netawala 23
28. Nohar 2
29. Padampur 2
30. Peer Kamria 4
31. Phophana 5
32. Pilibanga 8
33. Raisinghnagar 6
34. Raijiasar
35. Ramgarh Ujlawas 3
36. Ramsinghpur
37i Rawatsar 9
38. Rawla Mand: 1
39. Ridmalsar 8
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SI. No. Name of Exchange Waiting List Total
1 2 3
40 Sadulshahar 5
41 Sangrana 7
42 Sangria 23
43 Snganganagar 877
44 Snharanpur 7
45 Snvyainagar 2
46 Suratgarh 56

47 Talwara Jheel

48. Thalarka

49, Tibi 6

50 Udyogbihar 18
Total 1563

DISTRICT TONK

Ahgarh
Abikanagar
Banasthali
Deph

Digi

Doont

Kater

Lamda Hansing

Lasa
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Sl. No. Name of Exchange Waiting List Total
1 2 3
10. Malpura 7
11. Nagar Fort 1
12. Niwai 19
13. Pachewar
14. Poeploo 8
15. Toda Psisng 5
16. Tonk 200
17. Uniara
Totat: 247
DISTRICT: UDAIPUR
1. Bambora 1
2. Bankora 1
3. Bhanpura
4. Bhin 3
5. Bhinder 3
6. Bhomatawara
7. Binel 1
8. Chandesara 3
9. Char Btuja 25
10. Char Bhujaiji 1
1". Chawand
12. Dabok
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SI. No.

Name of Exchange Waiting List Total

1 2 3
13. Dawer
14. Delwara
15. Deogarh 2
16. Dhariawad 9
17. Fatehnagar 1"
18. Gala 2
19. Gaongurha
20. Ghasa 4
21. Ghata 1
22. Gogunda
23. Jvawarmines 1
24. Jhadol P 1
25. Jhadol S 1
26. Kantroli 113
27. Kanad 3
28. Kelwa 40
29. Kelwara 2
30. Khannor
31. Kheroda 3
32. Kherwara 15
33. Kotra
34. Krishi Upaj Mandi UP 562
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Sl. No. Name of Exchange Waiting List Total
1 2 3
35. Kuathal
36. Kun 2
37. Lambon 1
38. Lawa Sardargarh
39. Meehand
40. Mandwa
41. Mavlh Jn 1
42. Mohi 3
43. Molela
44. Nai
45, ~andeshara 83
46. Nathdwara
47. Nawagaon
48 Palodra 1
49. Parash
50. Parsad 3
51. Parsola 1
52. Bhalasiya 1
53. Rail Magra 1
54. Rajpura Darib> 7
55. Reechher
56. Rikhabdea
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Sl No.  Name of Exchange Waiting List Total
1 2 3
57. Rundera 1
58. Saiore 1
59. Salumbar 7

60. Sameecha

61. Samod

62. Sama

63 Samal 1

64 Shishda

65. Thamla

66. Theelarwas 1

67. Udaipur 6022

68. Vallabhnagar 1

69. WAS 1
Total. 6968

Date of oldest applicant waiting for telephone connection in some of the major exchanges:—

Sl No Name of the Exchange Date
1 2 - 3
1 Japur 3. 9.1981
2. Jodhpur 1¢ 6.1980
3. Udaipur 16. 2.1982
4, Ajmer 20.10.1984

5. Srigangangar 7. 8.1986
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Sli. No. Name of the Exchange Date
1 2 3
6. Bikaner 7. 7.1983
7. Kota 21.12.1986
8. Alwar 3. 3.1986
9. Beawar 12. 3.1989
10. Pali 15. 7.1983
[English] (a) the number of gas-based fertilizer

Sino-Pak Defence Pact

2748. SHRI YADVENDRA DATT: Wilt
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government are aware that
Pakistan and China have recently signed a
defence pact for ten years; and

(b) if so, the Government's reaction
thereto?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) Govern-
ment have seen reports to the effect that
Pakistan and China have recently signed a
Memorandum of Understanding on bilateral
defence cooperation.

(b) Government keep under constant
review all developments having a bearing on
India’s security and take necessary meas-
ures to safeguard it.

Gas Based Fertilizer Plants

2749. SHRIK.S. RAO: Willthe Minister
of AGRICULTURE be pleased 1o state:

plants proposed to be set up during the
Eighth Five Year Plan;

(b) the details thereof indicating the
location, cost and the production capacity;

(c) whether Krishak Bharti Cooperative
Limited has also staked a claim for a new
gas-based fertilizer plant to be set up during
the Eighth Five Year Plan: and

(d) it so, the details of the proposed
Kribhco plant indicating the location cost and
the production capacity?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) and (b). The Working Group on
Fertilisers set up by the Planning Commis-
sion in the context of the preparation of the
VIl Five Year Plan has recommended im-
plementation of the delayed gas based ni-
trogenous fertiliser projects of the Vil plan
and expansion of the three existing gas
based plants of 1350/2200 tonnes per day
ammonia/urea capacity each along the HBJ
pipeline during the Vill Plan period. The
recommendations of the Working Group are
yet to be accepted.

(c) and (d). Yes, Sir. A proposal has
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been received from KRIBHCO to set up a
‘gas based fertiliser plant of 1350/2200 ton-
nes per day ammonia‘urea plant at Palwal
(Haryana) at an estimated cost of Rs. 759
crores.

Revenue Sharing among MTNL, VSNL
Department of Tele-communications

2750. SHRIK.S. RAQ: Willthe Minister
of COMMUNICATIONS be pleased to state:

(a) whether the Bureau of Industrial
Costs and Prices has been asked to work out
a formula for revenue sharing among the
Department of Tele-communications and its
two companies, the Mahanagar Telephones
Nigam Limited and the Videsh Sanchar
Nigam Limited; and

(b) if so, the details thereof?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Yes, Sir.

(b} The Mahanagar Telephone Nigam
Limited and Videsh Sanchar Nigam Limited
are Public Sector companies which receive
substantial revenue and the Department of
Telecommunications provides them infra-
structure and other facilities. The BICP has
been requested to study the linkages
amongst the three organisations and sug-
gest guidling principles for a formula of
sharing of revenue, keeping in view the
international practices, relative investments
involved, the need for resources for expan-
sion programmes including rural communi-
cations, implications of Corporate tax etc.

Organised Crimes by Gangs

2751. SHRI MANORANJAN BHAKTA:
Will the Minister of HOME AFFAIRS be
pleased to state the steps taken by Govern-
menttotackle the problem of growing organ-
ised crime by the gangs having well-knit
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organisations at inter-state and international
levels?

THE MINISTER OF HOME AFFAIRS
(SHRIMUFTIMOHAMMAD SAYEED): The
registration, investigation, detection and
prevention of crime is the responsibility of
the State Governments/Union Territory
Administrations. For crimes in which inter-
state gangs are involved the State Govern-
ments seek the help of Police of the con-
cerned States in investigation and preven-
tion. Similarly for crimes in which interna-
tional gangs are involved, help of the Central
Bureau of Investigation is sought by the
State Governments in investigation.

Dryland Farming

2752. SHRIJANARDHANAPOOJARY:
Will the Minister of AGRICULTURE be
pleased to state the steps taken and contem-
plated to popularise dryland farming to raise
the income of farmers and to increase
employment opportunities?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): A number of schemes have been
taken up under the State and Central Sec-
tors to populanse dryland farming in the
country. These include schemes like Na-
tional Watershed Development Programme
for Rainfed Agriculture,; Drought Prone Area
Programme, Desert Development Pro-
gramme etc. It is contemplated to continue
various schemes to raise the income and
employment opportunities in dryland farm-
Ing areas on the modern scientific lines with
watershed as basis.

Implementation of Recommendations
of Nanda Committee on Unemployment
among Indian Seamen

2753. DR. SUDHIR RAY: Wil the
Ministar of SURFACE TRANSPORT be
pleased to state:
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(a) whether Government have accepted
the recommendations of the Nanda Commit-
tee on unemployment among Indian Sea-
men;

(b) if so, the recommendations imple-
mented so far; and

(¢) the recommendations which have

MARCH 29, 1990

Written Answers 348

not been accepted and the reasons there-
for?

THEMINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a) to
(c). Different stages of implementation of the
recommendations of the Nanda Committee
on unemployment among Indian Seamen
are given in the statement below.
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Arrears due to Indian Seamen Serving
in Foreign Ships

2754. DR. SUDHIR RAY: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

{a) whether a huge amount represent-
ing arrears due to Indian Seamen serving in
foreign ships Is lying with a Loncon Bank;
and

(b) if so, whether Government propose
to uttlise this tund forthe wetlfare of the Indian
Seamen?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). Presently no bank in London is
known to hold any funds representing ar-
rears due to Indian seamen

Chinese Foreign Minister’s Visit to
India

2755. SHRISANAT KUMAR MANDAL:
Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Chinese Foreign Minis-
ter visited India recently: and

(b) if so, the outcome of the discussions
held with him?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRIL.LK. GUJRAL) (a} and (b). The
Minister of Foreign Affairs of China, Mr. Qian
Qichen, visited Indiafrom March 20-24, 1990
at my invitation.

During the visit, both sides felt that for
mutual benefit it would be desirable to ex-
pand bilateral contacts between India and
China, in various fields. Both sides affirmed
their intention of working towards a fair,
reasonable and mttually acceptable settle-
ment bf the boundary question. Discussions
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also covered regional and international
developments of interestto both countries. It
was felt also that the visit would give afurther
impetus to expanding bilateral cooperation
between the two countries.

Fish Farmers Development Agencies in
Orissa

2756. SHRI BHAKTA CHARAN DAS:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the number of Fish Farmers Devel-
opment Agencies functioning in Orissa;

(b) the various programmes under-
taken by these agencies in Orissa for the
development of fisheries during the Seventh
Plan period;

{c) whether Government have a pro-
posal to expand fishery projects in Orissa
during the Eighth Plan; and

(d) if so, the incentives proposed to be
given to fish farmers?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Thirteen.

(b) The programmes undertaken in-
clude training of 28,328 fish farmers in im-
proved practices of fish farming and intro-
ducing scientific fish farming in 28,400 ha.
(56,923 units) of tanks/ponds benefitting
67,747 fish farmers.

(c)and (d). The Eighth Plan programmes
for fishery projects are yet to be finalised.

Fire at Atma Ram House and Rohit
House in Delhi

2757. SHRI R.N. RAKESH: Will the
Minister of HOME AFFAIRS be pleased to
state:
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(a) whether fire broke out on the fif-
teenth floor of Atma Ram House on Tolstoy
Marg on 3 March, 1990 and also in Rohit
House, Connaught place on 2 March, 1990;

(b) if so, the details thereof and the
reasons thereof;

(c) the estimated loss of property in
each case;

(d) the number of people killed and
injured;

(e) whether any compensation has
since been paid to the affected people;

(f) if so, the details thereof; and

(g) the action taken by Government to
prevent such incidents?

THE MINISTER OF HOME AFFAIRS
(SHR1 MUFTI MOHAMMAD SAYEED): (a)
A fire broke out on the fifteenth floor of Atma
Ram House on Tolstoy Marg on 2.3.1990.
Sixteenth fioor of the building was also partly
aftected. No fir2 call was received for Rohit
House on 2.3.1990.

(b) Following offices were affected by
fire:—

1. Ms. Miraksha Associates and
its sister concern.

2. Directorate of Statistics and
Intelligence (Central Excise and
Customs).

3. New Bank of India.

(c) Loss has been estimated at Rs.
4,40,000/- approximately.

(d) Nil.

(e) and (f). No, Sir.
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(g) To implement the recommenda-
tions regarding fire safety, Delhi Fire Service
have carried out inspection of all the multi-
storeyed buildings and notices have been is-
sued to all the occupants/builders/promot-
ers efc. giving them suitable time to comply
with the recommendations.

[ Translation]

Appointments of Ambassadors/High
Commissioners

2758. SHRI BRIJ BHUSHAN TIWARI:
Wilithe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the number of Ambassadors and
High Commissioners appointed by Govern-
ment during the last five years in countries
having diplomatic relations with India;

(b) the number out of those who were
serving/retired diplomats, belonging to For-
eign Service; and

(c) the number out of them who were
retired officers from army, civil services and
veteran politicians and other luminaries from
educational/cultural/professional field?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.LK. GUJRAL): (a) A total of
162 Ambassadors and High Commissioners
have been appointed by Government during
the last 5 years.

(b) Two of the Ambassadors/High
Commissioners were retired diplomats from
the Indian Fereign Service; and 147 appoint-
ments were of serving officers of IFS.

(c) 13 each appointment to the post of
Ambassadors/High Commissioners were
made during the last 5 years.
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Delay in Issuing Visa by Indian Mission
Abroad

2759. SHRI BRKW BHUSHAN TIWARI:
Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the number of Indian Missions abroad
which issue visa on the day of receiving the
applications and those Missions which take
24 hours or more on an average In issuing
visa; and

(b) the reasons for this delay and steps
taken to remove the same?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) and (b)
Information is being collected and will be laid
on the Table of the House.

Scheme to Appointment Experts in
Ditferent Fields in Indian Embassies

2760. SHRI BRI BHUSHAN TIWARI:
Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether any scheme to appoint
experts in the fields of education, culture,
commerce and trade in Indian Embassies
abroad in under consideration of Govern-
ment;

(b) if so, the details thereof;

. (c) whether any criteria have been laid
down for making such appointments; and

(d) it so, whether Government have or

contemplate to prepare a list of such experts
to facilitate selection thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) No, Sir.

(b) to (d). Does not arise.
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Construction of Multipurpose Central
Cargo Berth and Extension of Southern
Cargo Berth at Paradip Port

2761. SHRI GOPI NATH GAJAPATHI:
Willthe Minister of SURFACE TRANSPORT
be pleused to state:

(a) whether the schemes for construc-
tion of the multi-purpose general cargo berth
and extension of the southern cargo berth at
Paradip Port have been implemented;

(b) if not, the reasons therefor: and

(c) the steps proposed to be taken for
implementation of those projects?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a) to
(c). The detailed project reports of both the
schemes have been received and are under
examination in the Ministry.

Ongoing National Highway Projects in
Orissa

2762. SHRI GOPI NATH GAJAPATHI:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) the various ongoing National High-
way projects in Orissa;

(b) the estimated and approved cost of
those projects;

(c) the amount spent onthose project so
tar;

(d) whether the amount required further
for completion of those projects is proposed
to be included in the 8th Plan; and

(e) if so, the details thereof?
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THE MINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TION (SHRIK.P. UNNIKRISHNAN): (a) and
(b). 128 works are presently ongoing in Orissa
for the development of National Highways
with a sanctioned cost of Rs. 42.94 crores.

(c) The amount spent on these workstill
March’89is Rs. 18.79 crores and an amount
of Rs. 12.0 crores has been allocated during
the year 1989-90.

{d) and (e). Yes, Swr. A sum of Rs. 5.50
crores has been provided in 1990-91 for the
ongoing works.

[Translation

Setting up of Earth Satellite Station in
Hill Areas

2763. SHRI HARISH RAWAT: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whetherthere is a proposal to set up
earth Satellite stations for the expansion and
Development of communication facilities in
various hill areas of the country under the
Eighth Five Year Plan; and

(b) if so, the number of such earth satel-
lite stations and the names of the places
where they are likely to be set up in hill areas
of Uttar Pradesh under this plan period?

THE MINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Yes, Sir.

(b) Satellite earth stations at Joshimata,
Uttarkashi and Srinagar (Garhwal) have
already been put in service during 7th Plan.
How-ever presently there are no plans to set
up additional earth stations in hill areas ot
U.P. in eighth Plan.
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Setting up of R&D Centre in Hilly Areas
of U.P. for Off- Seasonal Vegetables

2764. SHRI HARISH RAWAT: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether there is any proposal to set
up a Research and Development Centre for
cultivation of off-seasonatl vegetabiles in hilly
areas of Uttar Pradesh; and

(b) if so, details thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRI
DEVILLAL): (a) No, Sir. G.B. Pant University
of Agriculture and Technology, Regional
Station at Ranichori is already engaged in
research work on vegetables for hilly areas
of Uttar Pradesh.

(b) Question does not arise.
[English)
Enquiry into Communications Riots

2765. SHRI SAIFUDDIN CH-
OUDHURY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the details of communal riots in the
country since Ninth Lok Sabha election;

(b) whether Government have consti-
tuted any enquiry committee to inquire into
the causes of the riots and identity of the
instigators;

{c) if so, its findings;
(d) whether any non-Government
agency had also conducted an enquiry into

any of these riots since the last elections;

(e) it so, the main features of the report
submitted by such agency; and
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(f) the action taken by Government in
this regard?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
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Onthe basis of the available information, the
particular of major communal nots which
have occurred iri the country since the Ninth
Lok Sabha elections are as under:—

Date and place of occurrence

No of persons

Killed Injured

1. Ladnun, (16.12.89) Nagaur (Rajasthan) 4 13
2. Nagari (12-15 March, 1990)

Chittoor (Andhra Pradesh) 3 21
3 Bari Gulami (12 3 90)

P S Dhamaul, Distt Nawada (Bihar) 5 8
4. Jamshedpur town (14-15 March, 1990) 4 19
5. Patan (10-22 March, 1990)

Distt Mehasana (Gujarat) 4 19

(b) ard (c). No such committee has
been set up by the Central Government in
this regard However, the National Integra-
tion Council has been re-constituted or 2nd
February, 1990 and the Council will, inter-
alia, focus its attention on the genesis of the
communal violence in the country and wili
suggest ways and means to promote com-
munal harmony and emotional integration

(d) to (). The Central Government are
not aware of any report in this regard submit-
ted by any non-Government agency.

Separate Telecom Circle for Satara Dis-
trict

2766. SHRI PRATAPRAO B.
BHOSALE: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government propose to set
up a separate Telecom Circle for District
Satara of Maharashtra;

(b} if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
No Sir.

{b) In view of replv 1o (a) above the
question does not arise.

(c) Separate Telecom. Circles are not
set up for districts.

Improvement in Functioning of Wal and
Bhuinj Telephone Exchanges in Satara
District

2767. SHRI PRATAPRAQO B.
BHOSALE: Will the Minister of COM-
MUNICATIONS be pleased to state:
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(a) whether Government have received
requests for expansion and conversion of
Wai and Bhuinj Telephone Exchanges into
electronic exchanges: and

{(b) it so, the details therof and action
taken thereon?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
No, Sir.

(b) Does not arise in view of (a) above.

Programme for Welfare of Farmers and
Promotion of Agriculture

2768. SHRI BALASAHEB VIKHE PA-
TiL: Will the Minister of AGRICULTURE be
pleased to statethe details of the programmes
nitiated for the welfare of farmers and pro-
motion of agriculture?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): The Government have decided to
provide debt relief to borrowers who have
taken loan up to Rs. 10,000 from Public
Sector Banks and Regional Banks as on 2nd
October, 1989. In order to ensure remunera-
tive prices to farmers, the Government have
appointed an Expert Commuttee to review
the methodology on cost of production of
crops to make these realistic. The Govern-
ment have also decided to appoint an Advi-
sory Committee to review the present poli-
cies and programmes for the promotion of
agricultural development in the country,
specially with a view to generating export
surpluses

Bifurcation of Central Sector Schemes

2769. SHRI ANADI CHARAN DAS:
SHRI BHAJAMAN BEHERA:

Will the Minister of AGRICULURE be
pleased to state:
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{a) whether Government are contem-
plating to bifurcate the Central Sector
Schemes viz., establishment/development
of regulated markets, rural markets and
grading centres which were integrated into
one scheme after several years of activities;

(b) ii so, the reasons therefore;

(c) the achievements made so far with
regard to developmentof regulated markets,
terminal markets etc.

(d) whether Government propose to
create such markets in rural areas of Orissa
inhabited by Scheduled Castes/Scheduled
Tribes/minonty population; and

{e) it so, the action taken in this regard?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) No, Sur.

{b) Does not anse.

(c) The Central sector scheme to pro-
vide financial assistance in the form of grant-
in-aid for development of selected regulated
markets with necessary infrastructural facili-
ties was launched in the year 1972-73. The
scheme was later extended to cover rural
markets and also for setting up of grading
centres at producers level for selected
commodities. Till 31.2.1989 an amount of
Rs. 7514 lakhs was provided as central
assistance to different States to develop
3601 regulated markets. This includes 598
selected regulated markets i.e., markets
under command areas, markets under
commercial crops and the terminal markets
for fruits and vegetables, and 9 secondary
markets under the integrated scheme for
development of agricultural produce mar-
kets. This also covers 2994 rural markets
under the pre-revised and revised schemes.

(d) The scheme for developmentof rural
markets cover the markets located in tribal
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areas. Under the pre-revised scheme and
amount of Rs.769.3 lakhs was provided to
develop 419 rural markets located in tribal
areas in the country. This includes 64 tribal
markets amounting o Rs. 104.3 lakhs as
central assistance in the State of Onssa.

(e) Under the integrated scheme spe-
cial emphasis has been given to provide
central assistance by earmarking 20% of the
budget allocation to develop markets under
ITDP/DPAP & DDP areas.

Cadre Review of Doctors Employed by
Central Police Organisation

2770. SHRI ANADI CHARAN DAS:
SHRI BHAJAMAN BEHERA:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any cadre review of doctars
empioyed by Central Police Organisation
was undertaken to make them either at par
with civilian CGHS doctors or at par with the
combatised ranks of the para-miltary forces;

{b) if so, the outcome thereof: and

(c) the action taken by Government to
implement the recommendations of the
Cadre Review Commitiee?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). An inter-deparimental commitiee
had gone into the question of career pro-
gression of the doctors among others of
those employed in Central Police Organisa-
tions of BSF, CRPF and ITBP.

, (c) The whole question of cadre restruc-
turing of medical services in Home Ministry
is under active consideration and a decision
is expected to be taken shortly.
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Emission of Smoke by DTC Buses

2771. SHRI ANAND SINGH: Wil the
Minister of SURFACE TRANSPORT be
pleased 1o state:

(a) whether most of the Delhi Transport
Corporation buses emit thick smoke and
fumes causing lot of pollution and inconven-
ience to road users;

(b) i so, whether any survey about the
read-worthiness of these buses is conducted
periodically;

(c) if so, the number and percentage of
DTCbuses especially the private buses under
DTC operation found emitting smoke as per
last survey; and

(d) the steps being taken to eliminate
environmentat pollution by such buses?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Yes, Sir. Govemment 1s aware of such
complaints.

{b) and (c). No such survey has been
conducted by the DTC. However, as per the
Motor Vehicles Rules, 1989, the inspection
regarding road worthiness and fitness of the
vehicles is done on annual basis by the Dethi
Administration. Such inspection is a continu-
ing process and is undertaken as pertheturmn
of the vehicle on expiry of one year period.
The private buses under DTC operation also.
are subjected o such inspection by the Dethi
Administration.

(d) No such survey has been conducted
by the DTC. The steps being taken by DTC
to reduce poliution are:—

(i) Daily check of the buses before
these are outsheded from the depot.
Buses found emitting thick smoke
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and fumes are not allowed to go on
line.

(i) Enforcement of routine and peri-
odic maintenance schedules as
prescribed by the chassis manu-
facturers.

(i) Ensuring timely overhauling and
replacement of defective fuel injec-
tion pumps, injectors and engines.

{(iv) Buses underoperation are checked
by the operational staff and any
bus found emitting excessive
smoke is withdrawn from operation

for repairs.

(v) Snap checking of buses for smoke
with the help of ‘Hartridge’
smokemeter with the assistance of
the staff of Delhi Administration and
Ministry of Environment and For-
ests.

(vi) Fitment of speed limiting brackets
on ali the engines for reducing
speed thereby reducing the
smoke.

Smuggling of Oil and Goods to South
Africa by Some Naval Grew

2772. SHRI CHITTA BASU: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether some Navalcrew have been
found to smuggle oil and other goods to
South Africa;
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(b) whether some Indian Trade Union

leaders have brought this to the notice of the
Government; and

(c) if so, the action taken thereon?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
No, Sir.

(®) No, Sir.
(c) Does not arise.

World Bank/International Financlal
Agencies Assistance for National
Highway Projects

2773. SHRI S. KRISHNA KUMAR: Wil
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether Government prcpose 1o
seek assistance from the Worid Bank and
other international financial agencies for
financing the construction of National High-
ways; and

(b) it so, the details of the National
Highway projects identified, State-wise, for
such loan assistance?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). Yes, Sir. Details of the schemes
which have been identified for possible fi-
nancial assistance by the World Bank and
the Asian Development Bank are given in
the Statement beiow.
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Shipping Service Between Cochin and
Gulf Countries

2774. SHRI! S. KRISHNA KUMAR: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whetherthere is any proposal to start
a shipoing service between Cochin and the
Gulf « Intries, and

(b) if so, the details thereof?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). Several representations have been
received to start a regular cargo/passenger
service from Cochin to Gulf Ports. Viability of
such services are being scrutinised and under
examination.

[ Translation]

Ban on Purchase of Fire-Arms
From Abroad

2775. SHRIBALESHWAR YADAV: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government have imposed
ban onthe purchase of fire-arms (Pistol etc.)
from abroad;

(b) it so, the reasons therefor:

(c) whether Government are contem-
plating to lift the ban and grant permission to
purchase fire-arms from Singapore for per-
sonal use; and

(d) if so, when and if not, the reasons
therefor?

. THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). Yes, Sir. On receipt of reports from
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some Indian Missions abroad about an’
unprecedented spurt in the import of fire-
arms as part of baggage by Indian tourists,
which in the prevailing conditions was not
considered desirable, a ban on such imports
was imposed with effect from 13-11-86.

(c) and (d). No, Sir. In view of prevailing
conditions of law and order in the country it
is felt that ban on import of fire arms may
continue.

Revision of Pay Scales of Agricultural
Scientists

2776. SHRIBALESHWAR YADAV:Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether the Scientists working in the
Indian Council of Agricultural Research and
its affiliated institute have demanded further
revision of their pay scales;

(b) it so, whether Government have
considered their demands; and

(c) if so, the details thereof and if not, the
reasons therefor?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Sir, some of the Scientists in the
arstwhile S-2 and S-3 grades as well as
some holding Research Management Posi-
tions have demanded further revision of their
pay scales.

{b) and (c). Further revision demanded
by the Scientists does not appear to be in
conformity with the University Grants Com-
mission pay package. Which has been ex-
tended to the ICAR Scientists. However, itis
being examined in detail.
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Seeds Corporations

2777 SHRID M PUTTE GOWDA will
the Minister of AGRICULTURE be pleased
to state

(a) the details of seed corporations In
the country

(b) whether the quality of seeds sup
plied by these corporations in upto the mark

(c) whether there are complaints about
malpractices In purchasing ordinary materi
als and selling it after cleaning as seed
maternials

(d) i so the action taken or contem
plated in thus regard and

(e) the steps proposed to be taken to
make available only good quality seeds in
the market?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL) (a) A statement of public sector seed
corporations in given below

(b) Seeds of notified kind/varieties are
required to conform to the mimmum stan
dards of purty and germination specified
under the Seeds Act If anybody is found
selling the seeds which do not conform to
these standards that person‘corporation is
hable for prosecution tor violation of the
provrsions of the Seeds Act

(c) The seeds are produced tollowing
scientific procedures and ordinary grain Is
notused as certified seeds However, where
necessary good quality grains couldbe used
as seeds after processing, treating and test-
ing to meet the specified standards No
specihic complaint in the recent past has
been received
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(d) Does not anse

(e} The main objective of the Seeds Act,
1966 1s to regulate the quality of seeds for
sale The power to regulate the quality of
seeds under the provision of Seeds Act is
vested In the States State Governments
have already notified Seed Inspectors to
enforce the vanous quaiity control prowi-
sions The Central Government has also
taken various steps to strengthen the quality
control organisations such as State Seed
Testing Laboratories and Seed Certification
Agencies

STATEMENT
List of Seed Corporations
1 National Seed Corporation
2 State Farms Corporation of India

3 Andhra Pradesh State Seed De-
velopment Corporation

4 Assam Seed Corporation
5 Bihar ajya Beey Nigam
6 Gujarat State Seed Corporation

7 Haryana Seed Dsvelopment Cor-
poration

8 Karnataka State Seed Corporation

9 Madhya Pradesh State Seed and
Farm Development Corporation

10 Maharashtra State Seed Corpora-
tion

11 Orissa State Seed Corporation
12 Punjab State Seed Corporation

13 Rajasthan State Seed Corporation



395 Written Answers

14. U.P. Seed & Tarai Development
Corporation

15. West Bengal State Seed Corpo-
ration

Installation of Digital Electronic Ex-
change at Chickmangapur District
(Karnataka)

2778. SHRI D.M. PUTTE GODA: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether there is a proposal to instal
digital Electronic Exchange at Chickman-
gapur district headquarters (Karnataka); and

(b) if so, by when it is likely to be in-
stalled?

THE MINISTER OF SURFACE TRANS-
PORT AND THE MINISTEROF COMMUNI-
CATIONS (SHRIK.P. UNNIKRISHNAN): (a)
Yes, Sir.

(b) Does not arise in view of (a) above.

improvement in Muzaffarpur and Patna
Telephone System

2779. SHRIMATI USHA SINHA: Will
the Minister of COMMUNICATIONS be
pleased to state the steps Government pro-
pose to take for the improvement of the
working of telephones in Muzaftarpur and
Patna (Bihar)?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRIK_P. UNNIKRISHNAN): There
is a proposal to provide a Digital Trunk
Automatic Exchange at Muzaffarpur. The
equipment s allotted for the year 1990-91.
There is also a proposal to instal a local
electronic exchange at Muzaffarpur and

replace the existing stronger type exchange.
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As regards Patna, local electronic ex-
change shall be installed at Danapur and
Patna city during the year 1990-91 in re-
placement of old exchanges. Thereis also a
proposal to replace the crossbar exchange
at Rajendamagar in the year 1990-91 by
electronic exchange, for which equipment
allotment exists.

[Translation]

Killings and Lootings by Terrorists in
Jammu and Kashmir

2780. SHRI RAGHAVJI: Will the Minis-
ter of HOME AFFAIRS be pleased to state:
the number of incidents of killings and loot-
ings by terrorists in Jammu and Kashmir
during the period 1 January, 1988 to 28
February, 1990?

THE MINISTER OF HOME AFFAIRS
(SHRIMUFTI MOHAMMAD SAYEED): The
information is being collected and will be laid
on the Table of the House.

Telephone Connections in Vidisha and
Rajsen Districts in MLP.

2781. SHRI RAGHAVJI: Will the Minis-
ter of COMMUNICATIONS be pleased 10
state:

(a) total number of applications for new
telephone connections pending as on 28th
February, 1990 in various towns and small
cities of Vidisha and Raisen districts of
Madhya Pradesh; and

{b) by what time these applications are
likely 1o be disposed of?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Total number of applications pending as on
28.2.90 in various exchanges of Vidisha
district is 460 and in Raisen district it is 298.
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ment below.

(b) Subject to approval of 8th plan and
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the waiting list in various exchanges except
in Vidishaexchange, is planned to be cleared
by 1991-92, whereas at Vidisha it will be
cleared by middle of 8th Five Year Plan.

timely availability of equipment, the bulk of

STATEMENT

Details of waiting list for new telephone connections as on 28.2.90 in Exchanges of
Vidisha and Raisen District

S.No. Name of Exchange Waiting list as on 28.2.90
(A) VIDISHA
1. Vidisha 330
2. Ganjbasedaa 65
3. Gulabgan; 17
4, Gyarashpur 02
5. Kurwai 30
6. Laten 00
7. Shamsabad 16
8. Sirony 00
Total 460
(B) RAISEN
1. Bamon 00
2. Raisen 65
3. Bareli 19
4, Bari 04
S. Bikalpur 00
6. Begamgan) 00
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S No. Name of Exchange Waiting irst as on 28.2.90
7 Chunatia 20
8 Dehgaonr 22
9 Deon 15
10. Garratgany il
11 Khargaon ,
12 Salamatpu- hs
13 Sanch 24
14 Silwan '5
15 Sthtanpu- o
16 Udaipura 00
17 Dmwangan, 93
18 Obedullajan; 38
19 Mandideep 45
B A N _Tot; o ‘;98 -
{Engl<h) (b) the number of persons arrested in
this regard,

Rape Incidents in Delhi
(c) the nrumber of Government servants
2782 SHRI RAM SAGAR (Satdpur) among the arrested persons, and
Will the Minister of HOME AFFAIRS be

pleased to state (d) the details of action taken in ali such
cases”?
(a) the number of cases of rapes and THE MINISTER OF HOME AFFAIRS

gang-rapes reported in Delhiduning the last ~ (SHRI MUFTI MOHAMMAD SAYEED): (a)
12 months. to (d)
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Sugarcane Seed Nursery Programmes

2783. SHRI B. RAJARAVI VARMA:
Will the Minister of AGRICULTURE be
pleased to state:

{a) whether Government have sanc-
tioned a scheme for implementing sugar-
cane seec nursery programmes scientifi-
cally in different States;

(b) whether it is proposed to be imple-
mented by the Central Sugarcane Institute
State Research Stations and sugar factories

jointly;

(c) whether this scheme would also be
implemented in Amaravathi Co-operative
Sugar Mills Limited. Udumaipet in Tamil
Nadu; and

(d) if so, the details thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Yes, Sir.

(b) Yes.
(c) Yes.

(d) This Scheme consists of three major
programmes viz.

1. There Tier Seed Production Pro-
gramme to demonstrate the effectiveness of
healthy and better seed on productivity;

2. Crash programme to demonstrate
initially the effectiveness of selection, roguing
etc. on quality of seed; and

3 Adaptive trials to prove the effective-
ness of the use of healthy seed material and
spaced transplanting technique on the
Fammer’s fields.
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Introduction of Speed Post Service at
Udumalpet

2784. SHRI B. RAJARAVIVARMA: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government have a pro-
posal to introduce Speed Post Services at
Udumalpet and Pollachi in Coimbatore dis-

tnct;

(b) if so, the details thereof and th s time
by which it will be introduced; and

(c) if not, the reasons therefor?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
No, Sir.

(b) Does not arise.

(c) Air connection, staff requirements,
anticipated traffic and commercial viability
are the major constraints in expansion of
Speed Post network.

[ Translation]

Arrest of Government Employees in
Jammu and Kashmir

2785. SHRI KESHARI LAL: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) the number of Central and State
Govemnment employees in Jammu and
Kashmir arrested on charges of their in-
volvement in secessionist and anti-national
activities during the last three months;

(b) whether they included some high
ranking officials also; and

(c) # so, the particulars thereof?
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THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (c). The information is being collected and
will be laid on the Table of the House.

[English]

Telephone Service in South Arcot
District, Tamii Nadu

2786. SHRIP.R.S. VENKATESAN: Will
the Minister of COMMUNICATIONS be
pleased to state

(a) whether numberous complaints have
been received regarding unsatistactory tele-
phone service in South Aroot district of Tamil
Nadu: and

(b) il so, the steps taken by Government
to remedy the situation?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI KP UNNIKRISHNAN) (a)
Yes, Sir. A few complaints were received
regarding unsatistactory telephone service
in South Arcot District of Tamil Nadu.

(b) Remedial actions bemng taken to
improve the situation are:—

i) Replacement of manual and life
expired auto exchanges dunng 8th
Plan

(i) Replacement of worn out external
plant, telephone instruments and
other equipment

Relaxation of Tourist Visits to N.E
Region
2787. SHRIMAT! CHENNUPATI
VIDYA: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Union Govermment have
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received any representations from State
Governments of N.E. region with regard to
relaxation of the restrictions on tourist visits;

(b) if so, the details thereof; and

(c) the action taken or proposed to be
taken in the matter?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
to (c). Some proposals were received from
centain State Governments of the N.E. Region
in this regard. After careful consideration,
some more areas have been opened for
foreign tourists in Assam and Meghalaya.
These are: Sibsagar and Jatinga Bird Sanc-
tuary in Assam and Barapani and Chera-
punyi in Meghalaya. The duration of visit to
ine places of tourist interest in Assam,
Meghalaya and Manipur has also been in-
creased Varnous authorties like Indian
Missions and Posts abroad, State Govern-
ment officials etc have also been authorised
to issue permits to the bonafide foreign tour-
1sts liberally

[ Translation)

Inclusion of New Areas Under Drought
Prone Area Programme (DPAP)

2788. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Rgjasthan Government has
submitted any representation to Union
Government to include 20 drought prone
sub-dvisions of Bharatpur, Sawai Madhopur,
Tonk, Ajmer, Kota and Jhalawad in Drought
Prone Area Programme (DPAP):

(b) whether Union Government propose
to include these sub-divisions under DPAP;
and

(c) if not, the reasons therefor?



407 Written Answers

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) to (c). The Rajasthan Government
have submitted a Memorandum to the Na-
tional Committee on Drought Prone Areas
programme (DPAP) and Desert Develop-
ment Programme (DDP) for inclusion on 20
blocks of Bharatpur, Sawai Madhopur, Tonk,
Ajmer, Kota and Jhalawar districts in DPAP.
A decision whether to include these areas or
not under this programme will be taken after
the report of the Committee is submitted to
the Government.

Allocation of Funds to States Under
Jawahar Rozgar Yojana

2789. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of AGRICULTURE
be pleased to state:

(a) the amount allocated to each State
sotar under the Jawahar Rozgar Yojana and
the grounds on which this amount has been
given;

(b) the number of persons benefited in
Rajasthan so far under this Yojana; and

(c) The details of expenditure incurred
on the creation of permanent assets?

THE DEPUTY PRIME MINISTER AND
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MINISTER OF AGRICULTURE (SHRIDEV!
LAL): (a) The Jawahar Rozgar Yojana (JRY)
funds to the States/UTs. in 1989-90 were
allocated in the proportion of rural poor in a
State/UT to the total rural poorinthe country.
As the application of this formula resulted in
lesser allocation to smaller States/UTs. than
the Central grant given under the erstwhile
programmes of NREP/RLEGP operated
during the year 1988-89, interest of such
States was safeguarded by making addi-
tional adhoc allocations. The statementgiven
below gives the State-wise allocation of
resources under Jawahar Rozgar Yojana
(JRY).

(b) Jawahar Rozgar Yojana (JRY) is a
wage-employment programme and is moni-
tored in terms of employment generated in
mandays. Rajasthan Government has re-
ported that 346.50 lakh mandays of employ-
ment were generated under the JRY in the
period from April, 1989 to end of February,
1990.

(c) In the guidelines issued for the JRY,
the expenditures under the JRY are required
to be incurred on creation of permanent and
productive assets only. In the period from
April, 1989 to February, 1990, an expendi-
ture of Rs. 8379.63 lakhs is reported to have
incurred under the Yojana in Rajasthan.

STATEMENT

Resource allocation under JRY —(1989-90)

(Rs. in lakhs)

Sl No. State/UT

Resource alfocation (including value
of foodgrains and the State share)

1. Andhra Pradesh

2. Arunachal Pradesh

3. Assam

19319.51

307.15

5278.90
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SI No  StateUT

Resource allocation (including value
of foodgrains and the State share)

10

11

12

13

14

15

16

17

18

19

20

21

22

23

24.

25,

Bihar

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu & Kashmur
Karnataka
Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Orissa

Punjab
Rajasthan
Sikkim

Tamil Nadu
Tnpura

Uttar Pradesh

West Bengal

38711 91

38775

7954 79

2068 19

1153 50

1682 74

12093 58

6569 99

25618 79

20993 90

44173

458 13

187 41

504 399

12655 81

1608 60

12594 24

197 83

17659 64

541 43

51706 13

2161010
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Sl No. StateUT

Resource allocation (including value
of foodgrains and the State share)

26. A & N Islands 164.80
27. Chandigarh 40.77
28. D & N Havel 83.80
29. Delhi 187.42
30. Daman & Diu 52.40
31. Lakshadweep 81.75
32. Pondicherry 157.80

Total 263066.60

Funds Under JRY in Hilly and Desert
Areas

2790. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of AGRICULTURE
be pleased to state:

(a) whether special provisions have been
made in Jawahar Rozgar Yojana for provid-
ing more grants in hilly and desert areas;

{b) if so, whether Rajasthan Govern-
ment had requested that Jalore, Sikar and
Ganganagar districts be considered for
special grants under the Jawahar Rozgar
Yojana;

{c) if so, the reasons for not considering
these districts for specidl grants; and

(d) the time by which this assistance is
likely to be given to these districts?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEV!I
LAL): (a)to (d). The JRY funds to the States/
UTs during 1989-90 were allotted in the

proportion of rural poor that live in a State/
UT. Application of this formula would have
resulted in allocation to smaller States/UTs.,
which would have been less thanthe Central
grant under the combined programme of
NREP/RLEGP operated during the year
1988-89. The interest of such States were
safeguarded by making them extra ad-hoc
allocation.

Inter-district aliocation in a State/UT was
decided by the Government of India on the
basis of the backwardness index formulated
onthe basis of the percentage of agricultural
labourers to main workers in rural areas,
percentage of rural SC/ST population to total
rural population and inverse of agricultural
productivity aefined as the value of agricul-
tural produce but of each unit of land for the
rural areas taken on the not basis in the
weights of 20:60:20.

Inter-district allocation of funds was by
and large done on the basis of the criteria
indicated above. Special dispensation was,
however, made in case of few districts which
had poor resource endowment and were,
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therefore, recognised to be having higher
wage employment needs Special needs of
such districts were accomodated within the
overall allocations of the concerned state

The first instaiment of allocations to the
districts was released oy the Government of
India in the first quarter of 1989 The balance
of the allocations were released in Septem-
ber-October, 1989 Government of Rajast-
han had earlier requested that Jalore, Sikar
and Ganganagar shouid be included in the
category of districts having poor resource
base and requinng enhanced allocation under
the JRY for the wage needs This request
could not be accomodated during 1989-90
The Department of Rural Development was
not convinced also entirely of the case made
out by the Rajasthan Government

For JRY allocation for the year 1990-91,
Rajasthan Government have themselves
indicated that the inter-district allocations in
therr state should strictly be done on the
basis of the backwardness index prescribed
In the JRY guidelines The Government of
India have accepted their suggestion

Electronic Telephone Exchange at
Jahanabad in Bihar

2791 SHRI RAMASHRAY PRASAD
SINGH Will the Minister of COMMUNICA
TIONS be pleased to state

(a) whether Government have any
proposal to set up ar electronic telephone
exchange in Jahanatad City n Bihar

(b) if so, the details thereot and the
action being taken or proposed to be taken
by Government in this regard and

(c) if not the reasons therefor?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI KP UNNIKRISHNAN) (a)
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Yes Srr.

(b) The present manual Exchange at
Jahanabad is planned to be replaced by 200
line electronics exchange during 1990-91

(c) Not applicable in view of ‘b’ above
Steps to Check Terrorism

2792 SHRI RAMASHRAY PRASAD
SINGH:* Wil the Minister of HOME AFFAIRS
be pleased to state

(a) whether Government have formu-
lated any along term scheme to check grow-
ing terronism in the country,

(b) whether a new para-military force is
proposed to be organised under this scheme.
and

(c)  so, the details thereof and the
action taken or proposed to be taken by
Government in the matter?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED) (a
to (c) While the main teatures of terrorist
violence in different parts of the country are
similar In many respects, their socio-eco-
nomic and political under-pinnings vary from
place to place Therefore, any plan to effec-
tively counter terronsts activities has to be
location specific Maintenance of public order
is a State subject However, the Central
Government is rendering all possible assis-
tance to the affected States in the form of
addmional para-military forces, provision of
training factlities to the State Police person-
nel, improved communication faciities etc
There are no plans for raising an new para-
miltary force The policy of the Goveinment
is to deal firmly with various terrorist ele
ments in the country and simultaneously
step up socio-economic development in the
affected areas to redress the genuine griev-
ances of the local people The Government
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would, however, welcome that these mis-
guided elements abjure violence and jointhe
main stream of National life.

Funds to Rajasthan Under Employment
Generation Programme

2793. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Rs. 137 crores was allotted
to Rajasthan under the Employment Gen-
eration Programme on the basis of daily
wages of Rs. 7.50 1o relief workers;

(b) whether the State Government has
sought addtional assistance to meet the
expenditure arising out of payment of wages
at the rate of Rs. 14/- per day as per court
orders;

(c) if so, the details thereot; and

(d} whether Union Government pro-
pose to provide more amount to the State
Government on the above basis and if not,
the reasons therefor?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) In response to the memorandum
submitted by the Government of Rajasthan
in October, 1987, ceilings of expenditure of
Rs. 137 crores for the period November,
1987 to March, 1988 and Rs. 77.50 crores
for the period Aprii, 1988-June, 1988, for
employment generation works @ Rs. 7.50
per day per relief worker (out of totai ceilings
of Rs. 359.09 crore) were approved to the
State Government under drought relief.

(b) and (c). The State Government
: sought an additional Central assistance for
making payment to relief workers at the
higher rate for the period May to July, 1988.
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In response to the supplementary memoran-
dum submitted by the State Government on
7th March, 1988, the ceiling of expenditure
for employment Generation Works for the
period April to June, 1988 was enhanced
from Rs. 77.50 crore to Rs. 108.20 crore
taking into account the daily wage rate of Rs.
10/- trom May to June, 1988. In addition, a
ceiling of expenditure of Rs. 9.38 crore was
approved for July, 1988.

Consequent upon the judgements of
High Gourt of Rajasthan and the Supreme
Court, the State Government further sought
an additional assistance of Rs. 21.82 crore
to meet the expenditure arising out of these
judgements for making payment of wages
@ Rs. 14/- per day to the relief workers, with
offect from 26.5.1988 to 31.7.1988.

(d) There i1s no proposal to provide
more funds to the State Government under
empioyment generation works. However, in
order to help the State Government finan-
cially, Unit Trust of India has made an addi-
tional investment of Rs. 25 crore in Small
Saving Instruments in Rajasthan against
which the State hzs been granted a special
small savings loan ot Rs. 18.75 crore.

(English)

S.T.D. Facility in Towns of Wayanad
District in Kerala

2794. SHRI K. MURALLEEDHARAN:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government propose to
introduce STD Systemintowns like Meenan-
gadi, Sulfans Battery, and Meppadiof Waya-
nad District in Kerala;

(b) whether Government are aware that
the telephone system in Wayanad District is
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in a miserable condition; and

(c) the action taken/proposed to be
taken by Government to streamline the
same?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Yes, Sir.

(b) The telephone system in Wayanad
district is satisfactory.

(c) The following steps are proposed to
be taken up during the 8th Plan period for
modernising the telecom service in Waya-
nad district of Kerala:—

(i) Instal electronic exchanges
at more locations to replace
life expired electromechani-
cal exchanges.

(i) Commission a new dugital
electronic trunk automatic
exchange at Kozhixode.

(iii) Augument the transmission
media in that area to cater to
the traffic growth.

[ Translation)

Regularisation of Labourers in Postal
Department

2795. SHRI JANARDAN YADAV: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether labourers are working on
daily wages in the postal Depantment;

(b) if so, the number thereof; and

{c) the steps proposed to be taken by
Government to regularise them?
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THEMINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Yes, Sir.

(b) 4506 (full time).

(c) As per the directions given by the
Supreme Court in its judgement dated
29.11.89, a scheme for grant of Temporary
status and other related facilities including
advancement to casual labourers has been
prepared and submitted to nodal Ministries/
Departments for their concurrence.

Modernisation of Telephone Exchanges

2796. SHRIJANARDAN YADAV: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government propose to
formulate a scheme for rapid modernisation
of telephone exchanges in the country;

(b) if so, the salient features of the
Scheme;

(c) the total number of manually oper-
ated telephone exchanges in Bihar; and

(d) the time by which these exchanges
are likely to be fully modernised?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRIK.P. UNNIKRISHNAN): (a) &
(b). Yes, Sir. Modernisation Plans of Tele-
phone Exchanges proposed in the draft 8th
Plan are:

(i) Almost the entire switching capacity
to be added during the plan period to
be of electronic type.

(i) Replacementof allmanual exchanges
by modern exchange.
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(i) Replacement of wom-out and life
expired electro-mechanical ex-
changes by electronic exchanges.

(c) 57.

(d) These exchanges are proposed to
be replaced by electronic exchanges by the
end of the 8th plan subject to availability of
resources.

[English]

Representation of RSS and VHP in
National integration Council

2797. SHRIMATI JAYAWANTI NAVIN
CHANDRA MEHTA: Will the Minister ot
HOME AFFAIRS be pleased to state:

(@) whether persons representing
Rashtriya Swayam Sewak Sangh were ever
in the National Integration Councll;

(b) it so, when and their names;

(c) whether persons representing the
Rashtriya Swayam Sewak Sangh and Vishwa
Hindu Parishad have been included in the
present National Integration Council;

(d) it so, their names: and

(e) i not, whether Government are
considering to provide adequate represen-
tation to these organisations in the Council?

THE MINISTER OF HOME AFFAIRS
{SHRI MUFTI MOHAMMAD SAYEED): (a)
No, Sir. NIC did not take representative of
RSS as such.

(b) Does not arise.

(cy No, Sir. NIC has nottaken represen-
tatives of RSS of VHP as such.

(d) Does not arise.
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{e) No, Sir,

Christian Missionaries Working in
Nagaland

2798. SHRIMATI JAYAWANTI NAVIN
CHANDRA MEHTA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the number of Christian Missionar-
ies working in Nagaland;

(b) the amount of assistance received
by them from foreign institutions during the
years 1988-89 and 1989-90 upto January,
1990; and

(c) the number of foreign based institu-
tions working in Mizoram?

THE MINISTER OF HOME AFFAIRS
{SHRI MUFTI MOHAMMAD SAYEED): (a)
No statistics is maintained about Indian
Christian Missionaries anywhere in the
country and therefore their number in
Nagaland is not known. Under the Registra-
tion of Foreigners Rules, only foreigners are
registered. According to the information
available, no foreign christian missionary is
working in Nagaland.

{b) Does not arise.

(c) Requisite information is not avail-
able.

National Permits for Public Carriers and
Trucks

2799. SHRI BHAJAMAN BEHERA:
SHRI ANADI CHARAN DAS:

Will the Minister of SURFACE TRANS-
PORT be pleased to state number of Na-
tional Permits for public carriers and trucks
issued during the last two years by States
and Union Territory Administrations State-
wise and Union Territory-wise?
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THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA.-
TIONS (SHRI K.P. UNNIKRISHNAN): Infor-
mation is being collected from the various
State Governments/UTs and will be laid on
the table of the House.

Setting up of New Plant at Sindri
Fertilizers Factory

2800. SHRI JANARDAN YADAV: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether Government propose to set
up a new plant at Sindri Fertilizers Factory;
and

(b) if so, the details thereof?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEV!
LAL): (a) No, Sir.

(b) Does not arise.

Formation of New Economic Consor-
tium by India and EEC Countries

2801. SHRI PYARELAL KHANDEL-
WAL: Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether India and EEC countries
are jointly making efforts to form a new
economic consortium:

(b) if so, the details thereof: and
(c) the outcome of the recent vistt of a

delegation led by him to Brussels in this
regard?
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THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) to (c). | had
talks on bilateral and international issues
with the Ministers of the TROIKA countries in
Brusselc and took the opportunity of meeting
some of his counterparts from other Euro-
pean countries. The proposal to set up an
informal forum inciuding officials and busi-
nessmen has been accepted in principle
among the measures to intesify cooperation
between India and EEC.

Infiltration from Across the Border

2802. SHRI KAMAL CHAUDHRY: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) the number of infiltrators/intruders
killed or arrested during the year 1989 giving
names of the country to which they belonged
and the names of the States through which
they infiltrated;

(b) the number of persons who infil-
trated/intruded from Pakistan and Bangla-
desh into India during the said period; and

(c) the steps taken by Government to
check suchintrusions and the results thereot?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). A statement is given below. It is not
possible to indicate the nationality of the
infiltrators/intruders killed/apprehended on
the border as they are handed over to the
State authorities for further investigation.

(b) Necessary steps have beentakento
check instances of nfiltration to ensure the
security of the borders.
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STATEMENT

The number of filtrators/intruders killed and apprehended by the BSF during the year 1989
State-wise both along the Indo-Pak and Indo-Bangladesh borders is as under:-

Sl. State through No. of Infiltrators/Intruders
No. which they
infiltrated Arrested Killed
On Indo-Pak Border
i) J&K (Other than line of control) 69 28
i) Punjab 1712 265
iii) Rajasthan 918 88
iv) Gujarat 15 --
On Indo-Bangladesh Border
v) West Bengal 25736 12
Vi) Assam 137 -
vii) Meghalaya 361 2
viii) Mizoram 5856 -
ix) Tripura 942 2

National Highways Development
Schemes in Punjab

2803. SHRI KAMAL CHAUDHRY: Will
the Minister of SURFACE TRANSPORT be
pleased to state the details of the various
schemes contempliated for Punjab underthe
NationalHighways Development Programme
including the financial allocations and time
schedule of the proposed schemes?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRIK.P. UNNIKRISHNAN): New
development schemes as detailed in the
statement given below are contemplated to
be taken up on various National Highways in
Punjab during 1990-91 and a sum of Rs.
2.48 crores has been earmarked. As these
schemes are yet to be sanctioned, it is too
early to indicate their time schedule.
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Construction of Colvale Bridge in Goa

2804. PROF. GOPALRAO MAYEKAR:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether there has been delay in
completion of the Colvale Bridge on National
Highway Mo.17 in Goa;

(b} if so, the reasons therefor;

(c) the loss incurred as a result thereof:
and

{d) the new time schedule fixed for the
completion of the bridge?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). Yes, Sir. The delay ts mairly be-
cause of the slow progress by the contractor
to whom the work was onginally awarded
and the time taken to reaward the work to
another contractor after rescinding the ear-
lier contract and reinvitation of tenders.

{c) itis not possible to assess the finan-
cial implications at this stage as the first
contractor on whose risk and cost the work is
now being executed, has gone for arbiira-
tion.

(d) The bridge 1s now scheduled for
completion in the last quarter of 1991.

Amount Allocated to Andhra Pradesh
under !ndira Awas Yojana

2805. SHRIMAT! J. JAMUNA: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the amount allocated to Andhra
Pradesh under the Indira Awas Yojana for

CHAITRA 8, 1912 (SAKA)
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the construction of houses during the last
three years, year-wise;

(b) the expenditure incurred so far; and

(c) the number of houses constructed
and possession given during the above
period, year-wise and district-wise?

THE DEPUTY PRIME MINISTER AND
MINISTER AGRICULTURE (SHRI DEVI
LAL): (a) and (b). On the basis of information
furnished by the Andhra Pradesh Govern-
ment, the allocation for Indira Awas Yojana
{IAY) in the State during the last three finan-
cial years, is as follows:-

1986-87 - Rs. 1190.00 lakhs
1987-88 - Rs. 1586.66 lakhs
i988-8¢ - Rs. 1242.83 lakhs

The expenditure reported to have been
incurred under the Yojana during the above
three financial years is Rs. 3834.95 lakhs.

(c) So far 51,528 number of houses are
reported to have been constructed in the
State under the Yojana since the year of its
inception i.e. 1985-86. During 1985-86 itself.
3,321 houses are reported to have been
constructed. The district-wise details of the
number of houses constructed, as per the
information furnished by the State Govern-
ment, during the last three financial years,
namely, 1986-87, 1987-88, 1988-89 have
beengiveninthe Statement - | below. During
1989-90, another 6530 number of houses
are reported to have been constructed (upto
February, 1990) in the State. The district-
wise number of houses reported to have
been occupied under the Yojana (in the
State) since inception have been given in
Statement - Il below.
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STATEMENT - H
Sl.  Name of the District No. of houses
No occupied
1 2 3
1. Srikakulam 1168
2. Vizianagaram 979
3. Visakhapatnam 2851
4. East Godavari 4697
S. Wast Godavari 4806
6. Krnshna 953
7.  Guntur 1682
8. Prakasam 4695
9. Nellore 3002
10. Kumool 1129
11. Ananthapur 743
12.  Chuddapah 1273
13. Chittoor 1209
14. Khammam 2555
15. Warangal 1747
16. Kanmnagar 1304
17.  Adilabad 2718
18.  Nizamabad 2658
19.  Medak 1025

20.  Nalgonda 2343
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SL Name of the District No. of houses
No. occupied
1 2 3
21, Mahaboobnagar 647
22. Ranga Reddy 2330
TOTAL 46541

[ Transiation]

Construction of Flyovers and Bridges
in Delhi

2806. SHRI RAM SAGAR (Saidpur):
Wilithe Minister of SURFACE TRANSPORT
be pleased to state

(a) whether a number of flyovers and
bridges are proposed to be constructed in
Delhi under the Annual Plan of 1990-91: and

(b) if so, the locations, total expenditure
to be incurred and the schedule of construc-
tion thereof?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). Yes, Sir. The Delhi Administration,
New Delhi Municipal Committee and Munici-
pal Corporation of Delhi have intimated that
they have made provisions in their 1990-91
Annual Plan for incurring expenditure for
proposed projects which are mentioned in
the Statement below. The actual sanctioning
of the proposed project will depend upon the
completion of various steps required to be
taken prior to sanction. It is too early to give
schedule of construction for these bridges.
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Drought Prone Districts in Bun-
delkhand Region

2807. KUMARI UMABHARATI: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the names of drought affected dis-
tricts in Bundelkhand region;

# the names of districts out of them
which have been declared as drought prone
districts;

(c)the details of the facilities provided to
these districts;

(d) whether Government propose to
declare the remaining districts also as drought
prone; and

(e) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) to (e). Bundelkhand region in-
cludes the districts pfJhansi, Lalitpur, Banda,
Hamirpur and Jalaun. 23 blocks in these
districts have been declared drought prone
and are covered under the Drought Prone
Areas Programme {DPAP). Funds reanging
from Rs. 15 lakhs to Rs. 18.5 lakhs per year
perblock, depending on the size of the block,
are allocated mainly for taking up schemes
of land development, conservation and har-
vesting of water resources and afforestation,
pasture and fodder development.

Government have set up a National
Committee to consider, among other as-
pects, proposals for inclusion of additional
areas under the programme. There is, how-
ever, no proposal from the State Govern-
ment for inclusion of any additional blocks of
these districts under the DPAP.

MARCH 29, 1990
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Research on Test Tube Calf
2808. SHRI PRATAPRAO B.

BHOSALE: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether some research work ontest
tube calf is going on in the country;

(b) if so, the places where such re-
search work is being carried;

(c) the benefits, likely to accrue out of
this research;

{d)the amount likely to be spent thereon;
and

(e) the steps Government propose to
take to further encourage such researches?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE(SHRIDEVI
LAL): (a) Yes, Sir.

(b) The researches have been taken up
mainly at

i) National Diary Research Institute,
Karnal.

i) Indian Veterinary Research Insti-
tute, Izatnagar and

i) Central Institute for Research on
Goats, Makhdoom, Mathura.

{c) This will help in salvation of superior
buffalo germ plasm lost through slaughter of
high producing buffaloes in metropolitan cities
as well as in livestock genetic resource
conservation and management.

(d) A USAID project on Embryo Trans-
fer Technology and UNDP and DBT sup-
ported projects on the subject are in opera-
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tion and inter alia provide research in vitro
Oocyte maturation, fertilization and culture.
The total amount is Rs. 1908.38 lakhs and
USS$ 25.24 lacs.

(e) A network project on Embryo Trans-
fer which will also have the component of in
vitro Oocyte maturation fertilization and cul-
ture in proposed to be included in the 8th
Plan.

Group Dialing System from Atholi to
Calicut Telephone Exchange

2809. SHRIK MURALEEDHARAN: Wili
the Minister of COMMUNICATIONS be
pleased to state:

(a) the present status of the Atholi
Telephone Exchange in Koshikode; and

(b) the time by which the group dialing
system from Atholi to Calicut will be intro-
duced and the exchange installed in the new
building for which the land has been ac-
quired by Government?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA.-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
At present Atholi has a small Automatic
Telephone Exchange of 90 lines capacity
with 87 working connections and 269 appli-
cants on waiting list.

(b) Group dialling facility at Atholi is
proposed to be introduced from Calicut dur-
ing the year 1990-91, subject to availability
of equipment. A512 Port electronicexchange
is planned for installation in a rented build-
ing. A building for higher capacity exchange
whenever justified will be planned in the land
already acquired.
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inclusion of Cardamom in indo-Nepal
Bllateral Trade Agreement

2810. SHRI PALAI K.M. MATHEW:
Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether there is any proposal to
enlist Cardamom inthebilateral Trade Agree-
ment between India and Nepal;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI 1.K. GUJRAL): (a) and (b).
Yes, Sir. This matter will be discussed inthe
next round of official level talks to be held in
Kathmandu when the details of an appropri-
ate provision in this behalf may be incorpo-
rated in our bilateral agreement.

(c) Does not arise.

Secondary Switching Area Facility in
Thodupuzha

2811. SHRI PALAI K.M. MATHEW:
Will the Ministaer of COMMUNICATIONS be
pleased tc siste:

(a) whether there is a proposal to re-
establish the Secondary Switching Area
facility in Thodupuzha in Idukki district of
Kerala;

(b) i so, the details thereof; and

(c) i not, the reasons therefor?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
No, Sir.

(b) Does not arise in view of (a) above.
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(c) The telecom network of lddukki is
too small to justify a separate SSA at pres-
ent.

Trunk Telephone Line from Idukki to
Nedum Kandam

2812. SHRI PALAI K.M. MATHEW:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the present stage of the proposal to
have a Trunk Telephone Line from Idukki to
Nedum Kandam in ldukki district, Kerala;
and

(b) the details of steps taken by Govern-
ment to complete the remaining part of the
Idukki-Nedum Kandam Trunk Line?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). There Is a proposal to instal a 30
channel digital radio system (UHF) between
Nedum Kandam and Idukki during the 8th
Plan period.

New Electronic Exchange at Tho-
dupuzha

2813. SHRI PALAI KM. MATHEW:
Will the Minister of COMMUNICATIONS be
pleased to state.

(a) whether Government propose to
start a new electronic exchange at Tho-
dupuzha, Kerala;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-

TIONS (SHARI K.P. UNNIKRISHNANY): (a)
No, Sir.
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{b) Does not arise.

(c) 2000 lines ICP exchange already
stands allotted for Thodupuzha for 90-91 for
replacing existing MAX-Il exchange. Equip-
ment for 2000-3500 line expansion is also
planned for 92-93.

Sri Lankan Refugees

2814. SHRI YASHWANTRAO PATIL:
Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether fresh batches of refugees
have started coming to India following the
withdrawal of Indian Peace Keeping Force
from Sri Lanka; and

(b) if so, the details thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) and (b).
Between 26th August, 1989 and 13th March,
1990, 3302 Sri Lankan refugees arrived in
Tamil Nadu from SriLanka. In addition, 1612
refugees have been brought from Trinco-
malee by ship and air to camps in Koraput
district, Orissa.

Proposal to Sell Surplus Land of
Bombay Port

2815. SHRI YASHWANTRAO PATIL:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether there is any proposal to seli
certain surplus land of Bombay Port;

(b) if so, the details thereof; and
(c) the reasons therefor?

THE MINISTEROF SURFATE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a) to
(c). No, Sir. There is no proposal to sell any
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Bombay Port Trust land.

Expenditure on Security of Cabinet
Ministers

2816. SHRI A. VIJAYARAGHAVAN:
Will the Minister of HOME AFFAIRS be
pleased to state the expenditure incurred on
the security of Cabinet Ministers from Janu-
ary, 1985 to December, 19897

THE MINISTER OF HOME AFFAIRS
(SHRIMUFTIMOHAMMAD SAYEED): The
security arrangements forthe Cabinet Minis-
ters are made by Delhi Police and Central
Palice Organisations on deputation to Delhi
Police during their stay in Delhi and by the
concerned State/UT Police forces duringthe
visits of the ministers out of Delhi. It is not
possible to give exact figures of expenditure
involved in providing security to the Cabinet
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Ministers since deployment is made out of
overall resources of police and other agen-
cies whose operations are not confined to
providing security alone, and the expendi-
ture on security is a part of overall expendi-
ture.

CRPF Personnel Killed in action

2817. SHRI A. VWAYARAGHAVAN:
Will the Minister of HOME AFFAIRS be
pleased to state the number of Central
Reserve Police Force personnel killed in
action in various parts of the country be-
tween 1987 and 1989, State-wise and year-
wise?

THE MINISTER OF HOME AFFAIRS
{SHRIMUFTIMOHAMMAD SAYEED): The
CRPF personnel killed in action in various
States during 1987 to 1989, are as under—

Sl. No. State 1987 1988 1989

1 2 3 4 5
1. Assam — — 2
2. Bihar 1 — -
3. JaK — —_ 5
4, Manipur 4 10 5
5. Nagaland 2 1 —
6. Punjab 25 22 39
7. Sikkim — 1 —
8. Tripura 3 1 —_

9. Woest Bengal 7 5 1
Total 42 40 52




463 Written Answers
Prawn Cultivation in Goa

2818. PROF. GOPALRAO MAYEKAR:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether there is a great scope for
promoting prawn cultivation in Goa State;
and

(b) if so, the steps taken by Government
in this regard?

THE DEPUTY PRIME MINISTER AN
MINISTER OF AGRICULTURE (SHRIDEWI
LAL): (@) Yes, Sir Trhe State of Goa naz
about 4000 ha. of brackishwate- area tor
promotion of prawn farming

(b) Under the Centrally Sponscred
Scheme, ‘Integrated Brackishwater F.sh
Farm Development’, two projects viz aorack-
ishwater prawn farm covering an area of
about 35 ha. at Charao at an estimated cost
of Rs. 16.70 lakh and a Piot Prawn Seed
Hatchery with UNDP technicai inputs at
Benaulim at a total cost of R-. + 6 0C 'akh for
producing 25 million tiger Jr2 #n seed per
annum, were sanctioned duning the years
1985-86 and 1987-88respectively The State
Government have constructed a5 ha. brack-
ishwater farm at Ela Dhaujt for demonstra-
tion of the prawn farming technology

Special Postal Stamp of Keshavrao
Bhosale

2819. PROF. GOPALRAO MAYEKAR:
Wili the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government have received
demandto release a special postal stamp on
the occasion of birth centenary of Keshavrao
Bhosale, a veteran stage artist and singer of
Maharashtra; and
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(b) if so, the action taken thereon?

THE MINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). Yes, Sir. A demand has been
recewved for 1ssue of a stamp on Keshavrao
Bhosaie Aproposalinthisregard was placed
betore the Philatelic Advisory Committee,
which functions in the Department to advise
the Govarnment about issue of Commemo-
ratve’Special Postage Stamps and other
refatad matters, at its meeting heldon 29.9.89.
Howev ¢, the Committee could not consider
the prorosal due tc paucity of time. This
proposar will be placed again before the
Corinittee, for consideration at its next
meet'ng.

[ Transiation}

Constitution of Advisory Committee

2820. SHRISATYNARAYAN JATIYA:
Will the Minister of COMMUNICATONS be
pleased to state:

(a) the levels at which ‘Advisory Com-
mittees’ of consumers and peoples repre-
sentatives are constituted under the depart-
ment and the category-wise details of the
constitution of and representation in various
such committees; and

(b) the future programme in regard to
the constitution of these committees at each
fevel?

THE MINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). The policy on constitution of Tele-
com Advisory Committees is under review.
These committees will be constituted after
the policy is finalised.
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[Engfish)
Rehabllitation of Post Blue-Star Army
Deserters
2821. SHRIMATI BASAVA RAJES-
WARL:
SHRI HARI SHANKAR MA-
HALE-

SHRI SATINDER PAL SINGH:

Will the Minister of HOME AFFAIRS be
pleased to state

{a) the total number of army personnel
who had left their barracks following ‘Opera-
tion Blue Star in 1984;

(b) the number cf such army deserters
who have been rehabilitated so far; and

(c) the details of action taken to rehabili-
tate the remaining persons?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED) (a)
According to information given by Ministry of
Defence, 2731 persons were proceeded
against for leaving their barracks following
‘Operation Blue Star’ and related charges
Of these 22 were exonerated

(b) 2297 were kept back in the Army/
Defence Secunty Corps (DSC) 50 persons
have been provided employment by the
Government of Punjab.

{¢) The names of 342 persons have
been forwarded to the tollowing organisa-
tions for employment:—

C.IS.F — 51
Railways — 41
Posts — A4
Telecom — 46
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F.C.lL — 100
CW.C. —_ 25
D.P.E. for PS.Us — 35
Total — 342

All these organisations have issued call let-
ters to the concerned persons.

Terrorist Activities in Jammu and
Kashmir

2822. SHRI PIYARE LAL HANDOO:
Will the Minister of HOME AFFAIRS be
pleased to state-

(a) the number of persons killed by
terrorists/militants from 19 August, 1989 to
28 February, 1990; and

(b) the number of cases being investi-
gated by CBI?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
ana (b) Information is being collected from
the State Government and will be laid on the
Table of the House.

[ Translation)

Launching of Cattie Development
Programme in Madhya Pradesh

2823. SHRI PYARELAL KHANDEL-
WAL: Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Union Government have
received any proposal from Madhya Pradesh
Government for launching a comprehensive
programme forimprovement of cattle-breed,
dairy industry and fodder in that State; and

(b) it so, the action taken thereon?
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THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): {(a) and {b). The Madhya Pradesh
Dugdh Mahasangh Sahakari Maryadit
(MPDMSM,) has submitted anindicative plan
for Operation Flood-ill for the State costing
about Rs. 27.69 crore to National Dairy
Development Board (NDDB). The detailed
sub-project investment proposals (SPIP) for
each milkshed except for Ujiain Milkshed are
yet to be received by NDDB from MPDMSM.
The proposal for-Ujjain Milkshed includes
expansion of Ujjain dairy and 2 chilling centres
at Ratlam and Agar, establishment of two
new chilling centres at Mandsaur and
Shamgarh, organisation of 598 new dairy
cooperative societies and 354 new artificial
insemination centres. Besides, proposal also
includes assistance for 8 Gramvans, 351
Kisanvans and 89 decentralised nurseries.
The SPIP for Ujjain Milkshed is being ap-
praised by NDDB for its financial viability.

[English]

Proposals for Construction of Bridges
in Rajasthan under ISEl Scheme

2824. CH. JAGDEEP DHANKHAR:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether Rajasthan Government
had sent proposals to the Union Govern-
ment for providing financial assistance for
construction of bridges on Parvati river at
Chabra-Dhannavadaroad and on river Ujhar
at S.H.No. 19, District Jhalawar on 3 canal
river, under Centrally Sponsored Scheme of
inter-State Economic Importance;

(b) if so, whether the proposals have
been approved and financial assistance

provided;

{(c) if so, the details thereof; and

MARCH 29, 1990

Written Answers 4868
(d) i not, the reasons therefor?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Yes, Sir.

(b) No, Sir.
(c) Does not arise.

(d) Due to the constraint of resources
and the demands from other States, the
project could not be accommodated in
Centrally Sponsored Programme during the
Viith Plan.

Additional Loan Assistance for Second
Hooghly Bridge

2825. SHRI INDRAJIT GUPTA: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether there is any proposal to
sanction additional loan assistance to the
Government of West Bengal for completion
of the Second Hooghly Bridge; and

{b) if so, the amount thereof?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Government of West Bengal has requested
for additional loan assistance for completion
of the Second Hooghly Bridge.

(b) On the basis of the total cost of Rs.
340.00 crores as estimated by West Bengal
Government, they have requested for addi-
tional loan assistance of Rs. 72.00 crores
over and above the existing commitment of
Central Government to give loan assistance
for Rs. 230.00 crores.
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US views about Pakistan’s Involvement
in Kashmir

2826. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Foreign Secretary vis-
ted USA in February, 1990 to apprise Senior
officials of the White House, State and De-
fence Departments of india’'s concern at
Pakistan's involvement in our country’sinter-
nal affairs in Kashmir;

(b) whether as per press reports a
Senior State Department official has report-
edly stated that the United States sees no
Pakistan hand in Kashmir; and

(c) if so, the reaction of Government of
India thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a) Yes, Sir.

(b) No, Sir.
{c) Does not arise.
[ Translation)
Migrants from Jammu and Kashmir

2827. SHRI RAGHAVJI: Will the Min-
ister of HOME AFFAIRS be pleased to state:

(a) the number of persons who have
migrated from Jammu and Kashmir to other
parts of the country during the period 1
January, 1988 to 28 February, 1990; and

(b) the facilities, if any, provided by
Union Government for their rehabilitation?

THE MINISTER OF HOME AFFAIRS
(SHRt MUFTI MOHAMMAD SAYEED): (a)
The information is being ascertained, which
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will be laid on the Table of the House.

(b) The objective of the Government of
India is to create conditions for the safe
return of the migrants. Therefore, their reha-
bilitation is not contemplated.

Payment of Wages to Labourers at
Chhatisgarh in M.P.

2828. SHRI PYARELAL KHANDEL-
WAL: Will the Minister of COMMUNICA-
TIONS be pleased to state:

{a) the amount of daily wages being
paidtothe labourers engaged in cable laying
in Madhya Pradesh;

(b) whether Government have received
any complaints about payment of less than
the fixed wages to the labourers engaged in
the said work in the Chhatisgarh region of
Madhya Pradesh; and

(c) if so, the action taken by Govern-
ment to rectify the same?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Deparntmental Casual Labourers engaged in
cable laying in Madhya Pradesh are paid
wages at the daily rates worked out on the
basis of the minimum of the pay scale appli-
cable to corresponding regular employees
of the Department plus Dearness Allowance
as admissible.

(b) No complaints have been receivec
regarding the wages paid to the departmen-
tal Casual Labourers in the Chhatisgart
Region of M.P.

(c) Does not arise in view of reply to (b
above.
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Cases Registered in Connection with
1984 Riots

2829. SHRI RAGHAVJI: Will the Min-
ister of HOME AFFAIRS be pleased to state:

(a) the total number of criminal cases
registered in connection with the riots that
took place in Delhi within a week after the
assassination of Smt. Indira Gandh!;

{b) the number of cases of murder,
arson and looting out of these separately;

(c) the total number of persons against
whom criminal cases have been registered,
and the details of action taken against them
so far; and

(d) the number of incidents in which no
criminal cases have yet been registered,
and the reasons therefor?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
391.

(b) 89 cases of murder and 136 cases
of looting and arson.

(c) Criminal cases registered against
2329 persons. Out of them, 80 have already
been convicted.

(d) All incidents reported to the police
within a week are covered under these 391
cases.

[English]
Soviet Nuclear Power Plant to Pakistan

2830. SHRI R.N. RAKESH: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether it has come to the notice of
Government that the Soviet Union is 10 supply
nuclear power plant to Pakistan;

(b) if so, the facts thereof; and
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(c) the reaction of Government in re-
gard thereto?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL): (a)to (c). Asfar
as the Government is aware, no commit-
ment has been made by the Soviet Union to
Pakistan in this regard.

Identity Cards to Citizens in Rajasthan

2831. SHRI AJIT KUMAR PANJA: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government are aware of
dual citizenship of a sizable number of popu-
lation in the border districts of Jaisalmer and
Barmer in Rajasthan; and

(b) it so, the action being taken by
Governmentto identify the Indian citizens for
distribution of Identity Cards to them?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
The Constitution of Indiadoes not provide for
dual citizenship.

(b) Under the Pilot Scheme for Issue of
ldentity Cards in operation in selected tehsils
of Ganganagar, Jaisalmer, Barmer and
Bikaner districts of the State of Rajasthan,
theidentity cards are being issuedtobonafide
residents andthe card is not linked to citizen-
ship.

influx of Bangladeshis into india

2832. SHRI SANAT KUMAR MAN-

DAL:

SHRI PARASRAM BHARD-
WAJ:

SHRI SRIKANTHA DATTA

NARASIMHA  RAJA
WADIYAR:

Will the Minister of HOME AFFAIRS be
pleased to state:
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(a) whether there is no let-up in the
influx of Bangladeshis into India, particularly
in Tripura;

(b) it so, the steps being taken to
implement the Inner Line Regulation Act to
prevent the influx; and

(c) the other measures taken or pro-
posed to check the infiltration?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
No, Sir. There is considerable let up in the
influx of Bangladeshi refugees into India,
including Tripura.

(b) Inner line Regulation, is not relevant
to preventing influx of Bangladesh refugees.

(c) More border outposts and observa-
tion post towers of BSF have been set up,
and sophisticated equipment, and vehicles
etc. have been provided to increase vig-
ilance on the border.

WHO Code in Pesticides

2833. SHRI P.R. KUMARAMANGA-
LAM: Willthe Minister of AGRICULTURE be
pleased to state:

(a) whether Government have by now
adopted WHO code on Pesticide including
the Prior Informed Consent clause in view of
its acceptance in principle in the FAO Coun-
cil meeting held at Rome; and

(b) whether the infrastructure now
available is adequate to implement various
provisions of the Code and Insecticides Act
andif so, the details thereof indicating weak-
nesses, if any, and remedial steps proposed?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) There is no WHO Code on pesti-
cide. However, Food and Agriculture Or-
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ganisation (FAO)} adopted a resolution, to
which India was a party, for the inclusion of
Prior Informed Consent in the International
Code of Conduct on the Distribution and Use
of Pesticides in its 25th Session held in
November, 1989 at Rome.

(b) The main emphasis ot the Code is
on:

i) regulation of the manufacture
and use of pesticides in the
country.

i) establishing machanism for
ensuring the quality of pesti-
cides and safety in the distribu-
tion of pesticides.

iii) regulatory machanism for en-
forcing standards so as to en-
hance bio-éfficacy and reduce
health and environmental haz-
ards in the manufacture and
trade of pesticides; and

iv) prescription of labelling, pack-
aging, storage and disposal
requirements and restrictions.
These matters are already
governed by the provision of
Insecticides Act, 1968 and suit-
able infrastructure for their
implementation exists.

[Translation]

Allocation for Rajasthan Under Border
Areas Development Programme

2834. SHRI GIRDHARI LAL BHAR-
GAVA: Willthe Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government had approved
a scheme of about Rupees 130 crores for
Rajasthan under the Border Areas Develop-
ment Programme during 1986-87 and nearly
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14 crore rupees had also been allotted for
the first year in this regard;

(b) whether the State Government had
utilised the allotted amount;

{c} whetherthe remaining amount was
made available during the succeeding years
under the said scheme and if not, the rea-
sons therefor;

(d) whether the State Government has
demanded an additional amount of 11 crore
rupees under this scheme for generation of
power from solar energy in 800 villages of
Ganganagar, Bikaner, Jaisalmer and Barmer
and for other programmes: and

{e) whether Government propose to
allot the said amount immediately?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFT! MOHAMMAD SAYEED): (a)
Border Area Development Programme was
taken up as a part of Special Areas Pro-
gramme in the 7th Five Year Plan with an
outlay of Rs. 200 crores. A provision of Rs.
40 crores was made in §6-87. Schemes
costing Rs. 14. 14 crores in respect of Ra-
jasthan were sanctioned during 86-87.

(b) to (e). In November, 1986, tt was
decided to reorient the Programme so as to
confine it to the education sector only. Out of
thetotal 7th Plan allocation of Rs. 200 crores,
Rs. 150 crores were transferred to Ministry
of Human Resource Development with ef-
tect from the financial year 1987-88.

[English}
Ban on Recruitment in Punjab
2835. SHRI KIRPAL SINGH: Will the
Minister of HOME AFFAIRS be pleased to

state:

(a) whether ban has been imposed on
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recruitment of clerical and technical services
in Punjab;

(b) if so, whether Government are
considering to lift this ban; and

(c) if not, the reasons therefor?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
No, Sir.

(b) and (c). Do not arise.

Expenditure on Foreign Tours of Prime
Minister

2836. SHRI  SUDARSAN
RAYCHAUDHURI: Willthe Minister of HOME
AFFAIRS be pleased to state:

(a) the expenditure incurred for con-
ducting foreign tour programmes ot the Prime
Minister during December, 1989 to Febru-
ary, 1990 and December 1988 to February,
1989; and

(b) the amount of expenditure incurred
for the security arrangements at home for
the Prime Minister during December 1983 to
February 1990 and December 1988 to Feb-
ruary, 19897

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
The expenditure incurred for conducting
foreign tour programmes of the Prime Minis-
terduring December, 1988 to February 1989
was Rs. 1,65,96,762/- approximately. The
Prime Minister used an IAF plane for his tour
to Pakistan and usual TA/DA was paid to the
Officers during foreign tours as admissible
under the Rules. The Prime Minister did not
undertake any tour abroad during Decem-
ber, 1989 to February, 1990.

The Special Protection Group (SPG) is
responsible for providing proximate security
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to the Prime Minister and the members of his
family. SPG also provides security at the
residence and the office of the Prime Minis-
ter in Delhi. Besides SPG, there are other
agencies involved in providing security to
the Prime Minister like Delhi Police and the
State Police Authorities.

(b) The approximate amount incurred
onthe salary, wages, travel expenditure and
transport of SPG personnel during Decem-
ber, 1989 to February, 1990 was Rs.
94,78,384/- and quring December 1988 to
February, 1989 was Rs. 81,80,855/-,

Mobile Wireless Car Telephones

2837. DR. K. KALIMUTHU: Will the
Minister of COMMUNICATIONS be pleased
to state:

(@) whether Government propose to
manufacture mobile wireless cartelephones;
if so, the details thereof- and

(b) whether Government also propose
to import such mobile wireless car tele-
phones: If so, the expenditure likely to be
incurred in thetr import?

THE MINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA.-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). There are ro proposal under con-
sideration at present

[ Translation]

Desert Area Development Programme
in Rajasthan

2838. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of AGRICULTURE
be pleased to state.

(a) whether the Central Desert Re-
search Institute has demarcated an area of
400 sqg. kilometers of Jaipur, Udaipur, Ajmer
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and Sirohi, where desert-like conditions
prevail;

(b) whether Government of Rajasthan
have submitted a proposal for inclusion of
this area under the Desert Area Develop-
ment Programme; and

(c) if so, the action taken in this regard?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL). (a) The Central Arid Zone Research
Institute, Jodhpur has not made any such
demarcation. Duetobioticdegradation some
desertification is occuring in the said region
but quantified data are not available.

(b) and (c). The Government of Rajast-
han have submitted a memorandum to the
National Committee on Drought Prone Ar-
eas Programme (DPAP) and Desert Devel-
opment Programme (DDP) to include 502
villages of 11 Panchayat Samities in the
Districts of Udaipur, Ajmer, Jaipur and Sirohi
in the Desert Development Programme
(DDP) or to start a separate 100 per cent
centrally sponsored programme for devel-
opment of these areas. The National Com-
mittee will look into all memoranda submit-
ted by various State Governrments. A deci-
sion to include new areas under the DDP
and DPAP would be taken only after the
report of the Committee is submitted to the
Government.

[English]

Soil Conservation Scheme in Catch-
ment Areas of Orissa

2839. SHRI ANADI CHARAN DAS:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are imple-
menting a Central plan scheme with 100 per
cent Central assistance since the Third Five
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Year Plan period for afforestation and soil
conservation in catchment areas:

(b) if so, the details of the catchment
areas of Orissa where the scheme has been
implemented and the area covered so far
under plantation;

(c) whether Orissa Govetrricnt 1 ave
requestedtoincreasethe areaofthe scheme
to cover some flood prone catchment areas
of the rivers like Brahmani. Baitarni and
Kharasua in Cuttack District of Orissa,

(d) if so, the detaiis thereof; and
(e) it not, the reasons therefor?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) Yes, Sir.

(b) A Centrally Sponsored Scheme of
Soil and Water Conservation in the Catch-
ments of River Vallery Projects of Hirakud,
Machkund/Siieru and Rengali-Mandirainthe
State of Orissa is under execution since
Third Five Year Plan with 100% Central
assistance comprising 50% grant and 50%
loan. An areaof 1,83,310 hectares hassofar
been treated with soil conservation meas-
ures including afforestation from inception of
the scheme till end of the year 1988-89.
Afforestation is one of the treatment meas-
ures followed inthese Catchments. The area
land covered by afforestation and allied
measures like pasture development, horti-
culture, etc. is about 97000 ha. till the end of
1988-89.

(c) to (e). Yes, Sir. A request from the
State Government of Orissa has been re-
ceived for inclusion of the catchments of
Brahmani, Baitarni and Kansbans rivers
under the ongoing Centrally Sponsored
Scheme of Soit Conservation of Integrated
Watershed Management in the Catchments
of Flood Prone Rivers. Request for inclusion
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of catchment of Kharasua river has not been
received from the State Government. The
above request of the State Government of
Orissa was considered in consultation with
the Planning Commission. On account of
resources constraint, it has not been pos-
sible to cover additional catchments during
the Seventh Five Year Plan.

Indo-FAO Agreement on Vegetable Oils

2840. SHRI BALESHWAR YADAV:
Wil the Minister of AGRICULTURE be
pleased to state:

(a) whether an agreement has been
signed recently between India and United
Nations’ Food and Agriculturai Organisa-
tions for formulating a long term scheme in
the country in the field of vegetable oils; and

{b) if so. the details of the agreement
and by what time it is likely to be imple-
mented?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): {a) Yes, Sir. An agreement has been
signed, on 17th January 1990, between
Government of Indiaand Food & Agricultural
Organisation of the United Nations for for-
mulating long term policy strategies for
vegetable oils.

(b) The main objectives of the Project
are:

(i) to evaluate alternative strate-
gies for the devslopment of
oilseed sub-sector upto the year
2000 AD and their policy impli-
cations for production, con-
sumption, processing and mar-
keting; and

(i) toidentify possible projectideas
for future technical assistance.
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Under the Project, FAO will provide the
services of four Consuitants with specialisa-
tion in oilseed crop development; process-
ing; marketing and a senior economist as a
Mission leader.

The Project is financed by FAO's Tech-
nical Cooperation Programme with alloca-
tion of US $ 1,91,000. The work on the
project would start in September, 1990 and
complete by March, 1991.

(Interruptions)
12.00 hrs.
[English]

MR. SPEAKER: | am caliing Prof. Sait-
ud-din Soz.

PROF SAIF-UD-DINSOZ (Baramulla):
| have to place on the Table of the House,
with your permission, of course, a report
from a Human Rights Organisation, indian
organisation, called ‘Committee for Initiative
on Kashmir." It had sent a team to Kashmir
comprising four people, Shn Tapan Bose
and others. They wentto Kashmir Valley and
they collected facts and I find these facts are
correct. It is a factual report.

MR. SPEAKER: Have you 1iven it in
writing?

PROF. SAIF-UD-DIN SOZ: Yes.

MR. SPEAKER: Then why doyou raise
it now?

PROF. SAIF-UD-DIN SOZ: | am plac-
ing on the Table after reading only a very
small paragraph.

MR. SPEAKER: | have not permitted
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you. You have writtento me. When | give you
permission, then you can do that. You have
written to me. That is all,

PROF. SAIF-UD-DIN SOZ: | do not
want any discussion on this although | have
gwven notice of a Call Attention Motion. lwant
that you should ask the Home Minister to
make a statement on this. Kindly allow me
now only to read a very small, brief, para-
graph.

MR. SPEAKER: | do not permit you to
read it.

SHRI JANARDHANA POOJARY
(Mangalore): There is a report that there is
an exodus of thousands of people from
Kashmir to Pakistan. The report says that
thousands of people are migrating to Paki-
stan. Now the Government is sleeping over
that. lf the report is wrong, the Minister
should make a statement denying that. tt is
a very serious matter. Even the Prime Minis-
ter has gone on record...

MR. SPEAKER: Please sit down. Shri
Ram Sagar

SHRIJANARDHANA POQJARY: This
report has been given by BBC. i it is wrong,
Government should deny it and the Minister
should make a statement. {Interruptions)

SHRI RAM SAGAR (Bara Banki): Mr.
Speaker, Sir, there are certain criminalgangs
operating in some areas of the country which
kidnap and subsequently kill the young and
innocent children to take out their kidneys to
supply the same to foreign countries at the
rate of Rs. 3 lakhs each. There is a village
called Makhdoompur in tehsil Saidpur in
district Gazipur in Uttar Pradesh which falls
in my constituency. Recently t on 1st Feoiu-
ary, three seventh class students of this
vilage named Shaillendra Kumar S.ngh,
Sanjay Kumar Singh and Nagina Singh had
been kidnapped but 1 thi date they could
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not be traced. (Interruptions)

MR. SPEAKER: You should notread a
statement here. Please take your seat.

(Interruptions)

KUMARI MAYAWATI (Bijnor): Mr.
Speaker, Sir, on the day of 'Holi' the thakurs
of Rudayanpur in Aligarh district of Uttar
Pradesh burnt down the houses of 40 ‘Jatav’
Scheduled Caste persons with the help of
capitalist forces. These persons were merci-
lessly beater and therr houses were also
ransacked. A man called Daata Ram was
burnt alive and also his wheat crop on a 35
‘bigha’ of land was set on frre

MR. SPEAKER: Thts matter falls under
the jurisdiction of the State Government.

(Interruptions)

KUMARI MAYAWATI- Sir, | would like
to draw your attention towards an incident
which took place in Madhya Pradesh where
some orthodox elements stripped some
young women belonging to Scheduled
Castes and Scheduled Tribes to the buff and
made them dance on the Holi day. A Resis-
tance on the part of these women led to their
thrashing. (Interruptions)

MR. SPEAKER- You cannot read a
statement here. You have had your say.
Now please take your seat.

(Interruptions)

DR. KHUSHAL PARASRAM: Mr.
Speaker, Sir, the Congress (l) Government
in Maharashtra is neglecting my constitu-
ency because | am an MP belonging to the
B.J.P. Entire Bhandara district is reeling
under drought and famine but no relief op-
erations have started there. Lakhs of people
have been rendered homeless. They are
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starving. | have given notice of this matter
under Rule 377 also. | request the Central
Government through you to intervene in this
matter so that famine relief work may be
undertaken in that area. (/nterruptions)

[English]

SHRI M.J. AKBAR (Kishanganj): Sir, |
would like to have a statement from the
Government on how our good friend Mr.
Kuldip Nayar, our High Commissioner in
London was insulted and humiliated when
he went to a Gurudwara. What action has
been taken inthis matter? | would like you to
direct the Minister to make a statement.
(Interruptions)

[ Transiation]

SHRI VIJAY KUMAR MALHOTRA
(Delhi Sadar): Mr. Speaker, Sir, 12 hard-
core terrorists have escaped from Srinagar
jail could you please ask the hon. Home
Minister to make a statement in this regard
stating as to why these 12 hard core terror-
ists were lodged in Srinagar jail and also as
to why they were not kept in any other jail in
the country? When it was known to the
Government that the jail staff were sympa-
thetic to these terrorists, why were the latter
not moved to a jail in Delhi or Jammu? The
hon. Home Minister should come out with a
statement stating as to how these hard-core
terrorists managed their escape and now
what further steps are being taken by the
Government in this regard. (Interruptions)

MR. SPEAKER: Mr. Agnihotri. Please
sit down.

(Interruptions)

MR. SPEAKER: You are speaking with-
out my permission. | have not permitted you
to speak. i shall ook into it only after all of you
have taken your seats.
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(Interruptions)

MR. SPEAKER: | have called Shri
Thomas.

[English]

SHRI P.C. THOMAS (Muvattupuzha):
Sir, it has been widely reported in the Press
that one News Editor in the Ministry of Infor-
mation and Broadcasting in the TV Division
has been transterred recently for not having
reported the news relating to the visit of the
Prime Minister to Namibia in the manner in
which the Information and Broadcasting
Minister wanted. (/nterruptions)

12.07 hrs.
PAPERS LAID ON THE TABLE
[ Translation]

Notification under Essential Commodi-
ties Act, 1955, Review on and Annual
Report of Paradeep Phosphates Lid.,
Bhubaneswar, for 1988-89, of Goa Meat
Complex Ltd., Panjim for 1988-89 etc.

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): Ibegto lay on the Table of the House.

M A copy of the Fertiliser (Control)
(Amendment) Order, 1990 (Hindi
and English versions) published in
Notification No. S.O. 140 (E) in
Gazette of India dated the 12th
February, 1990 under sub-section
(6) of section 3 of the Essential
Commodities Act, 1955. [Placed in
Library. See No. LT—561/90).

(2)  Acopyeachofthefollowing papers
(Hindi and English versions) under
sub-section (1) of section 619A of
the Companies Act, 1956:—
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Review by the Govern-
ment on the working of
the Paradeep Phosphates
Limited, Bhubaneswar, for
the year 1988-89.

Annual Report of the
Paradeep Phosphates
Limited, Bhubaneswar, for
the year 1988-89 along
with Audited Accounts
and comments of the
Comptroller and Audrttor
General thereon. [Placed
in Library See No LT—
562/90].

Review by the Govern-
ment on the working cf
the Goa Meat Complex
Limited, Panjim, for the
year 1988-89.

Annual Report of the Goa
Meat Complex Limited,
Panjim, forthe year 1988-
89 along with Audited
Accounts and comments
of the Comptroller and
Audttor General thereon.
[Placed inLibrary. SeeNo.
LT—563/90}].

Review by the Govern-
ment on the working of
the Fertiizer Corporation
of india Limitted, New
Delhi, for the year 1988-
89.

Annual Report of the Fer-
tihzer Corporation of India
Limited Me~w Delhi, forthe
vear 199%-R9 ajong with
Audited A_counts and
commpgr:' . of the Comp-
trollar 3= : Avctor Gen-
erg! theran {Placed in
Library & eNo.LT—564/
96}

Review by the Goverr-
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@)

4)

()

(6)

ment on the working of
the Pyrites Phosphates
and Chemicals Limited,
tor the year 1988-89.

(i) Annual Report of the Pyri-
tes Phosphates and
Chemicals Limited, forthe
year 1988-89 along with
Audited Accounts and
comments of the Comp-
troller and Auditor Gen-
eral thereon.

Four statements (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers men-
tioned at (2) above. {Placed in
Library. See No. LT—565/90].

A copy eachof the following papers
(Hindi and English versions) under
section 612A of the Companies
Act, 1956:—

(i) Review by the Governmaent
on the working of the Tamil
Nadu Agro-Industries Cor-
poration Limited, Madras, for
the year 1986-87.

(ii) Annual Report of the Tamil
Nadu Agro-Industries Cor-
poration Limited, Madras, for
the year 1986-87 along with
Audited Accounts and com-
ments of the Comptroller and
Auditor General thereon.

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (4) above. [Placed in Library.
See No. LT-566/90].

(i) A copy of the Annual Report
(Hindi and English versions)
of the National Federation
of Cooperative Sugar Fac-
tories Limited, New Delhi,
for the year 1988-89 along
with Audited Accounts.
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(i) A copyuafthe Review (Hindi
-and English versions) by the
Government on the working
of the National Federation
of Cooperative Sugar Fac-
tories Limited, New Delhi,
for the year 1988-89.

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (6) above. [Placed in Library.
See No. LT—567/90].

(i) A copy of the Annual Report
(Hindi and English versions)
of the All India Federation of
Cooperative Spinning Mills
Limited, Bombay, for the
year 1988-89 along with
Audited Accounts.

(i) A copy of the Review (Hindi
and English versions) by the
Govemment on the working
of the All India Federation of
Cooperative Spinning Mills
Limited, Bombay, for the
year 1988-89.

A statement (Hindi and English
versions) showing reasons for de-
l2y in laying the papers mentioned
at (8) above. [Placed in Library.
See No. LT—568/90].

()  Acopyof the Annual Report
(Hindi and English versions)
of the National Heavy Engi-
neering Cooperative Lim-
ited, Pune, forthe year 1988-
89 along with Audited Ac-
counts.

(i)  Acopy of the Review (Hindi
and English versions) by the
Government on the working
of the National Heavy Engi-
neering Cooperative Lim-
ited, Punae, forthe year 1988-
89.
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(1)

(12)

(13)

(14)

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (10) above. [Placed in Library.
See No. LT—569/90].

(i) A copy of the Annual Report
(Hindi and English versions)
of the National Federation
of State Cooperative Banks
Limited, Bombay, for the
year 1988-89.

(i, A copy of the Annual Ac-
counts (Hindi and English
versions) of the National
Federation of State Coop-
erative Banks Limited,
Bombay, for the year 1988-
89 together with Audit Re-
port thereon.

(iin) A copy of the Review (Hindi
and English versions) by the
Govemment on the working
of the National Federation
of State Cooperative Banks
Limited, Bombay, for the
year 1988-39.

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (12) above. [Placed in Library.
See No. LT—570-90].

(i) A copy of the Annual Report
{Hindi and English versions)
of the National Cooperative
Dairy Federation of India
Limited, Anand, for the year
1988-89 along with Audited
Accounts.

(i)  Acopy of the Review (Hindi
and English versions) by the
Government on the working
of the National Cooperative
Dairy Federation of India
Limited, Anand, for the year
1988-89.
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A statement (hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (14) above. [Placed in Library.
See no. LT—571/90]

0] A copy of the Annual Report
(Hindi and English versions)
of the National Federation
of Fishetrmen’s Coopera-
tives Limited, New Delhi, for
the year 1988-89.

(ii) A copy of the Annual Ac-
counts (Hindi and English
versions) of the National
Federation of Fishermen's
Coopeiatives Limited, New
Delhi, for the year 1988-89
together with Audit Report
thereon.

(iii) A copy of the Review (Hindi
and English versions) by the
Govemment on the working
of the National Federation
of Fishermen's Coopera-
tives Limited, New Delhi, for
the year 1988-89.

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (16) above. [Placed in Library.
See No. LT—572/90].

(i)  Acopyofthe Annual Report
(Hindi and English versions)
of the National Federation
of Labour Cooperatives
Limited, New Delhi, for the
year 1988-89 along with
Audited Accounts.

(i)  Acopy of the Review (Hindi
and English versions) by the
Govemment on the working
of the National Federation
of Labour Cooperatives
Limited, New Dethi, for the
year-1988-89.
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(19)

(20)

(21)

(22)

A statement (Hindi and Engiish
versions) showing reasons for de-
lay in laying the papers mentioned
at (18) above. [Placed in Library.
See No. LT—573/90).

A statement (Hindi and English
versions) explaining reasons for not
laying the Annual Report and Au-
dited Accounts of the National
Seeds Corporation Limited for the
year 1988-89 within the stipulated
period of nine months afterthe close
of the Accounting year. [Placed in
Library. Se eNo. LT—574/90].

(i) A copy of the Annual Report
(Hind1 and English versions)
of the National Cooperative
Development Corporation,
New Delhi, forthe year 1988-
89.

(ii) A copy of the Annual Ac-
counts (Hindi and English
versions) of the National
Cooperative Development
Corporation, New Delhi, for
the year 1988-89 together
with Audit Report thereon.

(i A copy of the Review (Hindi
and English versions) by the
Governrment on the working
of the National Cooperative
Development Corporation,
New Delhi, forthe year 1988-
89.

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (21) above. [Placed in Library.
See No. LT—575/90].
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[Enghish]

Notification under Delhi Municipal Cor-
poration Act, 1957; Report of Committee
on Re-organisation of Delhi set up (Part |
and H) Hindi version, Annual Report of
and Review on Repatriates Cooperative
Finance and Development Bank Ltd.,
Madras, for 1988-89 etc.

THE MINISTER OF HOME AFFAIRS
(SHRIMUFTI MOHAMMAD SAYEED): Sir,
| beg to lay on the Table—

1) A copy of the Notification No. U-
14011/160/89-Delhi (i) (Hindi and
English versions)published in Delhi
Gazette dated the 6th January,
1990 regarding supersession of the
Municipal Corporation of Delhifor a
period of four months with effect
from 6th January, 1990, under sub-
section (3) of section 490 of the
Delhi Municipal Corporation Act,
1957.

(2) A statement (Hindi and English
versions) explaining reasons for
supersession of the Municipal
Corporation of Delhi. [Placed in
Library. See No. LT—576/90].

(3) A copy of the Report of Committee
on Reorganisation of Delhi Set-up
(Part—l! and Il) (Hindi version).
(English version of the Report was
laid on the Table on 29.12.1989.
[Placed in Library. See No. LT—
577/90].

(4) (i) A copy of the Annual Report
(Hindi and English versions)
of the Repatriates Coopera-
tive Finance and Development
Bank Limited, Madras, for the
year 1988-89 along with Au-
dited Accounts.
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(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Repatniates Cooperative
Finance and Development
Bank Limited, Madras for the
year 1988-89. [Placed in
Library. SeeNo. LT—578/90].

[Translation]

SHRI VWAY KUMAR MALHOTRA
(Delhi Sadar): Mr. Speaker, Sir, | am on a
point of order. A notification was tssued to
keep the Corporation in suspended anima-
tion for a period of 4 months | would like to
make a submissionin this regard. The penod
of suspension was fixed as four months of
which three months have already elapsed
and nowonly one month is left. Inthis context
! would therefore like to know as to what
decision has been taken by the government
regarding the grant of statehood to
Delhi. (Interruptions)

Detailed Demands for Grants of the
Ministry of the Ministry of External
Affairs for 199C-91

[English]

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI LK. GUJRAL)" Srr, | beg to lay
onthe Table acopy ofthe Detailed Demands
tor Grants (Hindiand English versions) of the
Ministry of External Affarrs for 1990-91.
[Placed in Library See No LT—579/90].

Statements explaining reasons for not

laying Annual Report, etc. of Mahanagar

Telephone Nigam Ltd., New Delhi and

Videsh Sanchar Nigam Ltd., Bombay for
1988-89

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRIK.P. UNNIKRISHNAN)" Sir, |
beg to lay on the Table—

(1) A statement (Hindi and English
versions)explaining reasons for not
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laying the Annua! Report and Au-
dited Accounts of the Mahanagar
Telephones Nigam Limited, New
Delhi, for the year 1988-89 within
the stipulated period of nine months
after the close of the Accounting
year. [Placed in Library. See No.
LT—580/90].

(2) A statement (Hindi and English
versions) explaining reasons for not
laying the Annual Report and Au-
dited Accounts of the Videsh San-
char Nigam Limited, Bombay, for
the year 1988-89 within the stipu-
lated period of nine months after
the close of the Accounting year.
[placed in Library. See LT—581/
90].

(Interruptions)

[Translation]

MR. SPEAKER: Please take your seat.
I had called you. Where had you been? Shri
Vasant Sathe.

SHRI VASANT SATHE (Vardha): Mr.
Speaker, Sir, | would like to request you to
ask the Home Minister or the Govemment to
come out with a statement regarding the
escape of 11 persons from Srinagar jail.

MR. SPEAKER: Please sit down.
(Interruptions)
SHRIVASANT SATHE: When will they
make the statement?

MR. SPEAKER: Mr. Sathe, please take
your seat.

SHRIVASANT SATHE: Willthey come
out with a statement?

MR. SPEAKER: What can | say?
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| cannot direct him.
[ Translation}]

SHRIVASANT SATHE: Arethey going
to make a statement or not? What action
they are going to take as per your dwec-
tions?

MR. SPEAKER: What can | say?

[English]

SHRI VASANT SATHE . They cannct
go against your direction. (Interruptions)

MR. SPEAKER Mr Thomas, please
go to your seat.

[Translation]

Please take your seat .(Interruptions)

SHRI VASANT SATHE. Have you
directed them to give a statement? What
have you said to them?

MR. SPEAKER: The Speaker does
not give such directions. You have to give
a notice. Have you given a notice?
[English)

SHRI MADHAVRAQ SCINDIA (Gwal-
ior): Yes, Sir, we have given Calling Atten-

MR. SPEAKER: That will be duly con-
sidered.

(Interruptions)

[ Translation)

MR. SPEAKER: Allof you, please take
your seats.
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SHRI VASANT SATHE: Can the Gov-
arnment be so insensitive? Can the Home
Minister say:

[ Translation;

that they do not react. 11 persons have
es>aped and they are not reacting to 1t? You
do not want to react an tnis issue. What is
your atttude?. .(Interruptions)

SHRIMADHAVRAQO SCINDIA: Are you
going to give an assurance?

MR SPEAKER: It1s under our consid-
eration

{Interruptions)

MR SPEAKER: Please go back to your
seat What are you doing? Please go to your
seat

(Interruptions)

SHRIMADHAVRAO SCINDIA ; Please
listen to me. Please listen to my
submission ..(Interruptions)

[English]

MR. SPEAKER: Let us hear Mr. Ad-
van.

[ Translation]

SHRI L.K. ADVANI (New Delhi): Mr,
Speaker, Sir...(Interruptions)

SHRIMADHAVRAQ SCINDIA: Youdo
not listen to us, we are also Members of this
House.

MR. SPEAKER: | have listened to you.

(Interruptions)

SHRIMADHAVRAOQO SCINDIA: Weonly
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want an assurance through you that they will
come out with a statement or calling atten-
tion will be admitted on this important issue,
so that reaction of the Government on it may
be known and their position may become
clear...(Interruptions)

MR. SPEAKER: Please take your seat.

(Interruptions)
[English]

SHRIP.V.NARASIMHA RAO (Ramtek).
You are considering the notice given But |
would say that on a matter like this, the
Government should not wait for notice to
come. Suo moto they should come with a
statemeni because the whole country 1s
worried about #. This is what the Govern-
ment ought to have done.

SHRI MADHAVRAOQO SCINDIA- Very
serious matter...(Interruptions)

[ Translation)

SHRI L.K. ADVAN!: Mr. Speaker, Sir, a
question was raised by my friend Shn
Malhotra and it has also beer: raised by Shri
Sathe, Shn Madhavrao Scindia and Shri
Narsimha Rao also. | think the entire House
is very much worried about this incident.
Even otherwise we 2ll know it that the prob-
lem of Kashmir and the situation prevailing
there is very serious. But, if such a thing
happens, we expect from the Government
that it will take the entire House into confi-
dence and place ali the facts before
them...(Interruptions)

MR. SPEAKER: Sharmaiji, please take
your seat.

(Interruptions)
MR. SPEAKER: Yes, Mr. Home Minister.
(Interruptions)

MR. SPEAKER: Shri Dharam Palji,
please follow the rules of the House. Please
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(Interruptions)

THE MINISTER OF HOME AFFAIRS
(SHRIMUFTI MOHAMMAD SAYEED): Mr.
Speaker, Sir, yesterday 12 terorists es-
caped from the SrinagarJaitinJ & K ltis a
very serious matter. They should not have
been keptthere. Directions had already been
issued that such terrorists should be kept in
the Jammu jail. But how all this happened
and what action has the State Administration
taken in this connection...(Interruptions)

MR. SPEAKER: Brahmbhattji, please
take your seat. ‘You had demanded that the
Home Minister should make a statement;
but now when he is making a statement, you
are not listening to him, so please take your
seat.

(Interruptions)

SHRI MUFTI MOHAMMAD SAYEED:
Mr. Speaker, Sir, | would provide all the
details and explain the complete situation in
the House. The statement in this connection
will be made today itself.

{Interruptions)

MR. SPEAKER: The Home Minister
will make a statement in this regard.

SHRI RAJENDRA AGNIHOTRI
(Jhansi): Mr. Speaker, Sir, all the five dis-
tricts of the Bundelkhand region of Uttar
Pradesh arefacing asevere drought and this
has happened not only this year but for the
last 3 years. People are fleeing this region as
they have been left with no means to eam
their livelihood and it has become a question
of life and death for them. Being a rocky area,
wells have dried up and people are virtually
dying for want of water. So the question of
drinking water is really very important. There-
fore Mr. Speaker, Sir, | would urge upon the
hon. Minister that he should immediately
issue directions for starting refief work there.
Mr. Speaker, Sir, the situation is very grim
and it is a question of life and death for the
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people living there. All the four hon. mem-
bers representing that region are present
here, so you are requested to call upon the
hon. Minister of Agriculture to make a state-
ment in this regard...{Interruptions)

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Speaker, Sir, | had given a notice
for calling attention regarding people being
forcibly kept as bonded labourers in"the
Beggars Home being run by the Delhi
Administration...(Interruptions)

People who come from U.P. and Bihar
in search of work are beirg kept there as
bonded labourers in the name of beggars.
Hon. Minister for Labour and the Lieutenant
Governor of Delhi have seen for themselves
about 15 days back that Graduates and
Professors are being kept in the Beggars
Home. Orders were issued to release them,
butthey have notbeenreleased sofar. It was
found during the visit that 275 out of 350
people were persons who should not have
beenkept there as beggars. | would demand
that the hon. Minister for Labour should
make a statement in this regard.

SHRI TASLIMUDIN (Purnea). Mr.
Speaker, Sir, there is acute scarcity of salt in
Bihar and it is not available even at Rs. 5 per
Kg. Government should pay attention in this
direction...(Interruptions)

SHRIMAT! USHA VERMA (Kheri): Mr.
Speaker, Sir, district Lakhimpur Khen was
struck by a severe hailstorm on the 22nd of
this months and crops in Qne or two tehsils
were completely destroyed. The farmers do
not have anythingto feed eventheir children.
The situation is very grim there. | appeal to
the hon. Minister of Agriculture to make a
statement on this...(Interruptions)

[English]

SHRI AJIT PANJA (Calcutta South
East): Sir, in the whole of West Bengal,
particularly in Calcutta 1,000 children are
affected by a peculiar type of disease with
highfever. The School of Trophical Medicine
could not identify it. They are saying that this
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is Salmonela Tyfa. What | am requesting,
through you, so that the Central Health
Department, in case of such epidemics,
should send a special team of doctors and
experts with proper medicines to West ben-
gal immediately...(Interruptions)

SHRI K. RAMAMURTHY (Krishnagiri):
Sir, a very serious situation has arisen. A
very serious statementhas been madeinthe
Madras Assembly yesterday. At that time,
yesterday, our hon. Prime Minister was
hosting a very good and warm reception to
the IPKF. But the Chief Minister has uttered
something whichis againstthe armed forces
of our country...(Interruptions)

MR. SPEAKER: You had your say.
Now, Matters under Rule 377.

12.20 hrs.
MATTERS UNDER RULE 377
[English]

(i) Need for taking steps for saving
forests in Kerala

SHRI MULLAPPALLY RAMACHAN-
DRAN (Cannanore): Kerala's wealth lies in
her luxuriant forests, her numerous rivers
and her iong coastalline. However, the alarm-
ing shrinking of forest cover, over exploita-
tion of the river systems and poor manage-
ment of industrial and domestic effluence,
have all left their ugly mark on Kerala's
environment.

Though statistics of different agencies
vary regarding the extent of actual denuda-
tion of forest in Kerala, it is a more or less an
acceptedfactthattheforestcoverhas shrunk
from 44% in 1905 t0 27% in the sixties and to
10% in the early eighties and is still continu-
ing to shrink at an alarming rate. This has
destroyedtherarefloraandfaunaofthe land
and environmentalists say that the land-
slides and flash floods are also a direct
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consequence of the denudation of forests.

| therefore, earnestly request the hon.
Minister for Environment and Forests to ban
use of forest land for non-forest purposes in
Kerala and to see that the same is strictly
enforced.

12.22 hrs.
[MR. DEPUTY SPEAKER in the Chain

(ii) Need for converting the Main
Central Road in Kerala into a
National Highway

SHRI RAMESH CHENNITHALA (Kot-
tayam): Main Central Road (M.C. Road) i1s
one of the important roads in Kerala |t starts
from Angamaly, Ernakulam district and ends
in Trivandrum. Actually, this road 1s a parallel
road to the National Highway 47, covering
Kottayam, Pathyanemthitta. Alleppey and
Quilon districts. | request the Central Gov-
ernment to convert this road into a National
Highway.

(iii) Need for constructing another
airport near Cochin

PROF. K.V. THOMAS (Ernakulam): A
modern airport having the facility tc land Air
Bus, is a long chenshed desire of the people
of Cochin. Cochin being the industrial capital
of Kerala, attracts a large number of people
from different parts of the country and abroad.
Among the national airports, Cochin airport
stands 7th in the collection of revenue. But,
the present airport being a naval airtield, has
the facilty to receive only Boeing aircrafts.

“There was a proposal from the Civil Aviation
Ministry to strengthen the present runway to
enable landing of Air Bus 320. But the work
of strengthening the runway has been de-
layed. As it is difficult to expand the present
aifield due to constraints caused by the
Cochin port, itis requested that a new airport
may be constructed in another place near
the city. There 1s enough space at Kalamas-
sery in the possession of HM.T. Unit, which
can be used for developing the new airport.
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[Translation)

(iv) Need to complete construction
of dam over the river Kosi be-
tween Dargia and Phubian in
Bihar

SHRI DASAI CHOWDHARY (Rosera):
Sir, approval was given to the construction of
Dargia Phubian dam on the Kosi river in
Biharin 1978;but work onitwas later stopped
in 1980, and since then the dam is lying
incomplete due to which hundreds of vil-
lages in the surrounding areas get sub-
merged during floods, causing heavy loss of
life and property. The areas afiected mainly
by the floods include Hasanpur Sindhia in
district Samastipur and Ghanshyampur Vi-
rol and Kusheshwar in district Durgapur.

So, | urge the Central Government to
restart the construction work on this dam.

[English]

(v) Need to treat lawyers in the
special category in the matter of
allowing telephone connections

CH. JAGDEEP DHANKHAR
(Jhunjhunu): In the matter of allotment of
new telephone connections all over the
country, priority is extended to certain well-
defined categories—that of industry, doc-
tors. midwives, etc. They are entitled to new
telephone connections in special category.
Such a facility is not available to the mem-
bers of the legal faculty. There can be no
dispute thatlawyer are engaged in discharge
of public functions and are to maintain con-
stant communications with the litigants. In
the present times, litigants are required to be
in touch with the lawyers from considerable
distance. There is all tHe more campelling
necessity for a lawyer to have easy commu-
nication. In such a situation, it will be ex-
tremely desirable to treat lawyers as a class
in the special category in the matter of allot-
ment of newtelephone connections. I strongly
urge the Government to take necessary steps
towards this direction speedily.
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(vi) Need to take steps to revive
cement industry in Sawal Mad-

hopur, Rajasthan

DR. KIRODI LAL MEENA (Sawai Mad-
hopur): Swai Madhopur district in Rajasthan
is basically atribal area with more than 6 lakh
voters belonging to scheduled castes and
scheduled tribes. In this area, cement plant
is the only industry employing more than
5,000 workers which not only provide liveli-
hood to the 50,000 members of their families
but on it depends the economy of the entire
area. These 5,000 employees of the com-
pany have not received their salaries for the
last 28 months dueto closure of the plant and
now they are virtually on the verge of starva-
tion. About 47 persons have died due to
starvation and malnutrition.

The IRBI (operating agency of BIFR)
has suggested to the Government agencies
to grant various concessions, but Govern-
ment agencies have not responded properly
in the matter of welfare of the employees.

Asthe tumover of factory is Rs. 70 crore
out of which Rs. 38.44 crore is average
revenue income of Government, | suggest:
(1) selling unproductive assets of the com-
pany to generate funds of about Rs. 20
crore; (2) to declare this company a relief
undertaking with immediate effect till it be-
comes viable; (3} Central Government should
grant all concessions as recommended by
IRBI; (4) allow excise rebate of Rs. 50 per
tonne; (5) winding-up proceedings of the
company by BIFR should be stopped: {6) the
labour ccoperative society, which is under
consideration before BIFR and Government,
should be set up and the factory should be
started immediately in Government and

public interest.

MR. DEPUTY SPEAKER: Only the
approved text will go on record.

[ Translation)

(vil) Need for taking over the Katihar
Jute Mill in Bihar

SHRI YUVRAJ (Katihar): Sir, the pay-
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ment payment of wages, bonus, etc. has not
been made to the workers of the Katihar jute
mill in Bihar. This mill was being run by the
Industrial Development Corporation of the
State but the production is at a standstill
there due to non-availability of raw material.
The mill is open and the attendance is also
taken regularly; but wages have not been
paid since April, 1988, due to which the plight
of workers is miserable.

Therefore, | request the Central Gov-
emment {o take over the highly modernized
Katihar Jute Mill and alleviate the corditions
of the workers.

(viii) Need for opening a polytechnic
for women in Indore (Madhya
Pradesh)

SHRIMATI SUMITRA MAHAJAN (In-
dore): Sir, today the entire nation is march-
ing ahead on the pathof progress., Forthe all
round development of the country progress
is necassary on the economic, social, indus-
trial and all other fronts. There can be no
progress it women who form an important
part of our society are neglected. Recently
the hon. Prime Minister had also described
the allround development of women and the
need to sateguard her honour as highly
essentizl and said that the Government will
implement a scheme keeping thesethings in
mind. Employment oriented education or
vocational education is very important from
the point of view of development. Today
women have a significant contribution in
every sphere of life. Keeping this fact in mind
Women Polytechnic have been opened in
many important places throughout the coun-
try so that women can also get technical
education.

Indore is a major industrial city of Madhya
Pradesh. Major industrial centres like Devas
and Pithampur have developed around it.
Institutions such as C.A.T. have come up in
Indore. With a view that women play an
important role in industrial development of
the country, it is necessary to establish a
women polytechnic in indore. | would there-
fore urge upon the Government to pay
immediate attention to this matter.
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MR. DEPUTY SPEAKER: Now, we will
take up Item No. 6.

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): Sir, | have a submission to
make. Due to certain reasons, we would like
this item to be taken up tomorrow Instead of
today. And ifthe House agrees, we cangoon
to item No. 7.

SHRI G.M. BANATWALLA (Ponnani):
How can the House agree unless it know the
reasons? We will definitely co-operate with
the Government. But let us know the rea-
sons. And tomorrow 1s Friday. | must submit
that it the voting will take place between 1 PM
and 2 PM, t will not be convenient for
Members. It shouid not be between 1 PM
and 2 PM. So, you see to it that the voting will
be after 2 PM or so.

SHRI P. UPENDRA: | will explain you
the position. The time allotted for these two
Bills is one hour each. | don’t think that there
is any need to dispense with the lunch hour.
We can have lunch hour today and complete
these two Bills today alongwith the Discus-
sion under Rule 193. Tomorrow at 120 'Clock,
we can take up the Constitution (Amend-
ment) Bill for which three hours have been
allotted. We can complete it by 3 PM and
also have the voting at 3 PM tomorrow.

MR. DEPUTY SPEAKER: | think these
two Bills will be over before 6 O'Clock and
immediately thereafter, we will take up the
Discussion under Rule 193. Otherwise, it is

cheduled to be taken up only at 6 PM. I the
Members are informed about this, it will be
convenient for them to be present

SHRIP. UPENDRA" We can take it up
earlier also.

SHRIP. CHIDAMBARAM (Sivaganga):
The three hours debate should not be cut
tomorrow. The Parliamentary Affairs Minis-
ter has agreed that we will have fult three

CHAITRA 8, 1912 (SAKA)

Rule 377 506

hours debate tomorrow. That should not be
cut for any reason. lf that is cut, then the
voting will have to be postponed.

SHRI P. UPENDRA: If we take up the
discussion at 12 O’Clock, we can finish it by
3 PM and at 3 PM, we can have the voting.

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum): It is obvious that they want a
three hour debate before voting. But there is
not enough time as the ‘Zero Hour' may
continue beyond 12.30 PM sometimes. And
if the voting would take place after 4 PM, it is
considered to be a difficult time for some
Members. There should be an insistence
that all of us will be present. This is one
problem to which | want to draw your atten-
tion to.

The second point to which | would like to
draw your attention is that on any day, if the
debate or discussion extends beyond 9 PM,
there should be an arrangement for dinner
as many Members who live in North Avenue
or elsewhere cannot get their meals if the
debate continues beyond 9 P.M. This is a
request which | am conveying through youto
the Parliamentary Affairs Minister.

SHRI P. UPENDRA: 1 am sorry that
yesterday arrangements for dinner were not
made. The business in the House was sup-
posed to be over much earlier, say by about
7.30 p.m. That is why arrangements were
not made for dinner. In future, definitely
arrangements would be made for this.

MR. DEPUTY-SPEAKER: What about
voting?

SHRI P.R. KUMARAMANGALAM (Sa-
lem): In the Business Advisory Committee,
we were assured that there would be debate
on this for three hours. We want to make it
clearthat we must have debate onthis Billfor
three hours. The Private Members’ Busi-
ness starts at 3.30 p.m.

SHRIP. UPENDRA: We can take it up
at 12 O'Clock tomorrow and then we will
have voting at around 3.00 p.m.
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MR. DEPUTY-SPEAKER: Allright.

We go to the next item now.

12.36 hrs.

COMMISSIONS OF INQUIRY
(AMENDMENT) BILL

{English]

THE MINISTER OF HOME AFFAIRS
(SHR1 MUFTI MOHAMMAD SAYEED): |
beg to move:

“That the Bill further to amend the
Commissions of Inquiry Act, 1952, be
taken into consideration ”

Under Sub-Section (1) of Section 3 of
the Commissions of Inquiry Act, 1952, the
Central Government or the State Govern-
ment may appoint a Commuission of Inquiry
for the purpose of making an inquiry into any
definite matter of public importance

Before the Commissions of Inquiry Act,
1952 was amended In 1986, it was obliga-
tory for the appropriate Government, under
Sub-Section (4) of Section 3 of the Commus-
sions of Inquiry Act, 1952, to lay the report of
the Commission of inquiry appointed under
Sub-Section (1) thereof before the House of
the People or, as the case may be, the
Legislative Assembly concerned, together
with amemorandum of action taken thereon,
within a period of six months of the submis-
sion of the report. However, in 1986, it was
considered by the previous Government that
when Commissions of Inquiry are appointed
10 inquire into sensitive matters of public
importance such as those havirg a bearing
on defence, national securty, personnel
security of high dignitaries, friendly relations
with foreign powers, etc.. the inquiry reports
may contain materials of a highly sensitive
nature and, as such, it may not be i1n the
public interest to lay such reports before the
Lok Sabha or the Legislative Assembly of
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the State. In order to cover situations like
this, Section 3 of the Commissions of inquiry
Act, 1952 was amended by a Presidential
Ordinance promuigated on 14.5.1986, in-
serting Sub-Sections (5) and (6) in Section3
of the Act. The Ordinance was replaced by
an Act of Parliament in August, 1986. This
amendment provided that if the appropriate
Government is satisfied that in the interests
of the sovereignty and integrity of india, the
security of the State, friendly relations with
tforeign States or in the publicinterest, it is not
expedient to lay the report before the Lok
Sabha or the Legislative Assembly of the
State, the report of the Commission may not
be so laid, provided a notification to that
effect is issued within six months of the
submission of the report and approval of the
Lok Sabha or the Legislative Assembly of
the State to the notification is obtained.

The present Government has reconsid-
ered the matter, and is of the view that the
people have a right to information.

A Commission of Inquiry is set up forthe
purpose of making an inquiry into any defi-
nite matter of public importance. As such,
the report submitted by such a Commission
should not be withheld from the House ofthe
People or the legislative Assembly under
any circumstances and the public should
have access to information which is of vital
importance and interest to them. The Gov-
ernment, therefore, considers that the
amendments made in 1986 should be done
away with.

The Bill seeks to achieve the above
object.

l, therefore, commend the Bill for the
consideration of this august House.

MR. DEPUTY-SPEAKER:
moved:
“That the Bill further to amend the
Commissions of Enquiry Act, 1952, be
taken into consideration.”

Motion

SHRI P. CHIDAMBARAM (Sivaganga):
Mr. Deputy Speaker, Sir, one has watched



509 Commissions of Inquiry CHAITRA 8, 1912 (SAKA)

with some amount of wonder and amaze-
ment at the record of this Government in the
last 110 days or so. Their proudest achieve-
ment seems to be, what according to them
is, undoing what the previous Government
did. And since they have the vocal support of
perhaps the last survivitgg communist party
in the world, they are emboldened to go
along this road of self delusion.

Sir, afew minutes ago this House heard
the Minister of Parliamentary Affairs plead-
ing with the Chair, for reasons which he is not
able to disclose, why the 64th Constitutional
(Amendment) Bill should be taken up only
tomorrow. We came prepared to participate
in that debate. We will reserve what we
would—like to say for tomorrow. The 58th
amendment, which they repealed with so
much pomp and ceremony, Is back partly as
the 64th amendment.

Act 36 of 1986, amended the Commis-
sion of Inquiry Act and introduced sub-Sec-
tion 4 and sub-Section 5. Today the home
Minister claimsthat it is a proud achievement
that they are bringing forward a Bill to repeal
that amendment. This Government is con-
cerned only with super structural changes,
cosmetic changes which are born out of
collective self delusion

Sir, if Iremember right, Shri Mufti Mohd.
Sayeed was a Member of the Government
which introduced the Act 36 of 1986 and
today Shri Sayeed stands up and says that
we want 0 undo that Act. He is entitled to
change his views.

AN. HON. MEMBER: He 1s wiser
today.

SHRI P. CHIDAMBARAM: Yes, he is
wiser today but what makes you so sure that
he will not be wiser again tomorrow? What
makes you so sure that he willnotchange his
mind again? Now, | would ask, where were
the authors of that Bill. The author of the Bill,
the then Law Minister, Shri A.K. Sen, is on
their side. The author of the notification, the
then Minister of State for Internal Security is
ontheirside. Now, let me say, | have said this
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in this House on the last occasion also, the
author of the notification, beyond whom the
notification did not travel, by which the
Thakkar Commission Report was withheld
trom this House, the then Minister of State
for Internal Security, is on their side. The
notification did not travel beyond him and |
would like to the Home Minister to look into
the files.

Therefore, Sir, it is all very well to stand
up and say “in our wisdom we repeal all
these things.” We know the wisdom by which
they sought to repeal the 53th Amendment
and today the same wisdom permits them to
bring the 64th amendment. | have no doubt
in my mind that if Shri Sayeed remains Home
Minister long enough, he will bring forward
another Bill at some point of time by which he
will say, “l want to withold part of this Com-
mission of Inquiry’s Report”™.

Today there is a demand for inquiry into
the incidents in Kashmir since the 20th
January , 1990. Four independent persons
went to Kashmir. The Committee on Initia-
tive of Kashmir has given a scathing report.
They have pointed out three dates which are
the turning points in Kashmir. The first of that
1s the night of 19-20 January, 1990. A de-
mand was voiced. Let not the Home Minister
be complacent. Today, we marched to the
President. A demand will come one day and
you will have to concede that demand for an
inquiry into all that happened in Kashmir
since 19-20 January, 1990. When that Report
comes, we will hold you to this Bill. We will
ask you to place on the Table of the House,
every single line of the Report. | am sure, you
will come forward and say that part of this
Report ig too sensitive, please allow me to
withhold it. | have no doubt that you will say
that one day.

The Government of India, acting through
the Delhi Administration—what kind liberties
they have taken with this law—have just
appointed aretired Justice Mr. Subramaniam
Poti, as a single member Inquiry Commis-
sion, to inquire into certain incidents which
took place as a consequence of the Delhi
riots. This | believe is an off-shoot of Justice
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Ranganath Mishra’s Commission of Inquiry.
Justice Subramaniam Poti—l| have great
respectfor his intellectual abilities, but surely
he is not an independent Judge, he is not an
independent person he was the candidate of
the Left Democratic Front in Kerala—was
defeated by a Congress (I) Member, Mr.
Thomas. He was rejected by the people. He
stood with the support of political parties—
the CPI (M), CPI and your party—and today
he has become an independent Member.
You swear by the rule of law. You swear by
the sanctity of the Commission of inquiry.
You swear by the sanctity of the Report of
Commission of Inquiry.

InKerala, amajor controversy has arisen
on the appointment of three persons to man
the Commission under the Public men Cor-
ruptions Inquiries Act. The Act requires
consultation with the Leader of the Opposi-
tion. The Leader of the Opposition was not
consulted and a major controversy has
erupted in Kerala.

SHRI A. VIJAYARAGHAVAN
(Palaghat): No, Sir. ltis a clear distortion ot
facts.

SHRI P. CHIDAMBARAM: That is for the
High Court to decide. Mercifully you cannot
appoint...(Interruptions) There was no con-
sultation. | am aware of the facts and | wil!
repeat them. There was no consultation with
the Leader of the Opposition and a major
controversy has errupted in Kerala. Why did
we bring this Bill? Why did we in the previous
Government make this Amendment? We
made this Amendment because, as | said,
there is always or sometimes surely a con-
flict between disclosure and contidentiality.
The question is on which side did the public
interest lie? Does public interest lie in full
disclosure or does public interest lie in main-
taining confidentiality? In fact, when we
moved this Bill, we said that this is an ena-
bling power. It does not oblige the Govern-
ment to withhold the Report nor does it
oblige Parliament to sanction withholding of
the Repornt. This is an enabling power. This
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power is available if it becomes necessary to
invoke this power in a highly sensitive situ-
ation like what is prevailing in Kashmir today,
like what is prevailing in Punjab today, if it
becomes necessary to hold an Inquiry, if it
becomes necessary not to disclose the en-
tirety of the Report. We think such an ena-
bling power is a good and necessary power.
Even then Government cannot act unilater-
ally or independently. The executive Gov-
ernment will have to come to Parliament and
Parliament would have to sanction or ap-
prove the notification. If you do not wish to
have this enabling power, that is your privi-
lege. But this power which was added by
sub-Section 4 and sub-Section 5, was a
good power, a necessary power and an
enabling power. It maintained the balance
between confidentiality and disclosure.

Now, if the Government, in its wisdom—
we have found in the last one hundred days
that its wisdom is always a short—lived
wisdom—today wants to deprive itself of this
power, they are welcome to do so. But to-
morrow, like the 64th Constitution Amend-
ment Bill, # you come forward again on
banded knees and say, ‘We made a mistake
in repealing the 59th Amendment; we want
the 64th Amendment today’, the whole world
will laugh at you; the people of this country
will laugh at you.

Look what has happened to your
Wadhwa Commission report. You swear by
full disclosure. | heard the Home Minister
read in his speech, that they stood by free-
dom of information. The Wadhwa Commis-
sion report was not placed before Parlia-
ment, it was not publicly disclosed. The
Advocate’s on record, that they had to go
before the Supreme Court.

SHRI MUFTI MOHAMMAD SAYEED :
No.

SHRI P. CHIDAMBARAM: | am telling
you the facts, Mr. Minister. Listen to me.
They had to agitate. They went before the
Supreme Count. Only on Monday, the matter
was mentioned before the Court of the Chief
Justice. The matter was listed before the
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Chief justice’s Court on Tuesday. On Tues-
day, the Government reluctantly conceded,
through the Attorney General, that within
one month, that they shall place the report. It
required the advocates to go before the
Supreme Court and coerce the Government
to publish this report. So, do not swear by
your principle of freedom of information.
There are times in the governance of a
country when confidentiality is more impor-
tant than disclosure. There are times when
disclosure is more important than confiden-
tiality. A balance has to be maintained. We
believe, when the previous Government in-
troduced the Act 1986 we did maintain the
balance between confidentiality and disclo-
sure. If the present Government wishes to
deprive itself of this power, it is welcome to
do so. But | have no doubt in my mind that
these are cosmetic changes, intended to
befool the people. These do not address
themselves to the substantive and real is-
sues of the country. The real issues of the
country are not repealing the amendment to
the Commission of Inquiry Act. The real
issue of the country is not repealing the 59th
Amendment. The real issues of the country
are in Kashmir and Punjab. And this Govern-
ment is today a bemused spectator of what
is happening in Kashmir and Punjab.

Goirig by the principle, we oppose this
Bill to amend the Commissions of Inquiry
Act. We want 1o express our opposition and
reservations; but if Government, in its wis-
dom, which | think is misguided, wishes to
deprive itself of this power, it is welcome to
do so. But let me once again point our that we
have no faith in the Government's repeated
utterances and swearings that they believe
in full disclosure, they believe in the rule ot
law, they believe in taking people into confi-
dence—Dbecause their actions, their conduct
in the last 100 days, their actions and their
conduct in Kerala, their actions and their
conductonthe Wadhwa Commission report,
their actions and their conduct in appointing
Justice Subramaniam Poti, all of them are
completely contrary to what Government is
professing today.

With these words, | would say thatthese
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are our views on this Bill; and it is for them to
decide whether they wish to pursue this Bill
or not.

SHRI SAMARENDRA KUNDU
(Balasore): Mr. Deputy-Speaker, Sir, | was
not elected during the last two Lok Sabha
elections. Many things had happened, par-
ticularly in the last Lok Sabha. One of the
things that happened, is the scuttling of the
right of information of the elected Members
of Parliament and of the Public. | cannot
imagine that this can happen, in any circum-
stances, in any civilized democratic country.

Mr. Chidambaram was very eloquent.
He first wanted to escape saying that this
was done in Mr. AK. Sen’s days, and soon.
But | know he cannot escape it. Finally he
came around and supported the action of the
then Rajiv Gandhi’s ‘Government... (/nter-
ruptions) | think he is very loyal to his leader,
to his party. But | do not know why one
should be very loyal to many ugly things that
had happened during the last Government.

| can understand that you may not insti-
tute the inquiry commissions. Think about it;
it is quite all right.

Once you plunge into it, once you have
instituted an Inquiry Commission, | cannot
conceive by any standard of prudence or
anything that you may claim that you can
shut out the findings from the Members of
Parliament, the elected body or the Press or
any other body once if submits its report. So,
he has put out a theory, that is, need of
confidentiality. kt is a very well-known theory.
Well, these are meant for argument in the
High Court and the Supreme Court and not
to be agitated in this forum. The Ministers,
whenever they are elected as M.Ps pride
themselves that they are elected democrati-
cally. But some of their acts make them
terrible dictators. So, this sort of points made
are argued in the count that the Government
has certain powers to undo certain things
which it wanted to do by way of appointing a
Commission in the interest of the people for
maintaining its sovereignty. | can under-
stand a situation can arise when govemn-
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ment’s acting functions that is certain docu-
ments, certain incidents, certain informa-
tion, which are in the possession of the
government, may cause embarrassment—if
they are disclosed—may cause ill-feelings,
may even threaten its security. For that Mr.
P. Chidambaram will agree with me, there is
a lot of protection; there is a lot of protection
even in the Lok Sabha Rules, other rules,
and inthe Official Secret Act, which againwe
will try to amend. The laws and rules give the
Government a lot of protection.

1 do not want to go back to those terrible
things-which we read in the Press—referred
to in the Thakkar Commission on a very
sensitive issue. We are all very sad about it.
We are all very sad the way Shrimati Indira
Gandhiwas killed by her own security guard.
But Shrimati Indira Gandhi, in her right, put
us in the jail under MISA during the emer-
gency for 18 months. Mr. P. Chidambaram
was not there. Perhaps he was practising in
the court. Perhaps he did not know the
horrible days we passed during that time.
Nobody thought that we would be able to
cross the doors of the jail gate. But still then
we had a lot of respect for Shnmati Indira
Gandhi. | could not imagine for a while how
the then Government and the Home Minister
could not find or choose proper police per-
sonnel who could guard at leastthe life of the
Prime Minister; and it is a shame that the
Prime Minister was killed by her own security
guard. Thisincident rocked the world. Tofind
the truth and to arrive at the truth an Inquiry
Commission was instituted. Everybody
demanded it. I think the Oudest demand was
from the Congress—I| P. -ty, that people
should know who were Ler ~d it. Thera was
a lot of suspicion about it at that time. it was
talked about very loudly that India was going
to be destabilised. | think the Home Minister
remembers it. Then, fortunately or unfortu-
nately, we were in the Opposition, and all of
us were branded as enemies of the people,
anti-nationals. Now, looking into the situ-
ation, the then Government, in their wisdom,
appointed a Commission for their own bene-
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fit. After the Commission submitted its re-
port, Government did not lay it on the Table
of the House; they first declined to lay the
entire report on the Table of the House; then
there was a walk-out. Finally, perhaps, they
laid a portion of the report on the Table of the
House.

13.00 hrs.

And then the most vital point- s the
observation made by the Fhakkar Commis-
sion, that paragraph which | read last time
here in the Lok Sabha regarding Mr. R.K.
Dhawan that “the needle of suspicion” was
on Mr. Dhawan. It is said eloquently in the
report. Government wanted to suppress that.
Now Mr. Dhawan is becoming a member of
the Rajya Sabha. He is being brought to
Rajya Sabha. Well, he will face the situation
there and explain. My point is that when such
great national interests are there what is to
be done?

MR. DEPUTY-SPEAKER: | think we
can allow Mr. Samarendra Kundu to con-
tinue for some more time and after his speech
is over we can adjourn for lunch.

AN HON. MEMBER: We can continue
after lunch.

MR. DEPUTY SPEAKER: How much
time do you need?

SHRI SAMARENDRA KUNDU: Ten
minutes.

MR. DEPUTY-SPEAKER: The House
adjournedforlunchto meet againat 2 o'clock.

13.01 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock
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14.05 hrs.

The Lok Sabha re-assembied after Lunch
at five minutes past Fourteen of the Clock

[DR. THAMBI DURAI in the Chair]

COMMISSIONS OF INQUIRY
(AMENDMENT) BILL—Contd.

SHRI SAMARENDRA KUNDU: | was
making the point that Government is well
within its right to decide whether to appoint a
commission or not. But once it appoints a
commission, the report of that commission
becomes public property. The argument
which has been advanced is that in the
national interest, in the interest of security of
the State and our relations with the neigh-
bours that the report was not made public
because that would have put the Govern-
ment and India into embarrassment. But this
argument is absolutely wrong and fallacious,
because having looked into ali aspects,
Government decided the course of action.
When the report indicted directly or indirectly
the Government, at that time, it developed
cold feet. It is unfair; it is undemocratic and
unjust. In a democratic and civilised country
we have every nght to know as to what
happened to a certain incident on which a
commission was appointed and the Govern-
ment had spent sa much money. The Gov-
emment tried 1o suppress the Thakkar
Commission Report from the gaze of the
public. i did its best o do that. But there was
so much demand from the public, press and
the Members of Parliament in the opposition
at that time that the Government half-heart-
edly had to lay a portion of the report on the
Table. Mr. Chidambaram is not here. The
former Speaker ot the House, untortunately,
was involved in that controversy which was
laid was a full report or not. f my memory
serve me right, he also said that the annex-
ures and other things were nat part of the
report and whatever had been laid was a
compilete report though part of the report
was laid. |} may tell the Members of the
opposition here, those who have had a hand
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in suppressing the report, particularly my
dear friends in the opposition benches, that
by entering into some sort of subterfuge
methods, they have brought down the image
of democracy whereas all of us should try to
build up the image in the entire world particu-
larly in the non-aligned countries. All the
countries around us excepting one of two
which is free and democratic, have dictator-
ships. So the world is looking at us. But what
sornt of messages are we giving to them?
Therefore, the amendment which prohibits
or gives authority fo the Government not to
make the report public or place it on the
Table, is highly undemocratic and is unbe-
coming of any civilised Government.

| was saying about the Thakkar Com-

piayed arole in facilitating the crime commit-
ted by Mr. Beant Singh and Mr. Satwant
Singh. If this is the part of the report, then
how can you say this? When the Congress-
| people, others and the nation wanted that
report to be made public, then how can you
suppress it? But what that Government had
done was a mala fide action. it was done only
to protect...**...and some of the henchmen
of Mr. Rajiv Gandhi, former Prime Minister.
Besides, | am toid, in the Thakkar Commis-
sion's Report there is a reterence to ‘foreign
hand'. It is not a question of Mrs. Indira
Gandbhi, it is the question of the Prime Minis-
ter of our country. It might happen to any-
body. lf there s areferenceto aforeign hand,
the House has a right to know what exactly
it is. Why | am saying this is because the
Congress (1) people are shouting from the
top of the tree, from the top of the houses,
saying that the Opposition is anti-national
and the Opposition has a hand in t. 1 am toid
the Thakkar Commission has also said that
there is a school in USA, called Camper
School, which has been giving training o
Indians who had an attempted hand in USA
to murder Indian leaders, ad there it is also
said that this school trained the people sus-
pected to have left a bomb in the Air india
plane which crashed in the Atlantic Ocean in

“*Not recorded.
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1985. These constitute a valuable informa-
tion. Therefore, it is highly illogical, illegal
and, if Imay say so, undemocraticto say that
this Commission’s Report should not be laid
on such and such frivolous grounds.

| do not know whether this matter was
tak s to the High Court and the Supreme
Cc . Here is the law which was there
earnier which says: “The provisions of sec-
tion 4 shall not apply if the appropriate gov-
ernment is satisfied that the interests of the
sovereignty and integrity of India and the
security of the State, friendliness with for-
eign States, or in public interest, #t is not
expedient to lay before the House of the
People or, as the case may be, the Legisla-
tive Assembly of the State...” My point is that
this law is also unconstitutional since it in-
fringes tha Fundamental Rights given in the
Constitution. | do not know whether it was
tried in the High Court and the Supreme
Court. To me it appears to be a palpably
unconstitutional piece of iegislation, a piece
of a black legislation. If it would have been
taken to the High Court and the Supreme
Coun, perhaps the courts would have ruled
that the Parliament could not arrogate itself
such an authority via the then ruling party to
curtail the rights and privileges given in the
Fundamental Rights.

Inthe end, | mustthank our Government
that it has stood to its promise, it has stood to
its moral posture. Some of the people have
been taunting by pronouncing that it is an
open Government. Yes, certainly it is an
open Government. The openness is that
everything that is done by the Ministers, by
the people in power can be known through
the Press or by holding meetings or by some
other way and by that way only can we stop
corruption, high-handedness and arbitrari-
ness. Ceorruption, high-handedness and
arbitrariness cut the foot of democracy and
the democratic system in this country. Per-
haps there was a different regime in which
the hon. friends could not get a chance to
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raise their voice, to stand erect to say: no,
this is wrong, to defend the Constitution. But
now there is completely a sea-change. In-
stead of taunting this side about openness,
they must come out to openly support this
Bill and to admit, | do not say guilt, the
mistakes which they have done by support-
ing such a piece of black legislation. | was
toldthat Mr. Chidambaram, when he was the
Home Minister, had made a reference. |
have a Press report haere. Shri Kalpanath
Rai, the then Energy Minister had said to the
Press that ShriM.L. Fotedar had a hand with
Shri Thakkar in making...**...report public
and so also against Shri Alexander. Sir, itis
nice to pass on the buck to others; it is nice
to throwthe ball in other’s court. But the truth
is also that at certain point of time, the
system was so repressive at that time that
Mr. Chidambaram should have admitted and
should have asked also Mr. Fotedar and Mr.
Alexander that they were also a party to this.
The system at that time was so repressive
that the inter-party freedom was not there,
dissent was not given any value and there-
fore, some of the people were compelied to
act against their will. In this connection, | just
wantto narrate a very small story. Way back
hereinthis Lok Sabha, when an hon. Member
was reading out a portion of the document,
then somebody from the Treasury Benches-
Congress Member-shouted “secret docu-
ment, secret document™. Then Pandit Nehru
asked Shri Lal Bahadur Shastri who was
sitting there “what is it?. Then a report was
brought to him. Then, he asked Shri Lal
Bahadur Shastri “Is it the copy of the report
which was inthe file? | think | saw it.” Shri Lal
Bahadur Shastri said “Yes, it was the same
copy of the report.” Then Shri Jawaharlal
Nehru got up and said "I will place the report
tomorrow on the Table of the House". Then,
there were loud chears. So, Sir, what ! mean
to say is that this was the norm, ademocratic
norm practised earlier. Now, the whole thing
has been changed and this Government is
trying to bring back all the democratic norms
and strengthen it. | would like the hon.
Members on the Opposite side, particularly,
the Congress Members, to rise to the occa-

“*Not recorded.
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sion and support this Bill. Thank you.
[ Translation)

SHRiI GUMAN-MAL L ODHA: Honour-
able Chairman, Sir, while extending my full
support to the Commission of inquiry.
(Amendment)Bill, | would like to tell the
opposition that it is something ironical that
this Bill seeks to repeal the sub-section 4 of
the section 3 which makes it mandatory for
the Government that it will lay the complete
reportof an Inquiry Commissiononthe Table
of the House and [ater on place a report on
the action taken by the Government on the
report, before the Parliament. The aforesaid
bill was passed in 1971 after thorough delib-
erations by a joint select committee of 1964
headed by Shri N.K.P. Salve, Mrs. Indira
Gandhi herself, who was a member of Lok
Sabha in those days, was a member of the
committee. This committee had thirty other
members who were eminent parliamentari-
ans and many of who were honourable
members of the Congress Party. The com-
mittee, after lot of deliberations decided that
public should know the findings of an inquiry
commission and the Government's action
thereon. Therefore, they decided that the
Government must place the reports of the
Inquiry Commission before both Houses of
Parliament. Hence, the bill was passed at
the instance of Mrs. Gandhi herself in 1971.
But it is rather unfortunate that after her
death the inheritors of her legacy are trying
to kill the very spirit of the report which
maintained that Government must be su-
preme but the public must know every thing
about the report of an Inquiry Commission
and the subsequent action of the Govern-
ment on it. Therefore, | would like to state
that by making an amendment in the Inquiry
Commission Act, despite the recommenda-
tions of the Joint Select Committee, they
have killed Mrs. Gandhi once again and this
time the spirit underlyng the report was the
casualty. For this, the future history of Indian
Parliament and politics would never forgive
them.

Sir, | would like to put a question as to

(Amend.) Bill 522

what for, after all an Inquiry Commission is
instituted? In fact, it is only when there is a
major incident such as firing, a dam burst,
which might have taken a heavy toll of
human lives, that the Government institutes
an inquiry to investigate into the reasons of
mishap. For this, the people raise their voice
which echoes in Parliament and the legisla-
tive assemblies and it is only then that Gov-
ernment says that it would conduct an inves-
tigation into the matter and for that purpose
appoints a judge of the Supreme Court or
some High Court who is considered to be the
most credible person in the country. The
inquiry report submitted by him is laid on the
table of the House. Now if that report is
iocked into a shelf and made confidential
then this, | think, is the sheer murder of
democracy, parliamentary tradition as well
as the system and of all those principles due
to which ‘right to information’ has become
our fundamental right and which is the very
base of the manifesto of Janata Dal, of
Bhartiya Janata Party and many other par-
ties. This is so because most often voice is
raised by journalists and other people also
that ‘right to information’ is our fundamental
and basic right. | would like to tell you what
the judges said in S.P. Gupta case and what
was said in Nixon’'s case by the judges of a
nation which is called an institution of liberty,
who were appointed by Nixon himse¥. |
thank the judiciary of that nation which said
quite impartially witen e iseue o priviege
and confidentiality was raised by Nixon and
when he said that he would not forfeit the
tape come what may. | would like to tell you
about that very statement. In S.P. Gupta
case, Supreme Court gave a historic verdict
which | think was unfortunate because with
that verdict the judiciary had curtailed its own
powers. As far as the 'right of information’ is
concerned, | would like to quote page 242 of
the verdict. Here one of aur honourable
member has stated that there is a distinction
between disclosure and information. Accord-
ing to him, disclosure is one thing and infor-
mation is an other and there is a minute or a
technical distinction between the right to
disclosure and the right to information and it
has been sought to obliterate this distinction
in the aforesaid report; but it stands exposed



623 Commissions of Inquiry MARCH 29, 1980

[Sh. Guman Mal Lodha]

in the face of the following text of the judge-
ment:—

[English]

Iquote here from the Judgement in S.P.
Gupta and other V. President of India and
others (AIR 1982 Supreme Court, 149) as
follows:—

“Lord Salmon too rejected the “can-
dour theory” in Reg v. Lewes Justices:
Ex part Secretary of State for Home
Department. (1973 AC 388) (Supra) at
p. 413 by referring to it as “the old
fallacy” that “any official in the govern-
ment service would be inhibited from
writing frankly and possibly at all un-
less he could be sure that nothing
which he wrote could ever be exposed
to the light of day”. The candour argu-
menthas also not prevailed with Judges
and jurists in the United States and itis
interesting to note what Raoul Berger
while speaking about the immunity
claimed by President Nixon against
the demand for disclosure of the Wa-
tergate Tapes, says in his book “Ex-
ecutive Privilege”. A Constitutional
Myth” at page 264:"

“Candid interchange” is yet another
pretext for doubtful secrecy. It will not
not explain Mr. Nixon’s claim of blan-
ketimmunity for members of his White
House staff on the basis of mere
membership without more; it will not
justify Kleindienst's assertion of immu-
nity from congressional inquiry for two
and one-half million federal employes.
It is merely another testimonial to the
greedy expansiveness of power, the
costs of which patently outweigh its
benefits. As the latest branch in a line
of illegitimate succession, it illustrates
the excess bred by the claim of execu-
tive privilege.” at page 239.
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While giving their verdictin S.P. Gupta’s
case, the learned judges candidly declared
that the contents of the letters exchanged
between the judge of the Delhi High Court
and the Supreme Court regarding appoint-
ment, even if they are of top secret nature,
will have to be made public in the interest of
justice and fair play as it involves the right of
the people to have information and justice on
a matter of public importance.

Sir, Iwould also like to refer to article 19
of our constitution which specifically implies
that no excuse of secrecy, privilege, immu-
nity or non-disclosure can be applied to
suppress the people’s right to information on
a matter of public importance.

Sir, | should like to remind you that
during the tenure of Justice Chagla as the
Chief Justice of Bombay High Count, an
enquiry commission was set up to enquire
into the case concerning Shri T.T. Krishna-
machari and Mundhra, commonly known as
Mundhra case. That was also an inquiry
commission whose proceedings were con-
ducted inopenin Bombay. Tents were pitched
in Bombay and people visited in thousands
there to witness the proceedings of the
commission. Shri T.T. Krish hari had
to resign in the light of the findings of the
commission and Mundhra was put behind
the bars. Had the report of Thakkar Commis-
sion been made public earlier and pre-
sented to this House in the right earnest,

possibly have...*...They would have been
putbehind bars in the jails of Delhi and would
have been subjected to police interrogation
for the cold blooded murder of Smt. Indira
Gandhi. Justice Thakkar, a judge of the
Supreme Court says that the needle of sus-
picion points towards..."... and | am aston-
ished to note that our erstwhile Prime Minis-
ter, the heir of late Smt. Indira Gandhi, is
trying to push the needle of suspicion aside,
and arranging a seat for the culprit in one of

*Not recorded.
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the august s of Parliament instead of putting
him behind the bars in Tihar Jail alongwith
Charles Shobraj.

Sir, I would like to request that it is not
only imperative but important also that the
facts are brought to light in the interest of
democracy and general public and
constitutional propriety. Those who aretrying
1o suppress the facts have done so time and
again but | ask, why? Is it becausa the
conspiracy was fabricated by..? Was Shri
Rajiv Gandhi responsible and behind all
that? The reasons shall be made public.
Therefore, | would like to say that our friends
in the opposition shall not get pained and feel
hunt...(Interruptions)

[English]

MR. CHAIRMAN: | am requesting you
to take your seat. Please take your seat.

[ Translation]

SHR! DILEEP SINGH BHURIA
(Jhabua): Mr. Chairman, Sir, lhave a point of
order. The hon. Member has mentioned the
name of..."... and as..."...is not a member of
this House, he should have given it in writing
before levelling any charges against him. If
the name of somebody who is not a member
of this House is mentioned,
then...(Interruptions)

SHRI KALKA DAS (Karol Bagh): Mr.
Chairman, Sir, this is a fact rather than an
allegation. |f the facts aren’t revealed
alongwith the name concerned, the position
of someone else may be compromised.

[English]

MR. CHAIRMAN: If at all there is any
allegation, it will not go on record.

[Translation)

SHRIGUMAN MAL LODHA: Mr. Chair-
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man, Sir, to point the needle of suspicion
towards...*..for the assassination of Smt.
Indira Gandhiis not analogous to the discov-
ery of Columbus. It is rather a universally
acclaimed fact. Everybody knows that the
report of Justice Thankkar has been laid on
the Tablé of the House and many a times his
name has been mentioned in the House.
There is nothing to allege in it. | propound
that | was ‘expecting Shri Rajiv Gandhi and
his colieaglses %o rise from petty party-poli-
tics and confess that they have committed a
historical, a political and a constitutional
biunder on this important issue, in the same
manner, in which they conceded that they
had abolished the right to life in Punjab after
fighting for the 59th amendment bill and that
was a mistake.

[English}

We committed rape on democracy. We
committed murder of democracy. We com-
mitted murder on the freedom of expression
and right to information, which is a funda-
mental right, according to the Supreme Court
Judgement.

[ Translation]

In the end, while supporting this bill, |
request my able friends in the opposition to
do the same because it is better late than
never. Reiterating my request to them that
they support the bill, | stop. Thank you.

[English]

SHRI A. CHARLES (Trivandrum):
Justice Thakkar who inquired into the Fairfax
issue found that the Prime Minister, Mr. V.P.
Singh is guilty. What you have to answer
about Mr. V.P. Singh's connection with
Fairfax...(Interruptions)

MR. CHAIRMAN: Order please. | have
not called you. | have called Prof. Soz.

PROF. SAIF UD DIN SOZ (Baramulia):
Mr. Chairman, Sir, my intervention on this
Commission of Inquiry (Amendment) B,

*Not recorded.
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1989 is, | support this amendment. After all,
it wants to annul the amendment that was
effected in section 3 of the Act, in 1986. This
amending Bill is welcome. & says, within six
months of the submission of the repont, it
should be made available before the House
and the House cannot be kept in ignorance
of what the Commission of Inquiry has gone
into. | welcome it.

At para 2 of the Statement cf Objscts
and Reasons, it says:

*A Commiss:o~. of lnguiry is always set
upforthe purpose of making aninquiry
into any definite ratter of public impor-
tance. As such. the report submitted
by such a Commisston should not be
withheld from the House of the People,
or the Legislative Assembly under any
circumstances and the pubiic should
have access to information which is of
vital importance and interestto them. it
is felt that the amendments made in
1986 should be done away with.”

&k is all right and | support this amend-
ment. But as far as the public interest is
concerned, | raise a very important question
before the House thatthe Government should
come forward with an amendment tha! rf
N .' - .”.““ . AL ‘\_ 4.
anon-Governmental report, there shoutdbe
a mechanism whereby the Government will

take notice of that.

In the Zero Hour today, | was in agony
when | reported to the House that there is a
factual report on the situation that is obtain-
ing in Kashmir. It is a Committee for Initiative
on Kashmir. That Committee sent brave
sons of India, Tapan Bose, Dinesh Mohan,
Gautam Navlakh, Sumanta Banerjee. These
four people went to Kashmir valiey from 12th
to 16th March. They were in Srinagar and
other parts of the Valley. They were bold
enough to go to Handwara and Kopwara to
see all places in Anantnag and they pro-
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duced a factual report. | am telling you hon-
estly, | have gone through the report and |
have tound it is tactually correct. The Home
Minister who raised earlier on the Kashmir
debate has no facts and figures. His Gover-
nor has not informed him on the deaths in
Kashmir. His Governor has notinformed him
on the people who were wounded. This
report says about all kinds of atrocities have
that have been committed, molestation of
wemen, arrests and the continued curfew
and disinformation.

MR CHAIRMAN: Mr. Soz, are you
Jdiscussing about the Commission of Inquiry
{Arcndment) Bill? You please speak on the
amendment.

PROF. SAIF UD DIN SOZ: 1 want to say
tnat this Government should take notice of
the report. On Kashmir issue, | say, there
shouid be a Commission of Inquiry to look
intothe situation in Kashmir, whatis happen-
ing to the people at the hands of para military
people, as to how many innocent people
have been killed. From this report, | read only
one para:

*Ironically, the Government’s plan to
suppress ‘terrorism’ is ending up in a
situation where the hitherto non-com-
mitted masses are being pushed to a
position where they feel thatindepend-

[ e [N

by the assortment of secess'omst mili-
tant groups—is the only way of escape
from State repression. Thisfeeling was
eloquently summed up by a Kashmiri
Government Officer. Till January 19 1
was against the militants. Today | am
for them.”

MR. CHAIRMAN: 1t is not relevant.
Don't bring in all these things.

PROF. SAIF UD DIN SOZ: | place this
report on the Table* of the House.

MR. CHAIRMAN: | do not allow.

*As the Speeker did not subsequently
trested as laid on the Table.

d the YP

, the Report was not



529 Commissions of Inquiry CHAITRA 8, 1912 (SAKA)

PROF. SAIF UD DIN SOZ: 1demand a
Commission of Inquiry by a Supreme Court
Judge to enquire how innocent people have
been killed in Kashmir, how they continue to
impose curfew and how hospitals have no
medicines.

SHRIG.M. BANATWALLA (Ponnani): |
amonapointoforder. The hon. Member has
just now read out a paragraph which he says
is from some report. We do not know any-
thing about it. In that case, that report must
be placed on the Table of the House. The
hon. Member must take the responsibility.
The report must be placed on the Table of
the House so that we have access to that
information and we can look into the matter.
| demand that the report be placed on the
Table of the House.

MR. CHAIRMAN. 1 do not allow.

SHRI G.M. BANATWALLA: | demand
that the report be placed on the Table of the
House. We demand your ruling on my pont
of order.

MR. CHAIRMAN: | am not allowing.

SHRIG.M. BANATWALLA: My point of
order is that the report should be placed on
the Table of the House.

MR. CHAIRMAN: Itis not connected to
this now. It is not relevant now.

SHRIG.M. BANATWALLA: Idemand it
to be placed on the Table of the House.

PROF. SAIF UD DIN SOZ: The Com-
mission of Inquiry should look into the atroci-
ties in Kashmir...(Interruptions)

MR. CHAIRMAN: Now we are discuss-
ing about Commissions of Inquiry (Amend-
ment) Bill. That i1s the topic which we are
discussing now. You are bringing some other
newfactors. You have to write tothe Speaker
to authenticate it. Let him write to you.

SHRI SAIF UD DIN SOZ: | have read
out a paragraph. There was a demand that |
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should place it on the Table of the House. |
will place it on the Table of the House.

MR. CHAIRMAN: No. | cannot allow.
We will look into it and we will see whether
we will lay it or not. Subject to the examina-
tion of your report, if can be placed. Not
now...(Interruptions)

SHRI INDRAJIT GUPTA (Midnapore):
The report from which Prof. Saif Ud Din Soz
has quoted is not an official report or Govern-
ment report. It is a report by some private
agency. According to the rules of the House,
provided the Chair gives its permission, there
is nothing which prevents Prof. Saif Ud Din
Soz from authenticating that document and
laying it on the Table of the House. He
persistently refused. From the morning, |
have been arguing with him He persistently
refused to read the relevant rules which
govern this procedure and he goes on say-
ing “| have read 1t and | will lay it on the Table
of the House.”

SHRI G.M. BANATWALLA: He has
taken up the responsibility in this case. He
has taken a decision on the floor of the
House. When the Member takes up the
responsibility and takes a decision on the
floor of the House, he should place it on the
Table of the House.

SHRI INDRAJIT GUPTA: Nobody ob-
jects to hus laying it on the Table of the House
under the proper rule. We would also be
interested in seeing whatis in that report. So,
instead of going an shouting like this, it is
better he follows the procedure and then
sees to itthat it can be laid on the Table with
the permission of the Chair...(Interruptions)

MR. CHAIRMAN: Please listan to me.
| want to read the rules.

(Interruptions)
PROF. P.J. KURIEN (Mavelikara): He

has already placed it on the Table of the-
House. It has already been done.
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MR. CHAIRMAN: Prof. Kurien, | read
the rule. Direction 118(1) says:

*“if a private member desires to lay a
paper or document on the Table of the
House, he shall supply a copy thereof
to the Speaker in advance so as to
enable him to decide whether permis-
sion should be given to lay the paper or
document on the Table. If the Speaker
permits the member to lay the paper or
document on the Table. the member
may at the appropriate time lay iton the
Table.”

Therefore, Prof. Soz. you gwve it in writ-
ing. Let him go through.

(Interruptions)

PROF. SAIF UD DIN SOZ: | have
already quoted#rom it. | have authenticated
it. it has been placed on the Table of the
House. That is all...(/nterruptions)

MR. CHAIRMAN: K itis permissible, we
can do it but not now. It is subject to exami-
nation.

SHRI G.M. BANATWALLA: Mr. Chair-
man, Sir, you have to take note of our de-
mand.

MR. CHAIRMAN: | have taken note of
your demand. We will consider it. We will
examine it.

PROF. SAIF UD DIN SOZ: | want a
Commission of Inquiry to look into the atroci-
ties that have been committed there.

SHRI SUDARSAN RAYCHAUDHURI
(Serampore): Mr. Chairman, Sir, let me first
congratulate the hon. Minister for introduc-
ing this Bill because only by the enactment of
such Bills, democracy and freedom that were
In chains during the last few years can be
testored. What is the purpose of this Bill? In
fact, it is not giving us any new right nor any
privileges which were not there before. It
reminds me of the year 1978 when the 44th
Constitution (Amendment) Act was passed.
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What was the purpose of that Act? The 42nd
Constitution (Amendment) Act which was
passed in the year 1976 took away some
basic rights, some basic privileges from the
Parliament, from the people. The 44th Con-
stitution (Amendment) Act just gave those
rights, those privileges to the Parliament and
to the people. This particular Bill that we are
discussing now is of that nature.

Sir, in the original Commissions of In-
quiry Act, 1952 there was no such provision
that the Government will have to submit the
Report of the Inquiry Commissions set up
before the Parliament or before the Legisla-
tive Assembly. Then, what was the purpose
of setting up such Inquiry Commissions?
After all, the Inquiry Commissions, Inquiry
Committees are set up to have inquiry into
some matter of great serious public impor-
tance. Steps are to be taken against the
quilty persons. But who are the quality per-
sons? That must be made known. Therefore
Inquiry Commissions are set up. In the year
1971, a Bill came up before Parliament. It
was the conscious attempt on the part of the
then Government to make it obligatory for
them to publish the Reports of the Inquiry
Commissions before the House. That was
the intention of the 1971 Bill. Butin the 1986
Amendment, that obligation was removed.
What was the reason? Mrs. Indira Gandhi
was brutally assassinated. It was said that
foreign hands were involved in her assassi-
nation. It was said that certain negligence
was there on the part of the top officials who
were in charge of security. Was it not a
matter of great public importance to know
the circumstances leading to the murder of
Mrs. Indira Gandhi? Yes. And, therefore, the
Takkar Commission was set up. Butin 1986,
wefoundthatthe then Government amended
the Commissions of Inquiry Act, 1952 and it
refused to publish the Report of the Takkar
Commission before the House. it was not
that the Government was reluctant to pub-
lish any report of any inquiry commission. It
was not that. Shri Chidambaramiji told that
there was a delicate balance between the
disclosure and confidentiality. But we found
that the balance always tilted in tavour of the
ruling party. Whenever they thought that
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somae reports of some inquiry commi .
according to them, may go against the oppo-
~ sition, they will disclose the report and when-
ever they found that some reports of some
commissions like this Thakkar Commission
will be unpalatable to the ruling party, to the
Government may be not to the entire Gov-
emment but to some individuals, to some
cabal belonging to the Government who are
emotionally, politically close to the Govern-
ment, they chose not to publish the report of
the Commission. This was the fate of the
balance. The head, the ruling party will win
and the tail, the opposition will lose. Is the
inquiry commission a play thing? Why do
you set up inquiry commission if you do not
want to publish its report? Better notto set up
such commissions. Let us not hoodwink the
people. The 1986 amendment went against
a basic Fundamental Right of our land also.
In Part Il of our Constitution, as per Article
19(1), there is a Right called Freedom of
Speech and Expression for the Indian citi-
zens. | know that there are several grounds
on which restrictions reasonable can be
imposed on such Freedom of Speech and
Expression. But what are the grounds? They
are: Sovereignity and integrity of the nation:
relations with friendly States and neighbourly
States, public morality, decency. These
grounds were thera. But the ground of public
interestis not there. Inthe 1986 amendment.
they said that if the appropriate Government
is satisfied that in the interest of the sover-
egnty and integrity of India etc., or in the
public interest, it is not expedient to lay
before the House of the People or to the
Legislative Assembly a report or any part
thereof, that will not be published. This public
interestis undefinable. We have seen during
the last forty years that so many anti-people
enactments were passed. Emergencies were
proctaimed on the ground, direct or indirect,
of public interest. We have found that. So,
the ruling party cannot be allowed to inter-
pret public interest. For Chidambaramiji, he
toldthat, after all, there was a provision in the
previous amendment that every notification
shall be laid before the House of the People
orthe Legislative Assembly of the State who
will decide whether the reports will be pub-
lished or not. But the ruling party after all,

controls the majority members of any House
and if the majority members behave like
Masochist, thumping the table when the
ruling party, the Government is taking away
certain of their rights and privileges, what
can be done. Democracy does not mean
tyranny or ignorance or innocence of the
majority. It cannot be meant like that. It
cannot be explained like that. So, therefore,
it was not an enabling act as Chidambaramii
said. The Government was enabled to sup-
press the Takkar Commission’s Report. The
Thakkar Commission Report was placed in
the safe custody of the North Block and the
people did not know. Is it the public interest?
No Sir. Afterall, people have the right to know
things. Otherwise they cannot exercise the
freedom of speech and expression. So, the
absence of freedom of speech and expt&s
sion and the absence of right to infogmation
1s the same thing. The presence of freedom
of speech and expression necessitates the
presence of right to information.

Even during the British days, after the
Jalianwalla Bagh incident, the Hunter Com-
mission was set up. lts Report was pub-
lished: there was a dissenting note attached.
Shri Seetalvad had given a dissenting note.
That dissenting note could not please the
British rulers. It must have been embarrass-
ing to them. But the British rulers did not
suppress the report of the Hunter Commis-
sion.

But in our free India, our own Govern-
ment refused to publish the report of the
Thakkar Commission, or for that matter re-
fused to publish the reports of any enquiry
commission if such commission’s reports
went against them. This was the character of
the Government. So it was very natural that
the Government was alienated from the
people; the Governmant was afraid of the
truth.

Therefore |welcome this Billonce more.
Maybe as Chidambaramiitold, it is out of the
short-lived wisdom of Muttiji. But | personally
preter the short-lived wisdom of Muftiji 1o the
long-lived innocence or ignorance of Chi-
dambaramii.
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[SHRI NIRMAL KANTI CHATTERJEE in
the Chair

PROF.K.V. THOMAS (Ernakulam): Sir,
there is a very pertinent question today
whether allthe reports of the commissions of
enquiry should be put before the Parliament
orthe Leyislative Assembly and it should be
made known to the public. | am telling that
the enquiry reports should not be shelved.
But there are certain enquiries which, if
published, will create havoc in the country.

When | was a boy, there was a fire
accident in the Sri Ayyappa temple at Shab-
arimalai. The then Chief Minister of Travan-
core was Shri C. Keshavan. He was a very
well known administrator. An enquiry was
made. But ShriKeshavansaid that the report
of the enquiry will not be published. whatever
may happen. And at the same time he said
that if he publishes the enguiry repor, its
effect on the communal harmony in Kerala
will be disturbed for ever. That was his atti-
tude.

There are certainimportant cases where
even if enquiry commissions are appointed
and even if we are getting the reports, could
these reports go to the public? This amend-
ment has come at a time when the entire
nation is shocked by the communal riots and
disturbances that are taking place in differ-
ent parts of the country. It is in this context
that | request the Government to again lock
into this amendment. Sir, this Government
says that it is an open Government and it is
avalue based Government. Is it so? What is
the attitude of the Government towards many
ofthe Commissions of Enquiry thathad been
ordered? Recently, you have appointed a
Committee to look into the Delhi riots of
1984. Who is the Chairman of this Commit-
tee? | have got nothing against this person.
He is the retired Chief Justice of the Kerala
High Court. He was the LDF candidate pitted
against me in the last Parliament election.
But the people did not elect him. He is a man
with political tact. But | am not questioning
his integrity. A person with such political tact
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is asked to be the Chairman of the Commit-
tee—a very important Committee. Here, Sir,
the entire proceedings as well as thefindings
of the Committee will have at least a tinge of
suspicion. What is the motive behind this? Is
it a open Government?

Sir, in Kerala there is a ‘Publicmen Anti-
corruption Bill', which has been passed with
the support of the ruling party and the oppo-
sition. That Bill enables the Government to
set up a Cor ion. In that Commission,
two members were retired judges. More-
over, in that Bill, it has been specifically
stated that the Chief Minister, the Leader of
the Opposition and the Chief Justice of the
Kerala High Court should be consuited. But
there was no consultation with the Opposi-
tion Leader. Then, what is meant by consul-
tation? The two retired Judges are known to
be aligned with the ruling political party. After
their retirement, they have taken up this
assignment, this particular job. #f so, what
the people will think of the verdicts given by
them in the High Courts? There are two
points in it. One is that they are getting an
appointment by the Government, after their
retirementandthese persons arethe Judges
who have made some well-known judge-
ments which had political impacts.

(Interruptions)

SHRI SOMNATH CHATTERJEE
(Balpur): We know of Judges who are active
Congressmen. We do not just dispute their
integrity. Just because of Shri Potti, you are
making this allegation...(Interruptions)

SHRIP. CHIDAMBARAM: Give us one
name...(Interruptions)

SHRI SOMNATH CHATTERJEE: | will
give you names who have been active
Congressmen; office-bearers of the Con-
gress party, till the date of their appointment
as Judges. He is taking a lot, without any
idea...(Interruptions)

PROF. K.V. THOMAS: We have made
mistakes, which have to be corrected. But,
there is a pertinent question. What is the
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attitude of the Government towards these
enquiry commissions?

There is another example. Shri Venu
Nair was another member, who was a Public
Service Commission member. There is a
clause which says that Public Service
Commission members, aftertheir retirement
should not take up any Government job. Is
this member not taking up Government job
by accepting a post in the enquiry commis-
sion? What is the attitude of the Govern-
ment, here? | would like to know that.

Another case is about the Kuldip Singh
Commission on Hegde. The Commission
had appointed its own Counsel Shri G.
Ramanujam The Home Ministry pressurised
the Counsel to resign. When Kuldip Singh
came to know of this, he sent a letter to the
Home Ministry, making his strong protest. Is
it an open Government? Is it a Government
on value based politics? | would like to know
fromthe hon. Minister as to what right he has
got to pressurise the Counsel appointed by
the Commission...(Interruptions) We have
got apprehensions.

15.00 hrs.

We fear there is something behind it.
That's why we are making our mind clear on
this Bill. We are having apprehensions about
the way in which this Government behaves.
It has just completed hundred days. Within
the shortest period, it has shown that it has
ho moral value.

Similarly, in the case of Thakkar Com-
mission, what is the attitude of the Govern-
ment? In the case of assassination of In-
diraji, you take one attitude. But in the case
of Fairfax, are you taking the same
attitude?...(Interruptions) So, this is a Gov-
ermment which has got no values, which is
not open.

There have been discussions on the
Sarkaria Commission in this House. At that
time, the:present Finance Minister, Prof.
Madhu Dandavate, put a pertinent question.
He said, the post of Governor should not be
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subjected to political gimmicks. He said when
Governors are appointed or removed, the
concerned State Governments should be
consulted. Have you done it now? When you
came to power in this House, you said that
the Governors will remain in the States as
long as the Central Government had faith in
them. This is not an open Government. This
Government has is not value-based. You
say; this is a National Front Government. But
the people outside this House say: you are
no-friends Government and you are fighting
among yourselves. You are enemies fight-
ing among yourselves. If an amendment like
this is passed, we are afraid about the direc-
tion it is going to take because this Govern-
ment is without values...(Interruptions) We
never expected this type of attitude from the
CPM...(Interruptions)

SHRISOMNATH CHATTERJEE: Why
don't  you speak  about the
Bill?...(Interruptions)

PROF. K.V. THOMAS: If you look at the
amendment, we are not against it. But our
apprehensions are about the direction in
which the Government is moving. In this
context, when there are communal distur-
bance in the country, can we reveal the
reports about all such inquiries?... (Interrup-
tions) That is the question. | leave it to the
House for mature thinking. There have been
disturbances indifferent parts of the country.
Can we reveal the reports of inquiries made
about all these communal riots? If these are
revealed, there will be reactions in the coun-
try. This House should think again on this
issue.

1 think, the hon. Home Minister will take
into consideration the views that | have
expressed.

SHRI INDER JIT (Darjeeling): Mr.
Chairman Sir, | have great pleasure in con-
gratulating the Home Minister for bringing
forward this Bill. in fact, if | may say so, this
Bill has come not a day too soon. In my
opinion, the amendment which was made in
1986 was a total fraud on the concept and
philosophy behind the Commissions of In-
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quiry Act. The entire concept was based on
one simple fact. Times out of number, alle-
gations were made on the floor of this House,
allegations which were denounced often as
character assassination. | also recall one
question that arose atthat time . How canwe
accept allegations which were not necessar-
ily based on facts. The entire concept of the
Commissions of Inquiry Act was to enable
this House to get reliable facts and to judge
and determine on the basis of those facts
and noton the basis of bazaar gossip. There-
fore, | do think that this is a very good Bill. |
would like to compliment the Minister again
for having brought forward this legislation.

Atthe sametime, | would like to say that
one of the greatest scandals of post-inde-
pendence India was the fact thatthe Thakkar
Commission’s Report was suppressed. | call
it a scandal because the report related to the
assassination of the Prime Minister of this
country. The whole purpose of the Commis-
sions of Inquiry Act was to enable the coun-
try to know as to how the Prime Minister was
assassinated, what were the forces behind it
and who were the persons responsible for it.
And yet, we faced an extraordinary situation
which | can only call grossly scandalous. In
that situation the country was denied infor-
mation which it had every right to get. There-
fore, 1 think, this is a very good Bill.

| would like to make one other point in
the little time which you have kindly given
me. A question was raised by the previous
speaker regarding the Commissions of In-
quiry Act on communal incidents. We all
know that we have afree Press and we hope
that we shall always continue to have a free
Press. The Press brings out various reports
about various communalincidents. Different
conflicting reports appear. I think the country
has a right to get authentic, reliable informa-
tion to enabie it to judge objectively.

With these words, | support this legisla-
tion wholeheartedly.

MARCH 29, 1990

(Amend.) Bill 540

[ Translation)

SHRI RAM KRISHAN YADAV
(Azamgarh): Mr. Chairman, Sir, | rise to
support the Commission of Inquiry (Amend-
ment) Bill. Whenever a Commission of In-
quiry is set up, it is asked to go into matters
of public importance and other serious mat-
ters. Public money worth lakhs and crores of
rupees is spent on these commissions. The
commissions are entrusted with the job of
finding the facts and figures and making
various suggestions. Once a case is trans-
ferred to the Commission of Inquiry, the
Government has no say in if. The public
eagerly awaits for the report of the Commis-
sion. The public is itself a party to the Com-
mission and that is why it eagerly awaits for
its report. It wants to see the action taken by
the Government on the report of the Com-
mission. There have been instances when
the party in power did not want to make the
report public when it found that the report
went againstthe Government. In Azamgarh,
the Parliamentary Constituency | represent,
a serious incident took place. There was a
quarrel between the lawyers and the police
personnel on some issue and on that pretext
the lawyers went on strike. The strike pro-
longed. In order to bring the strike to an end,
the S.S.P. of the district ordered police firing
on the lawyers, and gowns, filed and ve-
hicles of the lawyers were set ablaze. The
then District Judge also fell victim to these
atrocities. He suffered injuries. On our re-
quest and on the request of the District
Judge, a Commission of Inquiry headed by a
retired High Court Judge was set up. Hun-
dreds of lawyers including myself stood wit-
ness before the Inquiry Commission. The
people of the areas were anxious to see as
to what would be the stand of the Govern-
ment in the police-lawyers dispute and what
action would be taken by the Government in
thisregard. The Inquiry continued for a pretty
long time. Finally, the Commission gave its
verdict and held ShriC.P. Satpathi,the S.S.P.
of the district responsible for the lapse. The
report said said that the S.S.P. ordered lathi
charge and firing in an organised manner on
innocent lawyers and the District Judge. No
action has so far been taken on the report.
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What to talk of taking action, even the report
of the Commission was not placed before
the House. The people of the area, the
lawyers, the advocates and the Judges are
anxious to know as to why the Government
does not take any action when the Commis-
sion held Shri Satpathi guilty. Whether or not
Government took any action, the people
wanted te know as to who was guilty Butthe
Government took pretext of the amendment
of the Act and did not place the report in the
House. This created anguish, ill will and
mistrust againstthe Government inthe minds
of the people |, therefore, request that re-
ports of the Commission should invanably
be placed before the House Finally, | would
like to say that the amendment which has
been brought forward is a good one and |
support it.

[English]

SHRI INDRAJIT GUPTA (Midnapore).
Mr Chairman, Sir, | have great pleasure in
complimenting the Government for bringing
this amending Bili and thereby restoring the
previous position which existed priorto 1986,
and which made it mandatory for the Gov-
ernment to lay on the table of the House—
that means to make it public—the findings of
the Commissions of Inqu